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LOK SABHA DEBATES

LOK SABHA
Friday, 13th September, 1957

The Lok Sabha met at Eleven of the
Clock

[MR SPEAKER i the Chair )

ORAL ANSWERS TO QUESTIONS
Export of Cycles

*1778. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it 1s
a fact that the Government of Burma
has 1mposed any restrictions on the
mmport of Indian cycles into Burma?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The Government of Burma have not
1ssued any licences for the import of
cycles from Sterling area countries
including India since January 1857 1t
1s understood that such licences are
not being 1ssued because Burma 1s at
present getting its total requirements
of cycles from Japan against “Repara-
tions” and from East European coun-
tries under “barter arrangements”.
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Shri V. P. Nayar: Even supposing
there were no restrictions in Burma
on the import of cycles made m India,
do 1 take 1t that Government had
known the restrictive conditions im-
posed on Indian manufacturers by
their foreign collaborators not to sell
cycles made 1n India except in Pakis-
tan, Afghanistan and Nepal?

The Minister of Industry (Shri
Manubhat Shah): It appears, as I said
1n my reply to an earlier question from
the hon Member himself, that only
two schemes are there with such a
restriction There are 21 schemes
with no such restriction

Shri V. P. Nayar: It 1s true but
they are the only cycles made in
India with some sort of an inter-

national market—Raleigh and Her-
cules

Shri Manubhai Shah: That is not
correct, Sir Other cycles are also

very popular

Shri Heda: Do not the Government
feel any apprehension that this total
ban of cycles for whatever reasons it
may be, may result in the closure of
the market for us 1n the course of
the next two or three years?

Shri Manubha! Shah: If I may cor-
rect that impression, there is no total
ban on Indian cycles in Burma. As
a matter of fact, only last fortnight, a
very leading manufacturer of India
went to Burma at the invitation of
the Burmese Government and a pro-
posal 1s under consideration whereby
a sizable quantity of CKD Indian
cycles would be permitted by them.
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Shri Dasappa: What 1s the total out-
put of these two firms which are not
allowed to export—Raleigh and Her-
rules compared to the total output of
all the firms in India?

Shri Manuabhai Shah: As compared
to 1'6 million numbers which s the
vated capacity so far, the licensed
~apacity of these firms will be about
four lakhs

Pandit D. N. Tiwary: What 15 the
difference 1n the rates of cycles—
Indian-made and Japan-made? Is this
one of the causes preventing the im-
port of cvcles into Burma”

Shri Manubhai Shah: As my hon
colleague has already mentioned, the
price factor does not really come into
consideration as far as Burma 1s con-
cerned They are getting as repara-
tions several! commodities 1ncluding
cycles As a result of our approach,
1t 18 quite possible that quite a num-
ber of cycles may be sent there
Price 15 not the only consideration
and the price also varies from quality
to quality

Tralning of Technicians

“1179. Shri §. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state whether any steps
have heen taken to ensure proper
training of Indian technicians reguired
for the proposed Heavy Machine
Building Plant to be set up by the
National Industrial Development Cor-
poration?

The Minister of Industry (Shri
Manubhai Shah): The preliminary
report for the project contains certain
recommendations with regard to the
training of technicians Negotiations
with the U.S.S.R are in progress with
regard to the implementation of this
and other projects also and, when the
details of the Heavy Machine Build-
1ing Plant are finalised in consultation
with Soviet experts, the matter will
be examined further and adequate
provision will be made
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Shri 8. C. Samanta: May I know
whether any action will be taken
because of the delay we have seen in
the Hindustan Machine Tool factory
where the production has falien for
want of Indian technicians?

Shri Manubhai Shah: The assump-
tion is not correct. It “is true that
HMT was slightly delayed but it was
due not to lack of Indian technicians.
As far as this complaint is concerned,
we have taken every precaution to
see that the Indian technicians requir-
ed for this plant will be trained 1n
advance c

Shri 8. C. Samanta: How many en-
gineers are going to be sent abroad
for this purpose?

Shri Manubhai Shah: Till the plant
and the project are complete, 1t will
be toa early to estimate the number
of technicians, either skilled workers
ot engineering graduatec

Shri Gajendra Prasad Sinha: A few
days before, the hon Minister has
stated that instructions had been sent
to emplov as much as possible class
111 and 1V Indian officers in the Orissa
steel plant Mav 1 know whether
similar anstructions will be  sent to
this factorv as this 1s 1n the public
sector?

Shri Manubhai Shah: This 1s the
greneral policy of the Government of
India and also the policy with regard
to private industries We always ad-
vise and recommend the employment
of as manv Indian technicians as pos-
sible.

Shri Thimmaiah: May I know whe-
ther these technicians are being train-
ed only in Russia and not in other
countries?

Shri Manubhai Shah: It depends
upon with which country we are in
collaboration or tie-up. To that extent
some iechnicians will Dbe trained in
that country. Or, if the advisers think
of other countries also, we send them
there
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Wage Board for Cement Industry

*1786. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to a supplementary raised on Starred
Question No 251 on the 23rd July,
1857 and state the probable time 1t
would take for the appointment and
constitution of the proposed Wage
Board for cement industry?

The Deputy Minister of Labour
(Shri Abld Ali): The question of set-
ting up a Wage Board for the Cement
industry will be considered after the
report of the Central Wages (Stand-
ardisation) Board for the Cement in-
dustry 1s received

Shri Tangamani: Eight weeks ago
when the question of the wage board
was raised, we¢ were told on the floor
of the House that the constitution
constituting the wage board fo1
cement and cemcnt industries was
under consideration May 1 know
how long 1t will take”

Shri Abid Ali. 1 have said  that
after the report of this committee 1s
received, this question will be consi-
dered

Shri Tangamani But this com-
mittee has besn 1n existence for seve-
ral months So, may I know at least
the approximate time by which wage
board will be constituted?

Shri Abld Ali: We expect to receive
the report of this committee beforc
the end of the vear

shri Tangamani: In the textile wage
pvoard certain central trade union
organisations weie left out In view
of the fact that the majority of the
workers 1n the 28 cement factories arc
orgamised under the AITUC, may I
know whether, when this wage board
1s constituted, repiesentation will be
given to the AITUC”

Shri Abid Ali: Only the organisa-
tions which deserved to be given
represenation on the textile wage
board were given representation, the
others whao did not deserve were not
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given With regard to the gquestion
as to who will be represented on the
wage board for cement, 1t will be
considered when the board 1s consti-
tuted

Shri T. B VMtal Rao: May 1 know
if the representation 1s given on the
basis of the membership of these
various cenrtal trade union organisa-
tions or otherwise?

Shri Abid AH: Certainly on the basis
of the membershup and also the
central organisation to which they
are affihated and the status of the
centra' organisation in the country

Shri Tangamani: One more question,
Sir

M1 Speaker. How many questions
am I to allow”? T have allowed filve

Shri Tangamani Only one more
This 1s the fifth question I am asking

In view of the fact that most of
the textile workers in South India
are orgamised under the AITUC and
the HMS, may I know why no re-
presentation was given to them in the
textile wage board”?

Shri Abid Ali: 1 have already said
that thosc who did not deserve re-
presentation on the basis of member-
ship 1n the industry did not get the
representation m the wage board

Rehabilitation of Displaced Persons in
Koraput (Orissa)

*1781 Shri Sanganna Wil the
Minister of Rehabilitation and Mino-~
rity Affairs be pleased to state

(a) whether any pi'ot scheme fo
500 displaced persons has been sanc-
tioncd m the Koraput taluk (Orissa),
and

(b) if so, what 15 the progress
made?

The Parliamentary Secretary to the
Minister of Rehabilitation and Mino-
rity Affairs (Shri P. S. Naskar):
(a) Pilot scheme for survey of 31,800
acres of land in the Balimela block
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of Koraput district has been sanction-
ed for rehabilitation of 8,000 displaced
families from East Pakistan. It is
proposed to employ 500 displaced
persons who could be engaged on re-
clamation work when it is taken in
hand after the monsoons are over.

(b) The alignment of an approach
road to the area has been finalized.
Tenders for its construction have
been invited. The area was inaccessi-
ble during the rains and work there
will be resumed after the rains are
over,

Shri Sanganna: On this subject
previously the hon. Minister had said
that effort would be made to develop
the communications in that area. May
1 know what steps have been taken
by Government in that respect?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): This is a part of a big
integrated scheme. The Dandakar-
anya scheme has been the subject
of questions and answers in this
House, at least half a dozen times.
I have nothing further to add.

Shri Panigrahi: ]t is proposed that
an autonomous centra' authority,
should take up this project of Danda-
karanya. May I know whether there
i any proposal to constitute the
Dandakaranya area into a centrally
administered territory?

Shri Mehr Chand Khanna: As I
stated in the House the other day, we
are appoinging ia  chief executive
officer, and a team is being collected.
After the monsoons are over he will
go there along with the team and look
into the various aspects of the
scheme. After that the question of
a central authority or a provincial
authority can arise.

Shri Sanganna: May I know whe-
ther the special officer appointed for
the scheme has already moved to the
area concerned?
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8hrl Mehr Chand Khanna: For the
chief executive officer we have in
mund, I have approached the State
Government concerned, and we have
got the consent. We are moving for-
mally in the matter and I feel ke
should be in position by the end of
this month. After that we will pro-
ceed with the scheme.

Shri Bangshi Thakor: May I know
how many pilot schemes have been
successful in Tripura?

Shri Mehr Chand Khanna: When a
question about Tripura is tabled, I
shall certainly answer.
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Some Hon. Members: In English
also.

Mr, Speaker: Yes,

Shri Kanungo: Information about
the spinning wheels in use in Italy
and Japan has not been received so
far. The Khadi and Viilage Industries
Commission proposes to conduct
research on wool-spinning equipment
independently in its own research
institute at Wardha.
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The Minister of Industry (S8hri
Manubhai S8hah): (a) and (b) No,
Sir A Statement showing the stocks
of cement as on 31st July 1936, 31st
December 1956 and 31ist July 1937 is
laid on the Table of the House {See
Arppendix V, annexure No 73)

(c) The stocks are more or less
normal except in the factories at
Palmianagar, Sevalia and 8indn
because of the movement of food-
stuffs 1n those regions

(d) No, Sir, so far as Government
are aware production has not been
affected

(e) Steps are being taken, wherever
necessary, for the movement of sur-
plus stocks to defiait areas

Dr. Ram Subhag Singh: The hon.
viinister said that there has been large
accumulation of cement stocks in
Dalmianagar and m some other fac-
tories, and he stated this was because
of the movement of foodgrains in
those areas May I know whether the
Government can distribute the cement
of Dalmianagar factory in that parti-
cular ares because there is much
scarcity of cement there”

Shri Manubhal S8hah: Regarding the
first purt of the question I cafi only
draw the attention of the hon Mem-
ber to the fact that I have only said
that 1t 18 shghtly more, not that it is
very much larger As agamnst a stock
of 4,500 tons on 31-12-36 in one fac-
tory, 1t was 4,686 tons on 31-7-57 and
in another factory it was 6,584 tons
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on 13-7-57 as against 3,782 on 31-12-58.
I am drawing his attention to these
figures only to show that there is not
unnecessarily too large a stock, but it
is true that because of this reason we
ace trying to distribute the cement of
these factories in the local areas.

Dr, Ram Subhag Singh: But then
how can it be said that there is ac-
cumulation because of the movement
of foodgrains? And here again he says
that there has not been large accumu-
lation, but in 1956 the cement stock at
Dalmianagar was 4,572 tons whereas
at present it 1s 12,420 tons which is
virtually 300 per cent higher than the
last year's figure. May I know whe-
ther they will issue any definite direc-
tiens to distribute that cement in that
particular ares because lots of com-
plainis are coming from there?

Shri Manubhai Shah: Even in the
matter of the internal movement of
food, really speaking the ramilways
have been preoccupied for the last
three months, and they have found
it difficult to deal with the internal
movement of cement. As far as the
12,420 tons which the hon Member
mentioned are concerned, the fact is
that this factory has doubled its pro-
duction 1 the last few months and
that also has to be taken into con-
sideration. But in spite of that, as
soon as the food position becomes
slightly easier, this also will be
moved. Anyway, 1t is not more than
n week or nine days production of
the factory.

Shri C. D. Pande: In view of the
fact that at the beginning of the year
the Government proposed to import
ane million tons of cement and they
have not succeeded 1n importing even
200,000 tons. may 1 know the reason
for this shortage in the envisaged im-
port and whether the cement price
having been raised has led to lesser
consumption of cement?

Shri Manubhai Shah: This question
has been often discussed on the floor
of the House and several gquestions
have been answered. We had pro-
grammed for the import of 600,000
tons of cement. but due to the Suez
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crisis and several of the contracts not
coming through, only about 2§ lakh
tons have been so far imported, but
the total production in the country has
gone up very much. Last year it was
about § million tons, this year the rate
of production is about 6-3 million tons.
So, the net effect on the consumer is
not of a very high order. As far as
the price is concerned, equalisation
did not come only because of the im-
ported cement but because we wanted
to take over this very important and
scarce commodity for nation-building
into the hands of Government, and on
the whole, the consumers, particularly
the essential consumers, have been
greatly benefited due to that scheme

Shri Feroze Gandhi: May 1 know
whether the attention of the Govern-
ment has been drawn to a continuous
advertisement in the Press by the
¥orum of Free Enterprise that the
price of cement has been fixed high
by Government and Government are
making huge profits on that”

Shri Manubhal Shah: This question
al;o camc up in the Rajya Sabha the
other day, and I submitted that the
S5tate Trading Corporation is a com-
mercial organisation. It deals in
several items. We try to fix a price
which is more or less on the reason-
uhle side. It is only the annual ac-
counts which can show that no exces-
sive profits have been really made.
Also, we have been several times
1ssuing contradictions to such insidious
propaganda going round that the State
Trading Corporation 1s making un-
necessary or excessive profits, Be-
vond that, it is very difficult to answer
all types of things t}!nt are put out
from time to time

Shri Feroze Gandhi: Has a contra-
diction been issued to this particular
advertisement?

Shri Manubhai Shah: We do not
propose to issue contradictions %o
everything. But it has several times
been stated on the floor of the House
that the State Trading Corporation is
not making excessive profits,
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Pandit D. N. Tiwary: May I know
whether Government are aware that
there is great scarcity of cement in
North Bihar, and cement can be
taken from Dalmianagar in boats and
carts? If so, will Government allow
cement to be taken to North Bihar
from Dalmianagar in boats and carts”

Shri Manubhai Shah: We are at
present also doing the same thing.
But before the cement from the fac-
tory, reaches destinationn, rallway
transport is a ‘must’ and a very great
necessity. But 1if there 1s any place,
ot which the hon Member 1s aware,
where sallway transport will not be
requuned for thus cairiage, as for
instance, if there is any river trans-
port and so on, we shall certainly
look i1nto the matter

Ur. Ram Subhagz Singh: The rail-
ways always come into the picture 1
pointed” out a specific area where 1t
could be easily distributed and where
there 1- scarcity of cement In that
paiticular aiea, previously there was
a system of factory gate sale That
has been stopped Now nobody 1s
able to purchase anything Can the
hon Mimste: do anything to remove
this difficulty”

Shri Manubhaj Shah: This 1s another
question from transport, 1t has
moved to gate sale There seems to
be a misunderstanding At no time
since cement control came into force
were gate sales permitted for any-
thing but a very nominal use by the
factory for allocation to chanitable
institutions like temples or building
dharmshalas etc That was an mfinit-
esimal percentage of the total produc-
tion No gate sales of the type men-
tioned by the hon Member can be
permiited as that will mean the end
of the whole control in respect of a
scarce commodity like this

Award of Labour Appeliate Tribunal
(Colliery Disputes)

*1784. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state

(a) whether Government propose
to undertake legislation for imple-
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menting the tripartite agreement
arrived at in June, 1957 1n connection
with the award of the Labour Appel-
late Tribunal (colliery disputes); and

(b) 1f not, the steps Governmant
piropose to take for the effective 1m-
plenientation of the award?

I'he Deputy Minister of Labour
(Shri Abid Ali): (a) Yes, 1f consider-
ed necessary

tby The employers concerned are
implementing the provisions of the
Awurd Moreover an Implementation
Cormnittee has also been appointed to
<olve any difficulty which may be
cxperienced 1n that connection.

Shn T, B. Vittal Rao: May [ know
wnat percentage of the coal mine
owners has 1implemented this award?

Shri Abil All: Almost all

Shri T. B. Vittal Rao: So fa: the
appeal has not been withdiawn by
the ¢nal mine owners as agreed to
at the tiripartite confeience 1If they
do not implement this agreement,
what action will be taken by Govern-
ment”

Shri Abid All: So far such a diffi-
culty has not arisen As 1 have said,
a Committee has already been appoint-
ed  Any difficulty experienced with
1tegard to the implementation will be
bipught before it. and it will be
against the decision of the tripaitite
conumittee which met in Deth: 1if any
coal mine owner does not follow that
decision and 1mplement the award in
full

Shri T. B. Vittal Rao: If some coal
mrine owners aie not members of the
Indian Mining Association, the Indian
Mining Federation or the Indian Col-
lierv Owners' Association, and if they
do not 1mplement 1t, what 1s the posi-
tion?

Shri Abid Ali: The fact 1s that they
are implementing the provisions of the
award
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Indian Officials held in Pakistan

*1785. Shri Supakar: Will the
Prime Minister be pleased to refer
to the answer given to Starred
Question No. 151 on the 18th July,
1957 and state:

(a) whether Government have since
received the report of the judicial
enquiry into the treatment meted out
to the two Indian officials by Pakis-
tan Police in Lahore on the 7th May,
1957: and

(b) if so, the details of the report?

The Deputy Minister of External
Affalrs (Shrimati Lakshmi Menon):
(a) and (b). No Sir. The Pakistan
Government have, however, replied to
our official protest.

Shri Supakar: May I know if our
Deputy High Commissioner in Lahore
has sent any detailed report regard-
ing this judicial inquiry to the Gov-
ernment of India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The Deputy High Commis-
sioner for India is constantly, almost
daily or every other day, writing
letters to us. But he does not write a
report on other people’s reports
which are supposed to be confidential.

Shri Supakar: What steps have
Government taken to see that such
violation of absolute immunity from
local criminal jurisdiction is ade-
quately dealt with by our Govern-
ment?

Shri Jawaharlal Nehru: The first
question that arises is what are the
facts? Hon. Members presume a cer-
tain set of facts. If a certain set of
fact is accepted, then the only steps
that the Government takes against
another are diplomatic steps or in the
ultimate analysis, withdrawal of our
diplomatic representative. There is
no other step that one can take. In
the present case, although in our
opinion the facts were fairly clear—
we have nqt received a copy of the
report of the officer—the letter that
the Pakistan Government addressed
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us broadly states that the conclusion
arrived by the officer in hig report is
that it is a very regrettable incident,
and the fault apparently lay on both
sides. It says that the Indian officers
did not disclose their identity and
hence they were treated in this way.
If they had disclosed their identity,
the incident would not have happened;
that is what the Pakistan Government
says. Apparently, it comes out in the
report. We have not seen the report.
It must be very curious, We were
under the impression that they had
said who they were right at the
beginning.

Pakistan Military Post

*1786. Shri Harish Chandra
Mathur: Will the Prime Minister be
pleased to state:

(a) whether Pakistan Military Post
at Ferozpur Head Works, on the
otherside of the bridge, is within
Indian Territory; and

(b) if so, what are the reasons for
permitting Pakistan Military Post to
stay within Indian Territory?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
Sadath Ali Khan): (a) Yes Sir. It is
within territory awarded to India
under the Radchffe Award.

(b) Pakistan encroachment in the
area occurred immediately after Parti-
tion. Demarcation of the boundary in
this area, in accordance wijth the
Radcliffe Award, has commenced since
1st October 1956 and meanwhile we
have agreed, between the two Prime
Ministers, that the existing status quo
on the western border should not be
disturbed pending demarcation ozf
boundary between India and West
Pakistan,

Shri Harish Chandra Mathur: May 1
know whether at the initial stage, the
military post was established at the
international boundary? If so, how
was it that it came to be pushed into
Indian territory?Y
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The Prime Minister and Minister of
External Affairs (Shrl  Jawaharlal
Nehru): I do not think that is correct.
Right from the beginning certain parts
there have been occupied either by
Pakistan or by India, as the case may
be, not wholly in conformity with the
Radcliffe Award, partly because of
geographical continuity, and stretches
3 land on the other side of the river.
This has happened, and although it has
not been in conformity with that
Award, pending a setilement of these
problems, we have accepted this posi-
tion.

Shri Harish Chandra Mathur: Is the
hon. Prime Minister aware that at the
earlier stage when the recovery of ab-
ducted persons was taking place, it
was more than a mile away from the
present situation, that both the
military posts were there and ex-
change used to take place more than
a mile away, and that it has subge-
quently come a mile within Indian
territory?

Shri Jawaharlal Nehru: I cannot say
from personal knowledge what the
position was then, as the hon. Mem-
ber refers to. But, we are now trying
to demarcate the boundary and I hope
the correct boundary would be decid-
ed.

Dr. Ram Subhag Singh: May I know
whether Indian miltary personnel
patrol the Indian territory which has
been awarded to India according to
the Radcliffe Award or not?

Shri Jawaharlal Nehru: I do not
know what the hon. Member wants to
know. In the Indian territory, natur-
ally, we have pickets and patrols as
Pakistan has its pickets and patrols.
But, it, let us say, a mile or two of
territory which, according to the Rad-
cliffe Award ought to have been with
India is at present in Pakistan, obvi-
ously, we do not patrol it. Or, vice
versa if some territory which, accord-
ing to the Radcliffe Award should be
with Pakistan but is under our control,
obviously Pakistan does not patrol it
It ig obvious, the very fact of occupe-
tion being with somebody else; you
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cannot have Pakistan occupation and
Indian control and vice versa.

Shri Gajendra Prasad Sinha: By
what time will the demarcation of
Indo-Pakistan border be complete?

Shri Jawaharial Nehru: I do not
know. It has been proceeding both in
the eastern section and the western
section and it takes a very long time.
But, I believe, we have been making
some progress.

Shri Achar: Is not the Radcliffe
Award final and is there anything for-
mally to be dope to settle the boun-
dary?

Shri Jawaharlal Nehru: It is final
in the sense that most things are final
which are not guite finsl.

Import Licences

~1787. Shri V. P Nayar:
{Shrl H. N. Muokerjee:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the attention of Gove
ernment has been drawn to the Edi-
torial comments in the Economie
Weekly of Bombay  dated the 27th
July, 1957 under the caption “Exper-
tise of Import—Control”;

(b) whether the import licences for
pressure cookers in CK.D. condition
alleged therein to have been isgued
contrary to rules in force, have been
given for any special reasons; and

(c) if so, what are the special rea-
sons?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) No, Sir.
(c) Does not arise,

Shri V. P. Nayar: May I know
whether the licence, the number of
which is given in this article, has been
given to the firm in question on the
basis of any special consideration of
bLeing actual users or on other copsi-
derationsa?



13697 Oral Answers

Shri Satish Chandra: They have a
manufacturing programme and they
will utilise the components for the
manufacture of the cocker on the
pattern to be supplied by the foreign
technical consultant.

Shri V. P. Nayar: Do we take it that
there is an  undertaking that these
imported pressure cookers Or parts
thereof will be used only in the manu-
facturing programme and, if so, where
1s the factory situated?

Shri Satish Chandra: It is only a
question of making a beginning; gra-
dually they will be manufactured in
India.

Shri V. P. Nayar: Without a factory?

Shri Satish Chandra: The import of
Capital equipment has also been licenc-
ed for the purpose.

Shri H. N. Mukerjee: May I know if
Government has considered the allega-
tion contained in the edjtorial mention-
ed here to the effect that licences
have been 1ssued to certain persons in
a manner which suggests nepotism
and 1f so, will Government take steps
to see that responsible journals do not
have any warrant for making such
editorial observations?

Shri Satish Chandra: All  points
have been examined. And, my ans-
wer is based on the result of the exa-
mination of the editorial published in
that paper.

Shri V. P, Nayar: The hon. Minis-
ter said that the licence has been
given for a factory and the capital
equipment has been ordered. Do we
take it that even before the capital
machinery is installed, spare parts
have been allowed to be imported?

The Minister of Industry (Shri
Manubhaf S8hah): As the hon. House
is aware, all manufacturing licences
are given, particularly for machinery,
on a phased programme. This parti-
cular firm came with a proposal to
manufacture pressure cookers in col-
laboration with a very well-known
firm of very high quality. There pro-
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gramme was checked; for one year,
one-sixth of the requirements of CKD
was allowed to be imported. Immedi-
ately one year is over, the entire pres-
sure cookers, almost 24,000 in number
will be manufactured indigenously in
the country.

Shri Khadilkar: From the informa-
tion given in the same weekly it is
seen that still there are outstanding
import licences worth Rs. 420 crores.
Is it a fact......

Shri Manubhai Shah: I do not quite
follow what the hon. Member says.

Shri Khadilkar: It is stated that
outstanding import licences worth
Rs. 420 crores are still there and they
have been permitted to bring goods
even after O.G.L is cancelled.

Shri Manubhai Shah: It does not
arise out of this question. It is not
known whether it is consumer goods,
or capital goods or CKD goods which
the hon. Member refers to

Grants to States

~1788. Shri Liladhar Kotokl: Wiil
the Minister of Planning be pleased
to state:

(a) the basis of allocation of Cent-
cal grants to the various States under
different heads,

(b) the amounts allotted in 1956-57
and proposed for 1957-58;

(c) whether any weightage has
been given on the principle of remov-
ing regional disparities; and

(d) if so, to which States and in
what proportion?

The Parllamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
Central grants to States for develop-
ment schemes included in the annual
plans of States are made from year to
year. The grants follow the patterns
of Central assistance which have been
approved by the Ministry of Finance.
These patterns provide for varying
matching contributions by State Gov-
ernments.
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(b) A statement 15 laid on the Table
of the House. (See Appendix V, annex-
ure No, 74)

(¢) and (d). While formulating
State plans for the five year period,
regional considerations were taken
into account The annual plans
follow these flve year plans.

Shri Liladhar Kotoki: May 1 know
whether it is given on the basis of
the removal of regional disparity?

Shri L. N. Mishra: No kind of
weightage was given on the basis of
regional dispanty. But the guestion of
regional disparity was also taken into
account at the time of allocation, at
the formulation stage

Shri Liladhar Kotoki: May I know
what was the amount allotted on that
basis to the State of Assam”

Shri L. N. Mishra: 1 can give the
allotment to Assam but not on  that
basis.

Mr. Speaker: It 1s in the statement
to answer (b). The hon. Member may
look nto that statement.

Shri Liladhar Xotokl: It 15 not there
1in the statement.

Shri L. N. Mishra: 11 can read it
out.

Mr. Speaker: The statement 1s al-
ready given.

Shri Liladhar Kotokl: The state-
ment refers to pari (b) of my question.
But there are parts (¢) and (d): f so,
to which States and 1n what propor-
tion’

Mr. Speaker: The hon. Mm_ister
says no weightage has been  given
That is the answer

sShri L. N. Mishra: No separate allot-
ment for weightage has been given.
Only the question of regional disparity
was taken into consideration. Let me
also say that only a few days back
when a resolution was discussed in this
House, the hon. Minister of Planning

13 SEPTEMBER 19857

Oral Answers 13700
gave a complete picture of the situ-
ation.

Shri Rami Reddy: Is 1t not the
policy of Government to allow for re-
gonal disparities in regard to indus-
trial development and other develop-
ment?

Shri L. N. Mishra: That has been
the policy of Government and it has
been la.d in the Second Five Year
Plan and the Minister of Planning very
clearly ctated the Government’s policy
about the question of regional dispa-
rity.

Shr: Harish Chandra Mathar: May
I know whether even at the stage ot
foimulation of the Plan consideration
was given to this regional disparity?
It 1s said that it has not been given
from vear to year From year to year
1t 1s according to the Plan. May 1
know whether even at the formulation
of the plan consideration was given to
the backward areas?

Shri L. N. Mishra: The question of
backward areas has been more or less
abstract Many of the States have
advanced claims to be considered
backward The Planming Commission
took this point nto consideration
while making the allotment to various
States and they provided these grants
more or less on the basis of those
c.nsiderations also, the annual plans
also

Shri Wodeyar: May I know the
total amount lapsed out of the saic-
tioned amounts in the various States
according to various categories and
will the Minister lay on the Table o
the House a statement Statewise undex
dufferent heads?

Shri L. N, Mishra:
follow

1 could not

Mr. Speaker: What are the amounts
that have been allowed to lapse in the
various States? Well, the hon. Mem-
ber will put down a question for the
next gession.

Shri Thimmalah: May I know when
funds are given to a particular State
to tide over a crisis or catastrophe
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whether the total amount is reduced
to that extent?

Shri L. N. Mishra: Anything given
on account of an emergency is not
taken into consideration, Sir.

Shri Mahanty: Will the hon. Minis-
ter kindly itemize the various consi-
derations which are taken into account
while making allocations to the vari-
ous States?

Shri L. N. Mishra: I may say, Sir,
that Central grants are made available
to the State Governments on the basis
of the expenditure to be incurred, the
population, the area etc. and these
are taken into account by the Planning
Commission and the various Ministries
of the Government of India.

Mr. Speaker: The general policy
cannot be discussed here.

Shri Mahanty: I am not asking for
the general policy here.

Mr. Speaker: He wants to know the
principles on which the allocations are
made.

Shri Mahanty: The hon. Minister
has stated that regional disparity is
not the only consideration. I ask him
to categorize the other considerations
which are taken into account before
making the allocations.

The Deputy Minister of Planning
(Shri 8. N. Mishra): I have mention-
ed so many times in this House the
governing considerations determining
the quantum of a particular plan, and
to state them again I would enumerate
a few. One is population. Then there
are the extent of backwardness, the
resources to be raised by a particular
State, the implementation capacity of
the State and things of this kind.

Shri Liladhar Kotoki rose:

Mr. Speaker: I have already allow-
ed enough supplementaries. We will
go to the next question.

Shri Liladhar Kotoki: My question
bhas not been answered.

13 SEPTEMBER 1037

Oral Awnswers 13703

Mr., Speaker: If it has not been
answered, hon, Member must wait for
some other occasion.

Export of Iron and Mangsnese Oros

+
Shri Goray:
Shri Nath Pai:

| Shri Jadhav:

‘Will the Minister ot Commerce and
Industry be pleased to state:

*1789.

(a) the quantity of iron ore and
manganese ore yearly exported from
the districts of Ratnagari, Belgaum and
Karwar during the years 1853 to 1856;

(b) whether Government have any
plans to stop these exports and to
process them internally; and

(c) the quantity of rare earth ex-
ported from Jaigad in the Ratna-
gir1 district during the last three
years?

The Minister of Commerce (Shri
Kanungo): (a) and (c¢). District-wise
export statistics are not available.

(b) No, Sir. Government are taking
steps. on the other hand, to increase
exports. Steps are also being taken
simultaneously to process the ores in-
ternally.

Shri Nath Pai: May I know to what
countries particularly, or principally,
the iron ore and manganese ore from
this district is exported?

Shri Kanungo: That is exactly what
1 said. We cannot give district-wise
figures of export of ores from these
districts.

Shri Nath Pati: I asked to what
countries they are exported. It is very
clear, because the State Trading Cor-
poration gives the licences.

Shri Kanungo: The destinations
outside Indin can be given.

Mr. Speaker: How does it arise out
of this question? The objects of the
question is not to allow export or
something of that sort. The question
is whether the Government have any
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plan to stop these exports. The hon.
Member does not want the export.
Then what does it matter to  which
countries these ores go. The object is
not to allow it to be exported.

Shri Nath Pai: I am sorry, Sir, the
processed matter we want to be ex-
ported because that brings more
foreign currency. It is in the raw form
that we do not want it to be exported.
That is the intention of the question.

Mr. Speaker: That may be true, but
how does it arise?

Shri Nath Pal: It is perfectly legiti-
mate to ask to what countries the ex-
ports are made.

Shri Kanungo: Export of iron ore
1s made to Germany, Belgium, Cze-
chosolvakia, Japan and other countries.
Manganese 18 exported to UK, Swe-
den, Norway, Western Germany,
France, Italy, Canada, USA and other
countries.

Shri Nath Pal: Is it a fact....

Mr. Speaker: Does he have any
particular country in view?

Shri Nath Pai: I am not putting
another supplementary on that, this is
a supplementary arising out of the
main  question. Is it a fact that a
large number ot applications for licen-
ces for prospecting manganese and
iron ore in this district is lying pend-
ing disposal and, if so, what steps are
being taken to expenditure the issue
of the licences?

Shri Kanungo: Applications for
licences are there, and they are
disposed of according to the policy
announced by the Government in
July.

Shri Thimmaish: May 1 know what
available quantity of this manganese
ore is allowed to be exported? May I
also know whether any complaint has
been received by the Government that
stocks are held up for want of export
facilities?

Shri Kanungo: There are no accum-
mulation of stocks, particularly in
Mysore.
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Shri Gajendra Prasad Sinha: May I
know whether it is the policy of the
Government to. ..

Mr. Speaker: Order, order, we will
go to the next question.

Tribhuvan Rajpath

+
*1790 Shri Shree Narayan Das:
*\ Shri Radha Raman:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Tribhuvan Rajpath connecting India
and Kathmandu, recently completed
and formally handed over to the Gov-
ernment of Nepal by the Indian Mili-
tary Mission has been  blocked and
breached by land sildes at several
places;

(b) if so, the nature and extent of
damage caused; and

(c) whether it is a fact that the
Mission which has left Kathmandu
has been asked to go back to repair
the Rajpath?

The Deputy Minister of External
Affairs( Shrimati Lakshmi Menon):
(a) to (c). No, Sir.

No serious land shides have taken
place on Tribhuvan Rajpath and it
has throughout been open to vehicular
traffic The road was constructed by
Indian Army Engineers who have re-
turned to India in July this year after
handing over the road to the Govern-
ment of Nepal. They have not been
asked to go back to repair the road.
The Central P.W.D. of the Government
of India will maintein the road for
another two years.

The Indian Military Mission, which
is still at Kathmandu was not, in any
way, - connected with the construction
of the road

Shri Radha Raman: May 1 know
whether the military personnel who
constructed this road at Nepal are in
any way expected to attend to any
breach if it occurs in the future?
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Shrimati Lakshmi Menon: It has
already been stated in the answer that
the Central P.W.D. will loock after the
road for the next two years.

Shri Shree Narayan Das: May 1
know whether the expenditure incur-
red for the maintenance and repair of
this road will be brone by the Govern-
ment of India or by the Government
of Nepal?

Shrimati Lakshmi Menon: It is a
part of the Government of India’s res-
ponsibility under the Colombo Plan to
construct this road and maintain it for
two years.
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Sardar Igbal Singh: May I know
whether the Government has any
figures of the evacuee land which Is
in the possession of local persons
Rajasthan?
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Shri Mehr Chand Khanna: I have
not got the figures at the moment, but
it is a fact that a big area of evacuee
land is in the possession of local per-
sons in Rajasthan.

Sardar Igbal Singh: May 1 know
whether any steps have been taken to
take back that area and given it to
the displaced persons?

Shri Mehr Chand Khanna: 1 have
heen in correspondence with the State
Government for the last two years or
s0. I have not met with any success
so far.

Shri B. K. Galkwad: What is the
number of Harijan refugees and non-
Harijan refugees? May I know how
the land has been distributed among
them; what land has been allotted to
Harijan refugees and what land has
been allotted to non-Harjan refugees?

Shri Mehr Chand Khanna: My Min-
1stry deals only with displaced per-
sons. and we make no distinction bet-
ween Harijans and non-Harijans

i go i WA ;. 7 HAAY
Yy Y ¥ @y g W g ofe oo
@ § w1 g9 qg AW ®T 99 {5 A
Qo,ooo%mmmﬂﬂ‘ﬁﬁﬂ
£, U ¥ MY § 3T Ay agrway
@y fraaay ?

At {37 WA W T, TR
IqTA E AFTE

O.phangunj Market, Calcutta

*1781-A. Shri Biren Roy: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the total amount of taxes and
rates, 1f any, paid by the Government
of India to the Corporation of Calcutta
in the shape of taxes for conservancy
and water supply of Orphangunj
Market at Calcutta during the last
three years;

(b) whether there have been repre-
sentations by the Shopkeers’ Associa-

13 SEPTEMBER 1957

Oral Answers 15708
tion against the administration of this
~.arket; and

(c) if so, the nature of the repre-
sentations and steps that Government
have taken or intend to take to re-
medy the state of affairs?

The Deputy Minister of Works,
Housing and Supply (Shri Anll XK.
Chanda': (a) The total amount of
taxes paid by the Government of India
to the Corporation of Calcutta in the
shape of taxes for conservancy and
water supply for the last three years,
vz, 1954-55, 1955-56 and 1956-57, are
Rs. 7104, Rs 7704, and Rs. 8130 res-
pectively.

(b} Yes, Sir.

(¢, The allegations related to both
insanitary conditions and mal-adminis-
tration The charge regarding mal-
administration was not proved. To
meet the criticisn, regarding insanitary
conditions, such additions alterstions
and repairs as were considered essen-
tial were carried out

Shri Biren Roy: Is it a fact that the
shopkeepers and big wholesalers who
are 1n that area, whenever they apply
for partnership business to take new
partners, experience delayand these
are no' disposed of even within six
months or one vear by the administra-
tor 1n that area?

Shri Anil K. Chanda: I have no

information

Shri Biren Roy: Is it a fact that
when the West Bengal  Government
are willing to take over the admdnis-
tration of this market when it is trans-
ferred, and in view of the reply given
on the 24th August in this House that
the matter 15 being gone into and it
will shortly be transferred, would the
hon Minister see that the transfer is
cffected very soon?

Shri Anil K. Chanda: It is not a
question of transfer. It is a question of
sale, because the property belongs to
the Government of India. We are in
the fina]l stages of negotiation with
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the West Bengal Government over the
sale of this market.

Shri Birem Roy: Is the Govern-
ment aware, or, are they going to com-
pletely abolish the markest and have
buildings therefor offices which should
not be done, because, this is the only
market for wholesalers and retailers
in the south-west of Calcutta?

Shri Anil K. Chanda: Since we ex-
pect to sell out this market to the
West Bengal Government very soon,
this question may be addressed to the
West Bengal Government.

Fertiliver and Heavy Water Projects
at Bhakra-Nangal

*1792. Shri D. C. Sharma: Will the
Minister or Commerce and Indusiry
be pleased to state:

(a) whether recently an enquiry
was instituted into the economic
soundness of the Bhakra-Nangal ferti-
lizer factory and Heavy Water Pro-
ject; and

(b) if so, the results of the enquiry?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). No formal enquiry was
‘instituted; but certain doubts raised
about the economic soundness of the
project were examined and found to
be baseless.

Shri D. C. Sharma: May I know
what those doubts were and by whom
they were examined?

Shri Satish Chandra: A letter was
received raising certain doubts about
the Bhakra-Nangal profect. It was
said that the project is economically
unsound that it will take long to ex-
ecute and it involves an inferior utili-
sation of available electrical energy.
All these points were examined by
the Nangal Board and the Govern-
ment. On the basis of the facts and
figures, we have come to the conclu-
sion that these doubts are base less.

Shri D. C. S8harma: Who raised these
doubts as to the economic soundness
of this project?
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Shri Satish Chandra: A letter was
received from somebody in the Prime
Minister’s Secretariat and we examin-
ed all these points.

National Small Industries Corporation
(Private) Limited

o1794. Shrl S. M. Banerjee:
Shri Prabhat Kar:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a large
sum of money has been sanctioned by
the National Small Industries Corpo-
ration (Private) Limited to some
firms for publicity purposes; and

(b) if so, what steps are being
taken to have a check on expendi-
ture by the Corporation on publi-
city?

The Minister of Industry (Shri
Manubhai Shah): (a) The National
Small Industries Corporation have
spent on publicity only Rs. 96,080 up
to 31st August 1957 Taking into ac-
count the nature of the work done,
the sum spent is not at all large, as
a good deal of publicity is required in
the initial stages for the small-scale
industries . -

(b) The proposal for grant of funds,
for establishment expenses including
publicity, when received from the
Corporation is duly scrutinised by
Government and funds sanctioned
only if considered necessary.

Shri S. M. Banerjee: May I know
the name of this irm and may 1
know whether it is a fact that this
firm was given this contract for pub-
licity without any proper tender?

Shri Manubhat S8hah: No, Sir. It is
not a fact. As a matter of fact, it was
not done only through one publicity
firm but through different wuagencies
and no sort of monopoly contract was
given to anybody.
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Shri 8. M. Banerjee: May 1 know
whether, for lack of proper publicity,
nearly 52,714 pairs of shoes were re-
jected by the Russians and whether
this bulk 1s rotting m the godowns
because of the abnormal size of the
shoes, and whether this would mean
a loss of Rs. 10 lakhs to the ex-
chequer?

Shri Manubhai Shah: The question
and the inference are rather, I should
say, joined in a wrong way. Firstly,
this Small Industries Corporation does
not only handle one single transaction
of shoes either with Russia or with
any other country but it has today a
very wide range of work throughout
the country. To give only one in-
stance, the hire purchase work being
done by this particular Corporation in
the field of small industries runs into
Rs. 1,78,00,000 Then, it 1s coordinat-
ing its activities with several types of
regional institutes It runs estates and
has organised for the purpose of both
internal market and external market.
Looking 1nto all this, one cannot sur-
mse that the sum that has been spent
is rather high or that the complaint
about the shoes i1s due to any defec-
tive publicity. :

Shri Mahanty: In view of the fact
that an advertisement unit 1s function-
ing in the Mimstry of Information and
Broadcasting, may I know why this
advertising campaign was not given
to that unit and why was 1t given to a
private firm?

Shri Manubhai Shah: This Corpora-
tion is a private limited company
registered under the Compames Act
Over and above the Information
Munistry’s agency, we have got to
utilise in all these public sectors and
corporations, the normal trade agen-
cies to let the small man m the vil-
lage know that here :s a Corporation
which is going to come to his aid and
the terms and conditions of the loan
and hire purchase have to be given
and several cases advertised. Norm-
ally, newspapers would not take ull
these terms and give them as great
a publicity as we desire.
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Khadi Productien

°1795. Shri Sugandhi: Will the
Minsster of Commerce and Indusiry
be pleased to refer to reply given to
Unstarred Question No. 781 on the
21st August, 1957 and state:

(a) whether it is a fact that the
subsidy benefit to the spinners on the
traditional charkha works out at 40
per cent to spinners for Vastraswav-
lamban and less than 19% to spinn.
ers of wage earning class;

{(b) 1t so, whether there is any
proposal to remove this disparity; and

(c) what percentage of managerial
expenditure is included while fixing
the sale prices of traditional Khadi
and 1ts ready made apparels?

The Minister of Commerce (Shri
Kanungoe): () No, Sir.

(b) Does not arise.

(c) 183 per cent for both tradi-
tional khadi and ready-made apparel.
Since the latter are prepared under
the same management, there is no
additional charge r201- managerial ex-
penditure.
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1 dAT 9T | w9 8, wisATEay
® T FF & foad vw a% *q7 Aan
ARG ?

- wfowa 7t (sft wpIY) : X®
q5 g A AT T O ¥ eI
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Now I shall read it in English also,

The matter is still under correspon-
dence with the Government of the
People’s Republic of China.
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Shri Panigrahi: May I know whe-
ther the Indo-Tibetan trade is increas-
ing or decreasing?

Shri Kanunge: Well, it is not in-
creasing.

Information Centre

*179%7. Shri P. K. Deo: Will the
Minister of Information and Broad-
casting be pleased to state the pro-
gress made in the proposal to set up
an information Centre in Bhubanesh-
war?

The Minister of Information and
Broadcasting (Dr. Keskar): Arrange-
ments are practically complete and
the State Government are taking steps
to open the Centre on 2nd October,
1957.

Lajpat Nagar Celony

¢1799. Shrimati Sucheta Kripalani:
‘Will the Minister of Rehabilitation
and Minerity Affairs be pleased to
state: .

(a) whether it is a fact that the
land on which Lajpat Nagar Colony
is built was a Nazul Land;

(b) whether it is a fact that the
cost of development of this land is
approximately Rs. 7 per sq. yard;

(c) whether it is a fact that the
displaced persons are being charged
at the rate of Rs. 15 to 20 per sq.
yurd for this land;

(d) whether it is the policy of Gov-
ernment to sell this land to the dis-
placed persons' on no profit no loss
basis ie. charge them the actual cost
of acquisition plus the cost of deve-
lopment; and

(e) it so, the reasons for charging
hi(her rates from these displaced per-
sons?

The Minister of Rehabilitation and
Minority Affatrs (Shel Mehr Chand
Khanna): (a) Yes
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(b) Yes.
(c) Yes—Generalily.

(d) and (e). So far as the super-
structures on the lands are concern-
ed, they are sold at a ‘No profit no
loss’ basis. The land in each colony
is however sold on the basis of the
market price ;n each locality. This
was the only way by which anomalies
in the value of land between locali-
ties where Nazul land was utilised and
those where land had to be acquired,
could be avoided. Charging nothing
for the cost of Nazul land would have
amountad to giving to the settlers in
those areas a concealed subsidy which
would neither have been fair to the
exchequer nor to the residents of the
other areas where land hed to be ac-

quired at considerable cost

Shrimati Sucheta Kripalani: May 1
know if it 1s & fact that when the
Lajpat Nagar Colony was established
in 1950-51, at that time the market
rate of the land 1n the adjoining areas
fully developed was Rs. § or Rs. @
per square yard?

Shri Mehr Chand Khanna: We have
sold big plots and small plots in Laj-
pat Nagar. The value of the big
plots ranged between Rs. 30 to Rs. 50
and that of the small plots between
Rs. 50 to Rs. 100. All these plots have
been sold to displaced persons alone.

Shrimati Sucheta Kripalani: My
question was different. I wanted to
know whether the market rate of the
1and in the adjoining area at that time
was Rs. 5 or Rs. 6 per square yard and
it so why the displaced persons are
being charged at the rate of Ra. 15
to Rs. 20 per square yard?

Shri Mehr Chand Khanna: We take
two things into consideration. One is
the cost of development and the other
is the cost of the land. Where there
is Nazul land, we generally take the
prices prevailing in the areas under
consideration. What we have charged
is a very fair price, because I have
just put befare you that the plots that
have been sold in this colony huve
been sold at least three to four times
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the price and only to displaced per-
sons.

Dr. Soshila Nayar: The question is
that in 1950.51 when this colony was
started and developed, the market
price of the land was very much
lower. The settlement is being carried
out now after six years and four
times the price ure being charged from
the displaced persons. May I know
whether this 1s right and what is the
reason for it?

Shri Mehr Chand Khanna: I have
sai1d that the thing I am doing is per-
fectly right, and 1 have also advanced
cogent reasons for the steps taken by
the Government.

Shrimati Sucheta Kripalanl: Is it a
fact that in reply to A question addres-
sed by Sardar Hukam Singh in 19853—
Question No, 918-—the then Rehabili-
tation Minister said that the resid-
ences would be sold to the refugees
at a “No profit no loss” basis and
may I know how far this assurance
given on the floor of the House has
been implemented?

Shri Mehr Chand Khanna: I have
no idea of the question and the
answer given by my predecessor. I
have stated that in evaluating a parti-
cular house, we take three factors into
consideration. One 1s the cost of the
land, the other 1s the cost of develop-
ment and the third is the cost of the
superstructure. As far as the last
two factors are concerned, we charge
on a ‘“No profit no loss” basis. As
regards the first, supposing the land
15 Nazul, I cannot give i1t free.

Shri C. K. Nair: May I know what
price is charged for the lands In
South Patel Nagar? The prices of the
land have gone up beyond Rs. 10,000;
has the matter been referred to the
Minister, and what steps are being
taken to redress their grievances?

Shri Mehr Chand Khanns: This
question has nothing to do with the
Patel Nagar plots. But I can assure
you, Sir, and through you the hon,
Member that his presumption is not
correct.
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Sbhri S. C. Samantx: Is it a fact that
many plots were sold in open auction
to displaced persons only und if so,
at what price?

Shri Mebr Chand Khanna: That is
correct; plots have been sold only to
displaced persons. They have pur-
chased these plots at much higher
prices.

Shri C. K. Nair: May I know if the
plots in Pate] Nagar are ulso sold by
auction?

Shri Mehr Chand Khanna: I have
repeatedly stated that under the rules,
if the property is allottable, it will be
allntted. And if the value of the
house is above Rs. 10,000, it will be
auctioned under the rules passed by
this House to which the hon. Member
himself is a party.

SHORT NOTICE QUESTIONS AND ANSWERS
Export of Low grade Manganese Ore

8. N, Q. No. 31, Shri Keshava: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that large
stocks of unsold manganese low grade
ore are lying at the Railway Stations
in the State of Mysore; and

(b) 1f so, the reasons for not per-
mitting the mine-owners to effect the
sale of these low grade ores and
thereby earn foreign exchanges even
if the State Trading Corporation was
not able to find a sale for them?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) The State Trading Corporation
has already entered into contracts
with mine-owners in Mysore for the
supply of 65,000 tons of manganese
ore and is presently negotiating for
the sale of these tonnages to overseas
buyers.

Shri Keshava: May I know if any
attempt is being made by Govern-
ment to convert these low-grade ores
into high-grade ores?
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Shri Kanungoe: Yes; licences have
been given for five ferro manganese
plants and for benefication plants alsq.

Shri P. C. Bose: May 1 know whe-
ther there is any policy to regulate
the export of this valuable raw
material?

Shri Kanungo: Yes; the policy has
been announced in July.

Shri Thimmailah: Previously the
hon. Minister said that there is no
stock of manganese ore in Mysore.
Now he says there is some stock at
some railway station.

Shri Kanungo: The hon.
did not listen to the answer.

Textile Mills in Bombay City

Member

S. N. Q. No. 82, Shri Naushir Bhar-
ucha: Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that a move
is set afoot by the mill owners of
Bombay city to close down one shift
in all or most of the cotton textile
mills in Bombay city, on the ground
of accumulated stocks of cloth;

(b) whether any representation has
been made by the mill owners to Gov-
ernment to this effect; and

(c) the steps Government propose
to take to prevent sudden large scale
unemployment in Bombay city?

The Minister of Commerce (Shri
Kanungo): (a) Enquiries made of the
Mill Owners’ Association show that
there is no such move.

(b) and (c). Do not arise.
WRITTEN ANSWERS TO
QUESTIONS
Cycle Tyres

*1798. Shri Wardor: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the price at which M/s Dunlop
Rubber Co. (India) Ltd. supply cycle
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tyres to dealers and the price the
dealers chsrge from the public; and

(b) whether Goevrnment have got
eny control in the fixing of supply of
quotas by the Dunlops to dealers?

The Minister of Industry (Shri
Manubhai Shah): (a) M/s Dunlop
Tyre & Rubber Co. (India) Ltd. sup-
ply cycle tyres to dealers at Rs. 3°93
per tyre ex-factory, and the dealers
are expected to charge Rs. 462 per
tyre from the consumers. .

(b) No, Sir

Export of Guar Products

*1798 Pandit Thakur Das Bhargava:
Will the Minister of Commerce and
Industry be pleased to lay a state-
ment on the Table showing:

(a) the quantity and value of Guar,
Guar dal and Guar green exported
between the 1st January, 1957 to ‘he
31st August, 1957;

(b) the name of the country to
which these were exported and the
quantity exported;

(c) whether any Guar, Guar dal
and Guar green have been exported
after the 13th February, 1857 in res-
pect of any contract entered into after
the said date; and

(d) if so, the quantity and value of
the exported stuff and the names of
firms to whom permission of such ex-
port has been given?

The Deputy Minister of C ce
and Indusiry (Shri Satish Chandrs):
(a) and (b), Exports of Guar and
Guar dal have not been allowed in
the last 8 years, As regards Guar
green, the Honourable Member is
presumably referring to Guar husk
or hull, the export of which was al-
lowed freely up to 13-2-57. The in-
formation about exports during the
particular period and the name of the
importing countries are not available
ax these are not recorded in the
Monthly Statistics of the Foreign
Trade of India.

(¢) No.
(d) Does not arise.
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Closure of Textile Mills in Marath-
wada

Shri Khadilkar:
*1800. {Shrl Goray:

Will the Minister of Commmerce and
Industry be pleased to state:

(a) whether it is a fact that textile
muills at Chalisgaon, Jalgaon, Auranga-
bad and Bhor in Marathwada have
been closed down;

(b) whether Government have in-
vestigated the causes for closure of
these mills;

(¢) if so, the efforts being made to
reopen the mills; and

{d) whether Government have
made any attempt to provide alter-
native employment or relief to the
workers?

The Minister of Commerce (Shrl
Kanungo)* (a) Two mills, one at Jal-
gaon and the other at Bhor have clos-
ed down since 1954 and 1952, respec-
tively.

(b) No special investigation was
carried out. The mills closed down
due to uneconomic working on sc-
count of old and dilapidated machi-
nery. The Mill at Jalgaon is under
volunitary liquidation and the other at
Bhor was wound up in 1953 under
orders issued by the Court.

(c) Does not arse.

(d) The mills have been cliosed for
8 to 5 years. It is presumea that the
workers have been able to get all
alternation employment as they have
not made any representations.

Textlle Mills in Madras

*1801. Shri S. R, Arumugham: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of applications
received so far from the textile spin-
ning mills in Madras State for the al-
lotment of spindles; and

(b) how many out of these appii-
cations are from tpe existing mills?
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'The Minister of Commerce (Shri
Kanungo): (a) 283 (Two hundred and
eighty-three).

(b) 119 (One hundred and nine-
teen).

Housing Ministers’ Meeting

Shrimati Parvathi Krishnan:
1802, {Shri 8. M. Banerjee:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

ta) whether a meeting of Housing
Ministers is to be held in the near
future;

(b) if so, the proposed date and
venue of the same; and

fc) the agenda that wil.l be taken
up at the meeting?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). It is proposed
to hold the Second Conference of
Housing Ministers at Mysore city
from 31st October to 2nd November,
1957.

(c) A copy of the provisional agenda
has been laid on the Table of the
House. [See Appendix V, annexure
No. 75].

Malaya

[ Sardar A. S. Saigal:
1Slu'l Shree Narayan Das:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Malayan Government have applied for
the membership of the United Na-
tions: and

*1802-A.

(b) if so, what attitude Government
will have in this matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
’(a) Yes.

(b) Admission of the Federation ef
Malaya to the United Nations will be

warmly supported and welcomed by
India.

18 SEPTEMBER 1857 Written Answers

13732
wrew o werd ehwy

*imod. ot wer whr : W
waw &1y frewae, Qe ¥ awifer
v%T §ET s¥Y & YU & w4 H 4g
o & T w0 fe

(%) wrr & Swd @ &
TR ey 7 "afuw satos
W w7 Ao FER & frearadie
qT, FT Iak [ W faawer gur-aeR
93 @7 Ry ; WX

(=) afx afl, ot v &1d  faeren
& &y oo ¥ ?

#ifne wra WM (AN wwd
qm) @ (7)) WX (W) W AEe
Y srferd o ady & o7 9a & whifs
AT qeaw A7 fawifom ® @iere
A ¥ fod guie ¥ faure fear
AT 2 W Avrer ATHET 9T GHY w3
21 @ amEe WYy 9= ¥ o=y wfed
TR AT RfEE A ST ) W
afed &qar 1 9T @Y arafos
T (T ATEA) ® oW Ty
agz | watfag &< feur a@ar SR
afygear (Afefedaa) 1 o &7
qIT FY AT 9T @ & ST )

Handloom Industry in Orissa

*I1804. Shri Sanganna: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) whether any amount has been
allotted as loans and grants to the
Orissa State for the development of
Handloom Industry during the
Second Five Year Plan; and

(b) it so, what?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir. .

(b)"Rs. 115'8 lakhs was tentatively
allotted to Orisss but consequent on
the reorganisation of States, allot-
ments are under consideration.
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Commercial Services of Radio Ceylon

Shrl Raghunath Singh:
*1804-A { Shri R. S. Lal:
{ hri Shree Narayan Das:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the Government of
Ceylon have replied to the protest
lodged by India in connection with
the commercial broadcasting by the
Radio Ceylon; and

(b) whether it is a fact that as re-
ported in newspapers the Minister of
Broadcasting, Ceylon has protested
against his comments on the com-
mercial service of Radio Ceylon?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). It would not be correct to say
that a ‘protest’ was lodged by India
with the Government of Ceylon. All
that has been done is that the views
of the Government of India on Radio
Ceylon directing commercial services
towards this country by special beam
have been brought to the notice of
Government of Ceylon. I had occa-
sinn to express these views at some
length before the House during the
debate on demand for grants of the
Ministry of Information & Broadcast-
ing.

Construction of Quarters by Coal
Mines Labour Welfare Fund
Organisation

*1805, Shri T. B, Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the total number of quarters
proposed to be constructed by the
Coal Mines Labour Welfare Fund
Organisation during 1957-58 out of
the 30,000 to be constructed during
¢he Second Plan period; and

(b) how many will be in the pub-
lic and private sectors?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The programme
is to start the construction of 10,080
houses during 1957-58.
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(b) It is not possible to say at this
stage how many houses will be cons-
tructed in the public and the private
sectors. Out of the 5613 houses so far
allotted, 872 are in the public sector
and 4641 in the private gector.

National Small Industries Corporation

*1806. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) which of the large concerns (i)
in public sector (1i) in private sector
have agreed to place orders on small
scale units through the National Small
Industries Corporation; and

(b) the value of orders placed by
each concern and the number of small
1units which effected supplies?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix V, annexure
No. 76]
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Copra and Betel-nuts

*1808. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indes-
try be pleased to refer to the reply
given to Starred Question No. 1149 on
24th August, 1857 and state:

(a) the price prescribed for pur-
chasing “copra and betel-nuts in Car
Nicobar and other Nicobar Islands
respectively;

(b) the basis of fixation of these
prices by the Local Administration;

(c) the wholesale price of copra
and betel-nuts prevailing presently
in Calcutta and Madras Markets; and

(d) the approximate annual gross
profits earned by the monopolist tra-
ders on the basis of the annual ex-
ports of copra and betel-nuts after
allowing freight to Calcutta or Madras

and also royalty payable to Govern-
ment?

The Minister of Commerce (Shri
Kanungo): (a) Copra: Annas two per
1b. plus a royalty of Rs. 3-8 per 100
1Ibs. payable to Government.

Betel-nuts: Annas eight per 1b. plus
a royalty of Rs, 8-11 per 100 lbs. pay-
able to Government.

(b) and (d). The information is
being collected and will be laid on
the Table of the House in due course.

(¢) A statement is placed on the
Table. [See Appendix V, annexure
No. 77}

“Pligrimage to Freedom” Docu-
mentary Film

*1809. Shri Tangamani: Will the
Minister of Information and Broad-
casting be pleased to lay a statement
on the Table containing the various
events and characters depicted in the
documentary fllm “Pilgrimage to
Freedom” and state the basis on
which the documentary was prepared?

The Minister of Information and
Broadcasting (Dr. Keskar): Attention
is invited to the answer given to un-
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starred Question No. 1302 dated the
5th of September, 1957, which deals
with the same question, The docu-
mentary “Pilgrimage to Freedom” was
prepared under the guidance of the
Centenary  Celebration Committee
presided over by the Vice-President,
Dr. S. Radhakrishnan. The main
theme of the picture is based on the
standard book on ‘1857 recently pub-
lished by Dr. S. N. Sen, The subse-
quent narration which gives a link of
1857 with the present day is generally
meant to give occasional glimpses of
some important events of these 100
years without trying to be completely
representative of either the entire
period or the whole country.

The film had to be prepared in a
hurry in order to be ready on the day
of celebration and though. the Cen-
tenary Committee representatives had
occasion to review it, it cannot be
considered complete and all-round.
In view of the drawbacks that have
been pointed out in the film efforts
are being made to make it more re-
presentative and thorough. For the
time being its circulation has been
stopped.

Rationalisation in Textile and
Jute Mills

*1810. Shri 8. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that ration-
alisation will not be introduced in
any Textile or Jute Mills unless all
the conditions agreed upon in the
15th Labour Contference are fulfilled;
and

(b) if so, whether the mill-owners
have accepted this policy for imple-
mentation?

The Deputy Minister of Labour
(Shri Abid AIl: (a) and (b). Sincd
Mill-owners sare represented on the
Indian Labour Conference through
the All-India Organisatic of em-
ployers, and the recommendations of
the Conference on rationalisation
were unanimous, it may be assumed
that Mill-owners have accepted the
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policy. It is expected that rationali-
sation will not be introduced except

according to conditions agreed to by
the Conference.

Indian Assistant Commissioner
in Rhodesia and Nyasaland

J Shri Shree Narayan Das:
*1811. 7\ Shrl Radha Raman:

Will the Prime Minister be pleased
to state whether it is a fact that the
Raja of Alirajpur who is now Assist-
ant Commissioner for India in the
Capital of the Federation of Rhodesia
and Nyasaland was refused haircut in
some European barbar shop?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Government have no official informa-
tion but have secn press reports to
this effect. ln the racial atmosphere
prevailing in the Federation of Rho-
desia and Nyasaland, such an inci-
dent 45 however not unusual.

Import of Ammonium Sulphate

*1812. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have en-
tered into an agreement with the East
German Government with regard to
the import of ammonium sulphate;

(b) it so, the quantity to be im-
ported; and

(¢) the amount of foreign exchange
involved?

The Minister of Commeree (Shri
Kanungo): (a) to (c). The State
Trading Corporation has entered into
a contract with an East German Ex-
port organization for the import of
15,000 tons of ammonium sulphate on
fob. terms. Payment will be made
in rupees. Freight will be arranged
by the State Trading Corporation.
The exact amount of foreign exchange
expenditure that might have to be
incurred is not yet knowm.
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Pondicherry

*1818. Shri Tangamani: Will the
Prime Minister be pleased to state:

(a) whether externment
against persons residing in
cherry has been revoked; and

(b) the steps Government have
taken to cancel such orders?

The Deputy Minister of Externat
Affairs (Shrimati Lakshmi Menon):
(a) No.

order
Pondi-

(b) Short of amending the rele-
vant law the Pondicherry Adminis-
tration cannot take any steps to
orders. No

measure to amend the law is under
consideration

Collection of Betterment Levy
in Eeraia

*1814. Dr. Ram Subhag Singh: Will
the Minister of Planning be piessed to
state:

(a) whether the Xerala Govern-
ment have rejected the recommenda-
tion of the National Development
Council for collection of betterment
levy in advance while projects are
under execution; and

(b) 1? so, what reasons they have

given for re)ecting that recominenda-
tion?

The Deputy Minister of Planning
(Shti S. N. Mishra): (a) and (b).
According to the Travancore-Cochin
Irrigation Act, 1956 (No. VII of 1958)
and the Madras Irrigation (Levy of
Betterment Contribution) Act, 1958
(Act No. III ot 1955) wigch applies to
the Malabar area now in Kerala, the
payment of Betterment levy becomes
due two years after the provision of
irrigation facilities in Travancore-
Cochin area and two years after the
Mate of completion of the projects in
the Malabar area respectively. Any
amount accepted by the Government
from any person are to be credited
towards betterment levy. The collec-
tion of betterment levy in advancer



13729 Written Answers
therefore, can only be voluntary and
not compulsory. The Government of
Kerala agree to make efforts to obtain
voluntary contributions from the
beneficiaries while launching on new
irrigation projects.

Manganese Mines, Mysore

*1814.A Shri Y. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(@) whether any instructions have
recently been issued exempting the
Manganese Mines in Mysore State in
respect of minimum qualifications re-
quired for Mine Managers under the
Indian Metalliferrous Mines Regula-
tions;

(b) if so, the considerations that
weighed with Government for grant-
ing such exemption;

(c) the number of accideuts that
occurred in the above mines up-to-
date during the calendar year;

(d) the number of workers killed
in these accidents; and

(e) whether the accidents are on
the increase?

The Deputy Minister of
(Shri Abid All): (a) No.

(b) Does not arise.
(c) B.
(d) 9.

e) As against nine accidents during
1956 there has so far been only ‘five
accidents during 1957.

Labour

State Insurance Scheme

1645, Shri gfangamani: Will the
Minister of Labour and Employment
be pleased to lay a statement on the
Table showing the amount contribu-
ted by:the workers and employers
separately unit-wise and industry-wise
in the three areas in Madras Sta
namely Coimbatore, Madras and
Madurai ever since the Employees’
State Insurance Scheme came into
operation in the respective areas?
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The Deputy Minister of Labour
(Shri Abld All): The accounts of the
Employees’ State Insurance Corpora-
tion are compiled region-wise and not
unit-wise or industry-wise. The
workers and the employers in the
Madras region as a whole (which
comprised Madras, Kerala and
Andhra Pradesh States before July,
1957) contributed Rs. 48,99,093 and
Rs. 80,36,482 respectively during the
years 1954-55, 1955-56 and 1956-57.

Per capita Natiomal Income

1646. Shri Nagi Reddy: Will the
Prime Minister be pleased to state:

(a) the per capita national income
during the First Five Year Plan
period year by year with the break-
up of figures, income and occupation-
wise for land owners, agricultural
labourer, industrial workers, middle
class employees, business sections,
and industrialists; and

(b) the source of information?

The Prime Minister and Minister ot
External Affairs (Shri Jawaharlal
Nehru): (a) A statement giving esti-
mates of per capita income of India
during the First TFive Year Plan
period, year by year is placed on the
Table [See Appendiv V, annexure
No 78] Occupation-wise break-up of
these estimates is mot available:

(b) ‘Estimates of National income,
1948-49 to 1955-56" issued by the
Central Statistical Organisation.

Handloom Cess Fund

1647. Shri M. V. Krishna Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have
stopped giving working capital loans
to the weavers’ co-operatives from
the Handloom Cess Fund since the
31st March, 1957; and

(b) if so, what are the alternative
arrangements made to make available
working capital loans and also the
total amount of working capital ad-
vanced to weavers® co-operatives in
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Andhra through the alternative source
since the 1st April, 19577

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra)
(a) Yes, Sir.

(b) The weavers’ Cooperatives are
to obtain their working capital re-
quirements from the Reserve Bank
of India. As far as Government are
aware no working capital loans have
been advanced by the Reserve Bank
to such Cooperatives in Andhra since
1-4.57.

Coss on Tea

1648. Shri A. C. Guha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the rate of cess collected on the
exported tea and the total collection
in each of the last three flnancial
years as also the estimated amount
during this year;

(b) what amount has been spent
in each of the last three financial
years on “promotional activities” with
the break-up of the amount spent for
external publicity;

(c) the nature and method of the
“promotional activities” undertaken
in the last three years with particular
reference to external publicity;' and

(d) whether there is any amount in
balance and if so, how that is being
utilised?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Rate—)st April 1954 to 24th
November 1954 Rs. 2 per 100 lbs,

25th November 1954 to 31st March
1957—Rs. 4 per 100 1lbs.

Amount collected—

1954-55 Ras. 1,28,52,579-10-9
1955-56—Rs. 1,58,75,976-3-8
1956-57—Rs. 2,01,59,996-6-6.

Estimated amount for 1937-38—Rs
1,80,00,000.
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(b) 1854-55—Rs. 52,09,105-7-3
1985-56-—Rs. 75,27,186-2-2
1956-57—Rs. 69,67,641-15-7

A statement showing the break-up
of the amount spent for external pub-
licity during the last three financial
years 1s placed on the Table [See
Appendix V, annexure No. 78]

(c) A statement is placed on the
annexure
No. 78]

(d) The amount of unspent cess
weollections in the Consolidated Fund
of India on Ist April 1957 was Rs.
3,38,88,000. This will be utilised for
carrying out the purposes of the Tea
Act, 1953 during future years.

Karnatak Khadi and Village
Induskries Board

1649, Shri Sugandhi: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the personnel of the Zonal
office of Karnatak Khadi and Village
Industries Board now  situated at
Dharwar;

(b) the annual expenditure incurg-
ed on pay and travelling expenses of
the Office Establishment for the years
1955-56 and 1856-57;

(c) whether any honorary workers
are there on the Board; and

(d) if so, their number and hono-
rarium paid for the above years?

The Deputy Minister of Commercs
and Industry (Shri Satish Chandra):
(a) There is no Karnatak Khadi and
Village Industries Board as such
situated at Dharwar. The All-India
Khadi and Village Industries Board
(now the Khadi and Village Indus-
tries Commission) has a Zonal Office
at Dharwar. The personnel of that
office is as under:——

S. No, Designation of Posts. Number.
Deputy Zonal Director . §
Assistant Director
Production Organiser ..
Sales Organiser

L
(SRS ar
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S. No. Designation of Posts. Number.

5. Textile Improvement Officer 1
6. Cotton Expert Officer o1
7. Khadi Stook Officer 1
8. Statistician b
8. Accountant 1
0. Auditors 2
11. Inspectors 2
12. Assistant Accountant 1
13. Assistant Inspectors 2
14. Head Clerk 1
15. Steno-typist 1
18. Clerks 2
17. Peons 3
18. Chowkidar 1
1955-56 1957-58
Rs, Rs.
(b) (i) on establigh-
ment salary ... .. 10,414-7-0  25,933-14-0
(ii) expenditure
onT.A....... ... 4,105~0-0 6,504-13-0

(c) and (d). Yes. one of the mem-
bers of the Khadi and Village Indus-
tries Board (Shri R. S, Hukkariker) is
in charge of the Zonal Office. No
honorarium was paid to him during
the two years.

Rehabilitation of Displaced
Persons n Assam

1650. Sbri Hynniewta: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state whether
Government propose a settle a
number of displaced persons in any
of the autonomous hill districts of
Assam?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Allotment and settlement
of land in Autonomous hill districts
of Assam is governed by the pro-
visions of the Sixth Schedule of the
Constitution of India, according to
which the powers _to make laws In
vespect of allotment etc. of lands
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vest in the District Councils, Some
displaced persong have been ssttled
in these areas,

ALR. Station, Gaunhati

18351, Shri Hynniewta: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the daily number of hours the
All India Radio Station, Gauhati ix
on the air; and

(b) the daily number of hours
devoted to tribal programmes?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Norm-~
ally 15 hours and 30 minutes.

(b) 3 hours and fifteen minutes.
A LR. Stations, Gauhati

1652. Shri Hynniewta: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the reasons as to why the All
India Radio Station for Assam was
removed from Shillong, the Capital of
the State, to Gauhati;

(b) whether Government have re-
ceived any representations from tribal
organisations protesting against such
removal; and

(c) if so, the action taken thereon?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
Upon the inauguration of the 10 KW
medium-wave transmitter at Gauhati,
the low-power (0:'10 KW) transmitter
at Shillong was closed down, although
the Studios still continue to function
there. Gauhati was considered to be a
more convenient centre for giving
coverage to Assam and the neighbour-
ing areas. Points raised in the
representations received at that time
were given careful consideration in
deciding upon the location of the new
transmitter.

Groundnut-0Oil Factories in
Marathwads

1653. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state the number of
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mmdnut-oi! factories in the flve
<djstricts of Marathwada (Bombay)?

The Deputy Minister of Commerce
snd Industry (Shri Satish Chandra):
There are two groundnut-oij factories
in the flve districts of Marathwada
registered under the Industries
(Development and Regulation) Act,
1951, Information regarding mills not
coming within the purview of the
Industries Act is not available,

Displaced Personsg settled in
Marathwada

1654. Shri Pangarkar: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state the
number of displaced persons settled
in Marathwada region of Bombay
since 19487

The Minister of Rehabilitation and
Minority Aftairs (Shri Mehr Chand
Khanna): Statistics have been kept
only on State-wise basis. The break-
up of the population of displaced per-
sons in cach State is given at page 52
of the Ministry of Rehabilitation’s
Annua! Report for the year 1958-57
which has already been circulated to
the Mcmbers of Parliament.

Production ef Vitamin ‘A’

1655. Pandit Thakur Das Bhargava:
Will the Minister of Commerce and
Industry be pleased to state:

(a) what are the oils and subs-
tances in which Vitamin ‘A’ is found
in sufficient guantity;

(b) whether it is a fact that
Vitamin ‘A’ extracted from Shark
Liver Oil and other marine oils is
bemng used in vanaspati factories;

(¢) if so, in What quantity and the
value of Vitamin ‘A’ being admixed
in a gallon of vanaspati oil;

(d) how much Lemon Grass Oll is
used for extracting Vitamin ‘A’ and
where it is extracted in India; and

{e) the quantity of Vitamin 'A’, ex-
tracted from Lemon Grass Oil whick
js being used by vanaspati factories
at present?
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The Deputy Minister of Commerce

and Indastry (Shri Satish Chandra):
(8) Fish liver oils.

(b) No extract from flah liver ofl
is used for vitaminising vanaspatl.
Only synthetic Vitamin ‘A’ is used
for the purpose. ‘

(¢) Vanaspati is being vitaminised
with synthetic Vitamin ‘A’ to the
extent of 700 I.U. per ounce. The
value of 700 ILU. of Vitamin ‘A’ is
about 0.035.

(d) Vitamin ‘A’ is not extracted
from lemon grass oll but synthesised
from one of the constituents of
lemon grass oil vz, citral. There is
no factory set up yet in India for the
synthesis of Vitamin ‘A’ {rom
citral.

(e) The total quantity of imported
synthetic Vitamin ‘A’ that ig being
used for vitaminising vanaspati is
about 6'5 million M.U. per year.

Shark Liver and Marine Olls

1656, Pandit Thakur Das Bhargava:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Shark Liver Oil and
other marine oils are being imported
at present;

(b) if so, the quantity imported
during 1958-57 country-wise and the
value thereof; and

(c) what are the components of
marine oils and from which materials
these are extracted?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) A statement is placed on the
Table. [See Appendix V, annexure
No. 80.]

(c) Shark Liver Oil is rich in
vitamin A and is obtained from the
liver of sharks,
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Plumbing System of Ashoka Hotel

1657. Shri Jadhav: Wil] the Minis~
ter of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that there
is extensive leakage in the plumbing
system of the Ashoka Hotel, and

(b) i# so, what steps have been
taken to set it right?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) There is no leakage in
the plumbing system of the Hotel.
Condensation on the chilled water
pipes of the air-conditioning system
had however been noticed which is
being remedied.

(b) The defect referred to above in
four floors has already been set right
and the work on the other two floors
is expected to be completed by the
end of this month. The work is being
done by the air-conditioning con-
tractors at their own cost and the
Hotel will not have to incur any
expenditure therefor.

Foreign Exchange

1658. Shrimati Tarkeshwari Sinha:
Will the Minister of Commerce and
Industry be pleased to state the
amount of foreign exchange spent
during the last four years under
‘Open General Licences’ (year-wise)?

The Deputy Minister of Commeroce
and Industry (Shri Satish Chandra):
Statistics of imports effected undep
Open - General Licences were not
being maintained prior to October
1853. The amount of foreign exchange
spent during the last four years uder
Open General Licences was as
follows:—

1953-54 Rs. 22 Crores
(October 1953 to March 1954)
1854 Rs. 88 crores
1855-56 Rs. 88 crores
1858-57 Rs. 88 crores
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Plantation Labour

1660. Shri Sanganna: Will the Mi-
nister of Labour and Employment be
pleased to state:

(a) whether recruitment of labour
is going on in the Tribal Areas of
Assam for tea and coffee plantations;
and

(b) if so, the number of labourers
recruited in that State during the last
three years i.e., 1954, 1955 and 1956?

The Deputy Minister of Labour
(Shri Abid Ali):

(a) No.
(b) Does not arise.
LaCE S O v"l.a Huw
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Vigilamce Case in C.P.W.D.

1862. Shrl R, S. Lal: Will the Minis-
ter of Works, Housing and Supply
be pieased to state the number of
vigilance cases chased up in the

appointed in February, 19377

The Deputy Miaister of Werks,
Housing and Supply (S8hri Anil K
Chanda): 161 complaints have been
investigated and 29 vigilance cases
have been finalised since the Officer
was appointed in February 1957,

Prosecution of Manager, AﬁhM
Collieries

1663. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ~
ment be pleased to refer to the reply
given to Starred Question No. 265 on
the 22nd May, 1957 and state at what
stage 1s the prosecution launched
against the Manager, Amlabad
Collieries for the violation of the
provisiong of the Indian Mineg Act,
1952 and Mines Regulation, 192687

The Deputy Minister of Labour
(Shri Abid Ali): The matter is still
pending in the High Court, Patna,

Extension Centres for Small Scale
Industries

1664. Shri Siddananjappa: Will the
Minister of Commerce and Industry
be pileased to state the number of
Extension Centres for Small Scale
Industries set up so far, their location
and the industries to which each of
them is meant to render technical
assistance?

\
The Deputy Minister of Commeros
and Industry (Shri Satish Chandra):
A statement 1s laid on the Table of
the House. [See Appendix V, anne-
xure No. 81.]

Sen-Raleigh and T. L. Cycles

1665. Shri V. P. Nayar: Will the
Minuster of Commerce and Industry
be pleased to state:

() whether it is a fact that the
agreements of foreign collaboration
of Mis BSen-Raleigh Industries of
India Ltd. and Mjs T. I. Cycles of
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India Ltd. stipulate restrictions on
the export of cycles manufactured by
them outside Pakistan, Afghanistan
and Nepal; and

(b) the total number of Indian
made cycles bought by these coun-
tries 1n 1954-85, 1955-56 and 1958-87?

The Deputy Minister of Commeres
and Industry (Shri Sstish Chandra):
(a) Yes, Sir. But that is not consi-
dered a major handicap looking to all
the aspects of these schemes of colla-
boration. Government always tries
to help in getting the best possible
terms of collaboration and approve
them if they are in the interest of
national development.

(b) These countries have not im-
ported Indian cycles in any sizeable
numbers uptil now.

Central Government Schemes in
Andhra Pradesh

1866. Shri M. V. Krishna Rao: Will
the Minister of Planning be pleased to
state:

(a) how many Central Government
Schemes are progressing in Andhra
Praesh;

(b) the details of the schemes; and

{c) the total mmount entirely fin-
anced by the Centre for each schcme
in Andhra Pradesh?

The Deputy Minister of Planning
(Shrl 8. N. Mishra): (a) to (c). In-
formation is being collected from the
various Ministries and a statement
will be laid on the Table of the House
in due course.
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Arbitration Cases
1669. Shri Birem BRoy: Will the

Minister of Works, Housing and Sup-
ply be pleased to stale:

(a) the number of arbitration cases
arising (i) out of dispute over rent
compensation payable for the houses
and flats requisitioned for the Cen-
tral Government and (ii) over the
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amount of non-recurring eompensa-
tion payable for damage done to pro-
perties requisitioned for Central Gov-
ernment that still remain undisposed
of in Alipore and other courts at
Calcutta for over five years; and

(b) whether effective steps will be
taken for appointment of a perma-
nent arbitrator in order to dispose of
cases accumulated for the last 10
Years? N

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) (1) and (). So far as the
Ministry of Works, lcusing and Sup-
ply is concerned, there are two such
arbitration cases, one ansing out of a
dispute over rent cumpensation and
the other over the wmnount of non-
recurring compensation for damage to
the requisitioned properties.  Enqui-
riee are bemmg made {rom other Mini-
stries of the Governnmient of India to
ascertam how many such cases are
pending which concern them.

(b) The question will be fully exa-
mined by Governmont on completion
of the cnquiries mentiened above

Employees State Insurance

16%0. Shri D. €. Sharma: Will the
Minister of Labour and Employment
be pleased to state.

(a) whether 1t is a fact that no
photo identity cards have been issu-
ed to the insured per<ons under the
Employees State Insurance Act, 1048;

(b) if so, whether it 1s also a fact
that a number of cases of impersona-
tion have occurred in the Employees
State Insurance Dispcnsaries; and

(c) if so, the steps trken or propos-
ed to be taken to check such irregu-
larities?

The Deputy Minister of Labour
(Shri Abid AH): (a) Yes.

(b) Only a very few cases of im-
personation have been reported.

(¢) A large number of insured per-
sons have been provided with iden-
tity cards containing identification

13 SEPTEMBER 1957

13744

marks. The Employees State Insu-
rance Corporation is encouraging em-
ployers to provide photographs on
identity cards. The Corporation is also
affixing photographs on identity cards
as an experimenta] mcasure at Amrit-
sar. Instructions have been issued by
the Corporation for dispilay of notices
in dispensaries to the effect that per-
sons found using fraudulent cards wil}
be prosecuted.

Written Answers

Cement Allotment to U.P.

1671. Shri Radhamohan Singh: Will
the Mimister of Commerce and Indus-
try be pleased to state:

(a) whether there wes any cut in
the quota of cement supplied to U.P.
during 1956-57;

(b) the actual supply of cement to
U P. during the last three years; and

(¢) wheiher the UP. Government
has requested any increase in  their
guota of cement during this year?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) There was no cut in the cement
quota allotted to U.P. during 1856-57,
the allotment being 35%6,080 tons as
against 357,000 tons during the year
1955-56.

(b) Information about actual sup-
plies 15 being collectad.

(c) Yes, Sir. The monthly quota
for period IV|57, i1s being raised by
3,000 tons.

Pakistan Encroachmments in Khasi-
Jaintia Mills

1672. Shri Hynnlewta: Will the
Prime Minister be pleased to state:

(a) whether Government are aware
of constant encroachments by Pakis-
tan into the Khasi-Jaintia Hills Dis-
trict of Assamn and harassment of cul-
tivators by the Pakistan Police Force
in that area; and

(b) if so, the steps Government pro-
pose to take to stop those encroach-
ments?
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The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Government are not
aware of any recent attempts by
Pakistanis to encroach on Indian ter-
ritory in the Khasi & Jaintia Hills

” district.

(b) Does not arise.
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Delegations Abroad

1674. Shri B. C. Prodhan: Will the
Minister of Parliamentary Affairs be
pleased to lay a statement show-
ing the number of Members of Par-
liament belonging to Scheduled
Tribes who were included in the dele-
gations of the Government of India.
which went abroad from 1947 to 1957?
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The Minister of Parliamentary
Affairs (Shri Satyanarayan Sinha):
As members of Parliament are not
nominated on delegations on the basis
of class, caste, creed or sex, and no
record of information of the type
asked for is maintained, it is regret-
ted that information asked for is not
available with Government.

Nangal Fertilizer Factory

1676, Shri D. C. Sharma: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) whether the various posts un-
der the Fertilizer Factory at Nangal
(Punjab) are being filled through the
loca) Employment Fxchsnge; and

(b) if not, the sources from which
recruitment i~ made at present?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). All posts, except the
lowest cateogories like peons, chowki-
dars and sweepers, are advertised in
the press and copies uf the advertise-
ments sent to the Employment Ex-
change and the Army Head-Quarters
for suggesting suitable candidates.
Candidates nominated by these agen-
cies are considered on merits along
with other candidates.

The lowest categories of staff are
recruited direct mostly from among
the villagers who have been displac-
ed by the acquisition of lands for the
factory.

Central Industrial Relations Machin-
ery and welfare Organisations

1676. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of Officers of
the Central Industrial Relations
Machinery and the Welfare Organisa-
tions;

(b) whether it is a fact that a num-
ber of officers are temporary despite
their long service; and
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(c) it so, what steps are being tak-
en to make their appointments per-
manent in the light of Government of
India’s declared policy according to
which 80 per cent of the temporary
Pposts which are in exustence for more
than 3 years and are required for the
work of permanent rature can be
converted into permanent ones?

The Deputy Minister of Labour
(Shri Abid AlD: (a) 3uE.
(b) Yes.

(¢) Orders regarding . confirmation
of 38 officers are under 1ssue. Neces-
sary steps are being taken to convert
80 of temporary posts into perma-
nent ones accordin: to the Govern-
ment policy, in cases where it has
not been done so far.

Employees’ State Insurance Corpora-
tion

1677. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Annual Reports of
the Employces’ State Insurance Cor-
poration for the years 1955-56 - and
1956-57 have been published; and

(b) if not, when the reports are
likely to be published and laid on
the Table?

The Deputy Minister of
(Shri Abid AlD: (a) No.

(b) The Annual Report for 1955-56
is being published and =will be laid on
the Tabie soon. The Report for 1956-
57 will be published and placed be-
fore Parliament after it has been
.adopted by the Corporation.

Labour

Burmese Trade Delegation

1678. Shri Raghunath Singh: Will
the Minister of Commerce and In-
dustry be pleased to state what is the
conclusion of the recent talks bet-
ween the Government ct India and 2
Burmese trade delegation in connec-
#ion with the promotion of trade bet-
ween the two countries?
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The Depaty Minister of Commerce
and Industry (Shri Statish Chandra):
A number of ideas for sugmenting the
purchases of Indian goods by the
Burmese Joint Ventre Corporations
and by the Burma Purchase Board
were exchanged at the talks. The
Burmese trading organisations con-
cerned- are expected to take decisions
on those on the delegation’s return
to Burma.

DEATH OF SHRI CHOITHRAM PAR-
TABRAI GIDWANI

Mr. Speaker: I have to inform the
House of the sad demise of Shri Chol-
thram Partabra: Gidwani who was a
member of the First Lok Sabha.
Shri Gidwani was connected with the
1907 and
was jailed several times. He was also
associated with varfous social and
educational activitics. He was about
68 years old.

We¢ mourn the loss of Shri Gidwani
and I am sure the House will join me
in conveymng our condolences to his
relatives.

The House may stand in silence for
a minute to express its sorrow,

The Members then stood in silence
for a minute.

PAPERS LAID ON THE TABLE

ReprLies 70 MEMORANDA ON Drmanps
FroR GRANTS (RAmLways)

The Minister of Railway (Shrt
Jagjtvan Ram): I beg to lay on the
Table a copy of the statement contain-
ing replies Lo certain memoranda re-~
ceived from Members in connection
with Demands for Grants (Railways)
for 1967-58. ([Placed in Library. See
No. §-201/57).
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APPROPRIATION ACCOUNTS AND AUDIT
REPORT RAILWAY

The Deputy Minister of Finance
(Shri B. N. Bhagat): I beg to lay on
the Table a copy of each of the fol-
lowing papers under Article 151(1) of
the Constitution:

(1) Appropriation Accounts of
Railways in India for 1955-58,
Part I—Review; .

(2) Appropriation Accounts of
Railways in India for 1855-56,
Part II—Detailed Appropriation
Accounts. [Placed 1n Library
See No. S-290/57]

(3) Block Accounts (including
Capital Statemenis compris-
ing the loan Accounts), Balance
Sheets and Profit and Loss Ac-
counts of Indian Government
Railways, 1955-56 [Placed m
Library. See No. S-291/57]

(4) Audit Report, Railways, 1957.
{Piaced in Library. See No S-
292/57]

FINANCE ACCOUNTS AND AUDIT REPORT-
HIiMACHAL PRADESH

Shri B. R. Bhagat: 1 beg to lay on
the Table, under Article 151(1) of
the Constitution, a copy of the Finance
Accounts of the Government of Hima-
chal Pradesh, 1955-586 and Audit Re-
port, 1956. {Placed in Library. See
No. S-289/57].

AMENDMENTS TO INSURANCE RULES

Shri B, R. Bhagat: I beg to lay on
the Table, under sub-section (3) of
Section 114 of the Insurance Act, 1938,
a copy of the Notification No. S.R.O.
2631, dated the 15th August, 1957,
making certain further amendments
to the Insurance Rules,-1939. [Placed
in Library. See No. §-294/57].
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AMENDMENTS TO RuUBszr RuLzs

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table
under sub-section (3) of Section 28
of the Rubber Act, 1947, a copy of the
Notification No. S.R.O. 2824, dated the
7th September, 1957, making ceitain
amendmentd 1o the Rubber Rules, 1958.
[Placed wm Library. See No. $-280/
57].

AMENDMENTS TO COTTON TEXTILES
(PropUCTION BY HANDLOOM) CONTROL
ORDER

Shri Kanungo: I beg to lay on the
Table, under sub-section (8) of sece
tion 3 of the Essentinl Commodities
Act, 1955, a copy of the Notification
No SRO 2420, dated the 17th July,
1957, making certain further amend-
ments to the Cotton Textiles (Produc-
tion by Handloom) Control Order,.
1956 {Placed in Library. See No.
S-295/57}

BUDGET ‘ESTIMATES OF AIR CORPORA-
TIONS

The Minister of State in the Minis-
try of Transport and Communications.
(Shri Humayun Kabir): 1 beg to lay
on the Table a copy of each of the
following papers under sub-rule (5)
of Rulc 3 of the Air Corporations Ru~
les, 1954:

(1) Summary of the budget esti-
mates of revenue and expendi-
ture for 1957-58 and summary
of actuals for the years 1953-54
to 1955-56 and budget for the
year 1957-58 under capital of
the Air India International! Cor~
poration. {Placed in Laibrary.
See No. $-298/57].

(2) Summary of budget estimates
of revenue and expenditure for
1957-58 and summary of actuals
for the years 1953-54 to 1955-3&
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Speaker under the
Rules of Procedure

and budget for the year 1957-58
under capital of the Indian Air-
lines Corporation. ([Placed in
Library. See No. S-298/87].

ANNUAL REPORT OF EMPLOYEES' STATE
INSUBANCE CORPORATION

The Deputy Minister of Labour
(Bhri Abid Ali): I beg to lay on the
Table, under Section 36 of the Employ-
<es’ State Insurance Act, 1948, a capy
©of the Annual Report of the Employ-~
ees’ State Insurance Corporation for
the year 1955-56. [Placed in Library.
See No. S-298/57].

Shrimati Parvati Krishnan (Coim-
batore): With regard to this insurance
scheme, the estimates of the scheme
were laid on the Table by the hon.
Minister yesterday for 1957-58 and we
have had no opportunity to discuss
this report In view of the fact that
there are a large number of com-
plaints from many centres with regard
to the working of this scheme, I would
request that you would allow us to
have a discussion on the scheme on
the very opening day of the next ses-
sion.

Mr. Speaker: The Member may re-
new the request during the next ses-
sion.

DIRECTIONS ISSUED BY THE
SPEAKER UNDER THE RULES OF
PROCEDURE

Sardar Hukam BSingh (Bhatinda):
1 beg to lay on the Table a copy each
of Directions Nos. 94, 194, 19B, 115A
and 124 issued by the Speaker under
the Rules of Procedure and Conduct
of Business in Lok Sabha

13752

REGULATIONS FOR HOLDING OF
ELECTIONS BY MEANS OF SINGLE
TRANSFERABLE VOTE

Sardar Hukam Singh (Bhatinda):
I beg to lay on the Table a copy of
the Regulations made by the Speaker
for holding of Elections to Commit-
tees by means of the Single Trans-
ferable Vote.

MINUTES OF RULES COMMITTEE

Sardar Hukam BSingh (Bhatinda):
1 beg to lay on the Table a copy of
the Minutes of the sitting of the Ru-
les Committee held on the 10th Sep-
tember, 1957 {Placed in Library. See
No. S$-301/871

MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) ‘In accordance with the pro-
visions of sub-rule (8) of
rule 162 of the Rules of
Procedure and Conduct of
Business in the Rajya Sa-
bha, I am directed to re-
turn herewith the Cotton
Fabrics (Additional Ex-
cise Duty) Bill, 1957, which
was passed by the Lok Sa-
bha at 1ts sitting held on
the 7th September, 1957, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill’

(i) ‘In accordance with the pro-
visions of sub-rule (8) of
rule 1862 of the Rules of
Procedure and Conduct of
Business in the Rajya BSa-
bha, I am directed to re-
turn herewith the Dhoties
(Additional Excise Duty)
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Amendment Bill, 1957, which
was passed by the Lok Sa-
bha at its sitting held on
the 7th September, 1957, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill.’

(iii) ‘In accordance with the provi-
sions of sub-rule (6) of rule
162 of the Rules of Proce-
dure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the Expenditure-tax
Bill, 1957, which was pas-
sed by the Lok Sabha at its
gitting held on the 4th Sep-
tember, 1857, and transmit-
ted to the Rajya Sabha for
its recommendations and to
state that this House has
no recommendations to make
to the Lok Sabha in regard
to the said Bill’

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Mr. Speaker: We will now take up
Calling Attention notices.

Pandit D. N, Tiwary (Kesaria): On
a point of order. Under rule 197 of
the Rules of Procedure relating to
Calling Attention notices, only one
notice tan be taken on a single sit-
ting. But now there are as many as
nine notices. 1 think, under the rule,
even the Speaker has no power to al-
low more than one notice.

Mr. Speaker: We have not yet
come to the second notice. Why is he
in a hurry?

Pandit D, N, Tiwary: They are in
the Order Paper.

Mr. Speaker: There may be a num-
ber of things in the Order Paper. He
can raise it when I come to the second
Aotice.
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Pandit D. N. Tiwary: The rule is
that he should allow any one of them.

Mr. Speaker: Therefore, I will call
ane.

EXPLOSIONS IN KASHEMIR

Shri Tangamani (Madurai): Under
rule 197, I beg to call the attention
of the Prime Minister to the following
matter of urgent public importance-
and I request that he may make a
statement thereon:—

“The recent explosions in Kash-
mir”.

The Prime Minister and Minister of
External Affairs (Shri Jawsnharial
Nehru): The recent series of ex-
plosions in  Janmu and Kashmir
State started in mid-June 1957. Pre-
viously in 1956 there had been two-
explosions.

In June 1957 there were five explo—~
sions, three in Jammu and two in
Srinagar. As a result, one person was.
killed and four injured.

In July 19857 there were four ex-
plosions, two in Jammu and two in
Kashmir. Three persons were killed
and two injured.

In August 1957 there were five ex~
plosions, two 1n Jammu and three in
Kashmir. One person was injured.

Up to the 8th September there have
been two explosions, both in Kash-
mir. Two persons were Kkilled and
three wounded.

Thus from the 18th June 1957 to.
the 8th September, there have been
sixteen explosions in Jammu and
Kashmir. These have resulted in da-
mage to property and six persons
being killed and ten injured. The ex-~
plosive devices employed are of vari-
ous kinds. Some of these are comipli-
cated and intricate and have Army
markings. It is clear that they can-
not be locally made and they ¢&n only
come out of the stocks of some orga-
nised armx.
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From other information gathered
by us from various sources, including
the statements of people arrested in
this connection, it apears that these ex=
plosive devices have come from Pakis-
tani sources across the ceasefire line.
In addition to these explosive devices,
considerable sums of money are known
to have come from Pakistan as well
as notices, posters, etc. It also appears
that the persons sending this
material from Pakistan were main-
taining contacts with an organisation
in the Jammu and Kashmir State.
The purpose apparently is to have a
campaign of sabotage and violence in
orde to create panic and confusion.
Indeed this objective has sometimes
been publicly stated.

A dcliberate attempt appears also
to have been made to create commu-
nal trouble as some of these explosive
devices have been placed in a mosque
and some in a temple.

A number of persons engagefl in
this traffic have been arrested and are
being prosecuted by the State Govern-~
ment. Their cases will come up for
hearing before the courts of law &t an
early date.

Mr. Speaker: Regarding the other
Calling Attention Notices, this is the
last day of the session and, as the
hon. Members are aware, they cover
a large number of important subjects
and the general public and the House
would like to have some information
on those subjects from the Ministers.
Therefore, I tried to establish a con-
vention last year—of course, I am
aware of rule 197—that in regard to
Calling Attention notices submitted to
the House and which are admitted for
the last day, the first onc may be ans-
wered in the House and the other ans-
wars or statements may be laid on the
Table for the information of all. Now
there are as many as eight more notices,
which I have allowed. Many of them
relate to the food situation in the
country and so on. Therefore, I sug-
gested that these statements may be
laid on the Table of the House for
the information of all.
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Shri 8. M. Banerfl: (Kanpur): On
the question of food situation two
hours were allotted for discussion
But, unfortunately. the eastern UP.
hours were allotted for discussion.
yesterday.

Mr. Speaker: He is only strengthen-
ing the argument.

Shri Punnoose (Ambalapuzha): It
would be better if all the statements
are rcad here.

Mr. Speaker: The rule is that not
more than one Calling Attention nofl-
ce shall be allowed during any sitting.
We  were not even admitting them fora
long timce. Now I have allowed them as
an exception. Today is the last day and
we have so many Calling Attention
notices. If all of them are to be read,
it will take a long time when we are
cager to discuss the Plan. Therelare,
let the other statements be laid on the
Table for the information of the
House.
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RETRENCHMENT oF CPWD STAFF AT
AJMER

Shri H. C. Sharma (Jaipur): Under
rule 197, I beg to call the attention of
the Minister of Home Affaira to the
following matter of urgent public im-
portance and request that he may
make a statement thereon:

“The notices of retrenchment ser-
ved on the CP W.D. workers at Ajmer
and the situation arising therefrom.”

The Minister of Home Affairs (Pan-
g4it G B. Pant): Sir, I lay a statement
on the Table. [Placed in Library.
See No. S-304/57].

IMPOSITION OF CURFEW IN DErLmt

Shri U. L. Patil (Dhulia): Under
rule 197, I beg to call the attention
of the Minister of Home Affairs to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

“Situation created in Jangpurs
and Bhogal Bazar of Delhi on the
8th September, 1987 and the imposi-
tion of curfew in those places.”
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Pandit G. B. Pant: Sir, I lay a state-
ment on the Table. [Placed i Lidbra-
ry. See No. 5-303/57].

SUPPLY OF RATLWAY WAGONS IN ORISSA

Shri Sanganna (Xoraput-Reserved-
Sch. Tribes): Under rule 187, I beg to
call the attention of the Minister of
Railways to the following matter of
urgent public importance and I request
that he may make a statement there-
on:—

“The supply of railway wagons in
Orissa for the export of Iron and
Manganese ores.”

The Minister of Raflways (Shri
Jagjlvan Ram): Sir, I lay a statement
on the Table. [Pluced in Libirary See
No. S8-304/57].

Foob SrtuaTioN IN KEraLa

Shri Maniyangadan (Kottayam):
Under rule 1987, 1 beg to call the at-
tention of the Minuster of Food and
Agriculture to the following matter
of urgent public importance and 1 re-
quest that he may make a statement
thereon: —

“FOOD SITUATION IN KERALA”

The Minister of Food and Agricul-
ture (Shri A, P. Jain): Sir, I lay a
statement on the Table. [Placed
Library. See No 8-305/57].

SUPPLY OF IMPORTED RICE IN
MADRAS STATE

Shri Tangamani: Under rule 197 1
Agriculture to the following matter
beg to call the attention of the Minister
ing matter of urgent public import~
ance and I request that he may make
a statement thereon:

“The position regarding supply
of imported rice to fair price shops
in Madras State.”

Shri A, P. Jain: Sir, 1 lay a state-
ment on the Table. [Placed in
Library. See No. §-308/57].
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Foob sriTuatTron v U. P,

Shri 8. M. Banerjee: Under rule
197, I beg to call the attention of the
Minister of Food and Agriculture te
the following matter of urgent public
importance and I request that he may
make a statement thereon:—
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“Food situation in certain dis-
tricts of Eastern U. P.”,

Shri A, P, Jain: Sir, 1 beg to lay
a statement on the Table. [Placed in
Labrary. See No. $-307/57}.

FAILURE OF ELECTRIC SUPPLY IN
DerLm1

Shrimati Ila Paichoudhurl (Naba-
dwip). Under rule 197, I beg to call
the attention of the Minister of Irri-
gation and Power to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

“Failure of electric supply in
Delhi on the 5th September 1957
and the situation arising there-
from.”

The Minister of Irrigation and
Power (Shri S, K. Patil): Sir, I lay
a statement on the Table. [Placed in
Library See No. §-307/57).

DEATH OF MONKEYS IN MYSORE
STATE

Shri Keshava (Bangalore City):
Under rule 197, I beg to call the at-
tention of the Minister of Health to
the following matter of urgent public
importance and I request that he may
make a statement thereon:—

“Death of mgnkeys in the My-
sore State on account of a new
type of disease and the effect
thereof on human lite.”

The Minister of Health (8hri Kar-
markar): Sir, I lay a statement on
the Table. [Placed in Library. See
No. §-309/57].




3759

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 16F

The Minister of Commerce and
Industry (Shri Morarji Desail): In the
supplementaries to Starred Question
No. 161. answered in the Lok Sabha
on the 19th July, 1957, regarding the
procurement of steel, the following
question was put by the Speaker:

“The question 1s whether this
arrangement that the Railways
have made to purchase all its
steel applies to other require-
ments also or only a few items
specially needed.”

My answer to the question has been
recorded as follows in the proceed-

“It applies to iron and steel
Now, it is no longer a Question of
Commerce and Industry Ministry
because the Iron and Stcel Con-
troller is under the Steel Minis-
try. That is different.”

2. The correct position is that the
Ministry of Raillways 1s responsible
for work relating to the procurement,
by mmports, of only certain specified
1tems, viz. Rails (Track quality),
Rails for points and crossings, Stcel
Slecpers including those for crossings,
Fishplates and Bearing plates. The
work relating to other items is now
being dealt with in the Ministry of
Steel, Mines and Fuel.

—_—

STATEMENT REGARDING SINK-
ING OF ‘WORLD SPLENDOUR’

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): I regret to in-
form the Sabha that fourteen Indian
Scamen have perished as a result of
explosion on Board the Tanker s.s.
“World Splendour” of Liberian Regis-
try, owned by Messrs. Niarchos (L.on-
don) Ltd. The accident took place
on the 20th August some 60 miles east
of Gibralter when there were a num-
ber of serious explosions on board the
ship. There were 58 Indian Seamen
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serving on the board at the time, of
which 14 lost their lives; 8 others
who sustained injuries were hospita-
lised in Gibralter. One of the injured
seamen has since been discharged
from the hospital and repartiated,
along with the rest of the survivors,
to Bombay, from which port they
were all recruited.

The dependents of the deceased sea-
men, as well as the injured and the
other repatirated surviors will be
entitled to compensation according to
rules.

No information as to the cause of
the explosion is available so far ex-
cept what has been stated by the sur-
vivors who have arrived in India,
namely, that there were three explo-
gsions on board the ship one after the
other when a tank was opened for
cleaning purposes. It is said that
there was hcavy wind at that time.
The Shipping Master is in contact
with the oweners Agents in this con-
nection

COMMITTEE OF PRIVILEGES
FIrsT RrPORT

Sardar Hukam Singh
I beg to move:

“That this House agrees with
the First Report of the Commit-
tee of Privileges laid on the Table
on the 12th September, 1957."

Shri Sadhan Gupta (Calcutta—
East): I, of course, support the motion.
I want to call the attention of the
House and the country to the summons
which has been issued to you by the
Additional District Magistrate of Tiru-
chirapally. It has been recommended
in the report that when some docu-
ments in the custody of the House is
to be called for in court, it should be
by way of petitioning the House. That
is a reasonable and proper pro-
position. What ‘I wish to call
the attention of the country,
and particularly of judicial
officer, is the language of autho-
rity in which the summons has been
addressed, as set out in Appendix A,
which should not be issued to any

!

(Bhatinda):
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officer oi this House for production of
documents, and particularly to the
Spcaker of the House If you look
at Appendix A, the summons starts
with the usual “Whereas” and ends
with “hereafter fail not”. 1 think
this kind of language should not be
used and every judicial oificer should
be careful that when a summons is
1ssued, although 1t may be in the pres-
cribed form and it may be a routine
matter, especially when it 1s addressed
to a legislature, whether this Parlia-
ment or the State Legislatures, that
the language is such as not to offend
the dignity of that Legislature.

So, 1 suggest we should draw the
particular attention of all concerned
to the recommendations of the Com-
mittee. There 1s no time to suggest
any modifications, but I would sug-
gest that the recommendations of the
Committee, together with the motion
accepting this recommendation, should
be sent to every High Court in the
State and to every District Judge and
every District Magistrate for their in-
formation, so that they may lknow
the procedure in respect of calling
documents from the custody of this
House.

The Minister of Law (Shri A. K.
Sen): Sir, I have no objection against
the procedure suggested by the hon.
Member, Shr:1 Sadhan Gupta 1if it
finds favour with you

Mr. Speaker: Summons sent to
ordinary individuals are different
from summons to produce documents
sent to collectors and other public
officers. They are sent in the form
of letters. The same procedure may
be adopted here.

Shri A. K. Sen: It may be treated
on the same footing.

Shri Sadhan Gupta: As a matter of
fact, the Bombay City Clvil Court
actually sent a request.

Shri A. K. Sen: It appears it is

more due to ignorance about the posi-
tion of Parliament as such, rather
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than due to any deliberate act on the
part of the courts in the districts.
They just issue the ordinary form of
summons. In the Presidency towns
the courts are more cautious in issu-
g summons to Assemblies or Par-
liament. 1 suppose in future it may
be necessary to publicise the privi-
leges which are prevalent in England
and which automatically apply so far
as we are concerned in the matter of
production of documents or giving
evidence regarding documents under
the custody of Parliament, which may
be sought to be used in courts either
criminal or civil. It is more due to
want of publicity and ignorance on
the part of thesc courts that such
premptory summons are issued. I
do not think there is anything deli-
berate.

Mr. Speaker: No complaint is made.
What Mr. Sadhan Gupta suggests is
that Government may circularise all
their offices.

Shri A. K. Sen: I should imagine
the Home Ministry may be reguested
to publicise the privileges enjoyed by
this House in the matter of produc-
tion of documents to all the State
Ministries of Law so that they may
be distributed to different courts for
their knowledge.

Sardar Hukam Singh: This is exact-
ly what I wanted to submit to you.
The Committee of Privileges had
taken notice of this particular point.
We were of the opinion that if any
document was required the House
should be petitioned, a motion moved
to that effect, the pleasure of the
House ascertained and then only the
document given. The remedy that
was suggested was exactly the one
pointed out by the Law Minister. We
had decided that after this motion was
adopted we should request the Home
Ministry that they should issue cir-
culars, informing the courts and all
concerned of this procedure. Perhaps
it might be desirable to give them
specific forms so that in future such
things may not occur.
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The Committee of Privileges did
not think that it was any deliberate
attempt on the part of the Ministry.
They thought that perhaps these sum-
mons were issucd 1n a routine manner
without taking care to see to whom
these were addressed. Perhaps the
forms were there and the summons
server issued the notice on the same
form Perhaps therce was no other form
available under the Criminal Proce-
dure Code; so he did not think any-
thing special was required. The Com-
mittee of Privileges has decided that
we may address the Home Ministry to
take proper action so that such things
may not occur again.

Mr. Speaker: I shall now put the
motion to the vote of the House.
The question 1s
“That this House agrees with
the First Report of the Commit-
tee of Privileges laid on the Table
on the 12th September, 1857.”

The motion was adopted.

INSURANCE (AMENDMENT)
BILL
The Deputy Minister of Finance
(Shri B. R, Bhagat): Sir, 1 beg to
move:

‘“That the following amendment
made by Rajya Sabha in the In-
surance (Amendment) Bill, 1957,
be taken into consideration.

‘Clause 1

That at page 1, line 5, for the
words and figures *“It shall come
into force on the 1st day of
September, 1957” the words and
figures *It shall be deermed to
have come into force on the lst
day of Septecmber, 1957” be subs-
tituted.””

As the House is aware, the princi-
pal agency system came to an end on
the 31st August 1857 and this parti-
cular Bill was intended to enable the
firms and companies who were acting
as principal agents in the past to
continue business as ordinary imsur-
snce agents. It was therefore desira-
ble that there should be no interval
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between the date when the principal
agent should cease to exist and the
date they became eligible to be grant-
ed licence for acting as ordinary in-
surance agents.

The Bill, however, could not be
passed by beth Houses of Parliament
and receive the assent of the Presi-
dent before the 1lst September 1957
which wa: the crucial date. It be-
came neccssary, therefore, to amend
clause 1(2) of the Bill to read “It
shall be deemed to have come into
force on the 1st day of September,
1957”. This is the amendment that
was adopted by the Rajya Sabha. I
move that this may be agreed to.

Shri Sadhan Gupta (Calcutta-East):
Mr. Speaker, Sir, I cannot say that
we are too happy with this amend-
ment because we have not yet under-
stood why we should be so anxious
to continue the system of principal
agents and therefore bring back the
date of enforcement to 1st September.
We are not kceping up the system of
principal agents as such, but what we
are seeking to do is to continue the
principal agents that have functioned
so long.

The ground given is that the gene-
ral msurance companies have decided
that their services should continue.
As far as I am aware, many of these
principal agents are none but crea-
tions of the very authorities who con=-
trol the insurance companies.

Mr. Speaker: Is that not a princi-
pal that has already been accepted.
When we passed the Bill we accepted
it. The only point here is whether
retrospective effect ought to be given
to 1t or not. We should not go once
again into the question whether this
system should be allowed to continue
or not.

That has been accepted by the
House already.

Shri Sadhan Gupta: ] am contend-
ing that we should not give retros-
pective effect. We have a right to
throw away this amendment. 1 we
have a right to vote against this
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amendment, perhaps, I may say why
we should vote against this amend-
ment. Now that the time has passed
when the system of principal agents
could be enforced, I would argue that
it should not be enforced retrospec-
tively once it has expired. I would
say that these principal agents are
really controlled by the same autho-
rities as those which control the in-
surance companies, in most cases.
For example, in Ruby General, the
principal agent is Birla Brothers. It
is the same family which controls
‘both. What happens in such cases is
that there is considerable scope for
rebating however much we want to
avoid, because the agent enjoys a cer-
sain amount of commission out of the
premium. Now, you can rebate at
Jeast to the extent of that commission
and that is not a very inconsiderable
sum. Therefore, to stop these evils,
I think, once the right of the princi-
pal agents to function has expired,
we should not continue this and we
should not retrospectively enforce this
law and enable this malpractice to
continue when, as a principle, we
have not accepted the necessity of
having principal agents in future.

Shri B. R. Bhagat: The hon. Mem-
ber is a seasoned lawyer But, 1
could not understand his logic here.
The principle has been agreed to.
Through this amendment...uce

Mr. Speaker: He was not successful
then. He wants to succeed so far as
this interim period is concerned.

Shri B. R. Bhagat: Even without
this amendment, this would come into
operation from the day it gets assent.
The only thing is that we wanted
that this period should not be there.
‘That is the only point. It is not a
substantive amendment. It is a
grammatical error.

Mr. Speaker: That was passed only
on the 4th of September. We could
thave made the amendment here.
That d0es not matter.
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1 shall now put the motion to the
House.

The question is:

“That the following amendment
made by Rajya Sabha in the In-
surance (Amendment) Bill, 1957,
be taken into consideration.

‘Clause 1

That at page 1, line 5, for the
words and figures “It shall come
into force on the 1st day of
September, 1957" the words and
figures “It shall be deemed to
have come into force on the Ist
day of September, 1957 be subs-
tituted.'

The motion was adopted.

Shri B. R. Bhagat: I beg to move :

“That the amendment made by
Raj)ya Sabha in the Bill be agreed
to.”

Mr. Speaker: I shall now put the
motion to the House.
The question is:

“That the amendment made by
Rajya Sabha in the Bill be agrered
to.”

The motion was adopted.

MOTION RE: SECOND FIVE YEAR"
PLAN IN RELATION TO CURRENT
ECONOMIC SITUATION
The Minister of Labour and Em-
ployment and Planning (Shri Nanda):

Sir, 1 beg to move:

“That the Second Five Year
Plan in relation to the current
economic situation be taken into
consideration.”

There is a general feeling that
owing to certain unfavourable deve-
lopments in the economic situation in
the country, the Second Five Year
Plan has come up against certaln
difficulties and 1is not running a
smooth course. This feeling has been
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voiced Irequently in this House and
is shared by many outside. Questions
have been repeatedly asked in this
House as to what are the implications
of this unfavourable turn in the eco-
nomic situation for the Plan; how is
the Plan faring; is thcre going to be
any curtailment of the Plan; what
will be the consequences of such a
step; what are we doing about this?

Any precise answer to these ques-
tion. is not impossible. When  the
ceconomy of a whole country, a huge
country 1< con(‘erned, 1t is not easy
to state in accurate terms how a

changing s:tuation would affec: the
Plan. In guantitalive terms, if an
answer is to bc attempted, a8 vast

amount of data 15 to be assembled and
serious tasks of interpretation  and
analysis are 1nvolved. But, the Plan-
ning Comnussion has been engaged in
such a study. It has been making
efforts to secure some kind of an ob-
jective appraisal of the situation. Al-
though 1 cannot say that we have a
complete picture, today,—in fact, this
business has to be continuous—there
is a kind of a rough picture available
and I shall place it before the House,
the picture as we in the Planning
Commission sece it.

It has been said that this Plan is
over-ambitious. 1 am referring to the
persistent criticism in some quarters
that the Plan is over-ambitious, that
it 1gnores the realities of the situation,
particularly in certain directions, for
example, in heavy industry, it has
laid excessive emphasis. Let us have
a look at the Plan again. It we
were to frame it now, given the con-
ditions and the circumstances in
which the Plan was formulated in the
first instance. I belicve, it is not going
to be very very different. The basic
goals, the objectives, we all agree, are
quite sound. The directions in which
the Plan seceks to channel the endea-
vours of the people are accepted as
right. I do not think there is much
of a quarrel about the priorities and
structure of the Plan.

But, the question is, what about the
size? Are we sure about that aspect?
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Is the Plan not over-ambitious there?
I admit that the Plan is ambitious in
a sense. It 1s ambitious in this sense
thut it seeks to increase the scale of
outlay by a fairly large proportion
from just over Rs. 2,000 crores to-
Rs. 4,800 crores in the course of a five
year period, 138 per cent. increase.
Investment will increase from Rs. 3,100
crores to Rs. 6,200 crores, double;

" simularly, the rate of investment from

73 per cent to 10°7 per cent of the
national mcome 1w the first Plan and
the second.

There 1s one particular feature of
the Plan about which all of us are
very much pleased—stecl. It is sym-
bolic of industrial development. We
hope to raise our output of steel from
13 to 46 milhon tons. That iz a
261 per cent increase, That is  one
side of the picture.

There 1s another side of the picture.
What are we attempting to do. Gur
scheme of development aims at  ine
creasing or doubling the per capita
mcome of the country by 1973-74—17
vears from now. Now. let us com-
par¢ the national income of some
other couniries India’s per capite
income 15 half of Egypt and Ceylon:
one-third of Japan, one-fourth of
Brazil. When we compare ourselves
with western countries the position is-
this. West Germany's is 8 times that
of India, 12—14 times in France and’
UK. 30 times in US.A

Similarly, there are figures of the
UNO statistical year-book for 1951:
showing steel production:

India . 1'7 million metric tons,
USA 1080 - "
USSR 453 "

It goes on like that. In China it was
2-9 million tons but we know that by
now it is nearly flve million tons.

We have also to be conscious of this
fact that when we are trying to step-
up our investment and raise the
tempo of development in the countries
which 1 have mentioned, they would’
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not be standing still. They are ad-
vancing at a considerabley higher rate
than wc have sct before ourselves.

In recent years, what has been the
experience? The gap between deve-
loped and undc¢veloped countries has
tended steadily to become larger and
larger instead of diminishing. That
is the other sidec of the picture. In
this country, we also attach a great
deal of importance to the aspect of
employment. With all the proposed
investment and our idea to absorb the
new entrants into the labour force,
out of about ten million, specific pro-
vision is made only for eight million.

1 must humbly point out in this
connection, that Parliament accepted
the Plan and the country welcomed
it It was widely agreed that any
smaller effort than this will not make
any appreciable impact on  our im-
portant problems of poverty, unem-
ployment and under-employment We
have before us certain aims We are
not content with the status of under-
-development. We want to introduce
into our economy a measurc of dyna-
mism and that minimum measure of
dynamism' will require certain level
cor rate of investment in order that
‘we may ensure some kind of a self-
sustaining process of growth. I do
‘not think that we are doing anything
more than that minimum. .

When we have done that and thus
increased our investment 1n steel and
-other basic industries, we have to in-
~-2asc the production of food and raw
:naterials and that entails larger in-
vestmoents in agriculture and so  on.
‘Thus one gets linked up with another
and we have to maintain a certain
kind of balance. The scale of outlay
therefore, considering that basic thing
to which 1 huve referred, is about the
‘minimum.

1 also recall the fact that when
this Plan was being discussed in this
House, one hon. Member after another
stood up and pointed out that it was
deficient in ane respect or another.
“They sll wanted to enlarge it and in
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several directions. That is tne
measure of our necd.

But the Planning Commission bas
another function. It is to assess our
capacity, resources and means and pos-
sibilities. The Second Plan was for-
mulated in a certain economic climate,
It was based on certain assumptions
and certain forecasts as any other Plan.
It is true that the economic climate has
changed considerably; it has changed
to the disadvantage of the Plan. Any
forecast of economic events is a diffi-
cult matter. It is not easy particularly
in the conditions of this country be-
cause of so many uncertainties—our
dependence on seasons and monsoons
and also the fact that a considerable
part of our resources has to come from
outside, regarding which there is no
kind of assurance as to the time and
the ratc of flow. Then therc is the
international situation which affects
us as much as it does others. We are,
because of the struggle through which
we are passing, exposed to the effects
more.

Again, we are attempting all this in
democratic conditions, in a free society.
I do not want to say that it is in any
way inferior to any other kind of re-
gime. Over a long period, if the
latent powers of democracy are rous-
ed and developed, 1t will excel in per-
formance any other kind of regime.
But, in a democratic socicty, there are
limits to the cconomic actions. When
the State can undertake to secure cer-
tain things and regulate the economy,
we have to operate within these limits.

It was also recognised at that time
when the Plan was formulated that it
involved such a large stepping up of
investment and that its fulfilment was
not going to be easy. It was also clear
that in view of the special pattern of
investment, the call for external re-
sources was going to be very much
heavier. It is on account of this
awareness of the magnitude of the dif-
ficulties that there was a greatly in-
creased emphasis on agricultural pro-
duction. At the final stages of the
formulation of the Plan, the targets of
agricultural and food production were
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very much stepped up. An important
assumption of the Plan was, and is,
that production and consumption
would grow at a cerlain rate, that re-
sources for investment will be gather~
ed at a certain rate and that invest~
ment will gather momentum at a cer~
tain ratc These are certain assump-~
tions, and it was also at that time
when the calculat'ons were madé for
‘the Plan, assumed that the expenditure,
non-Plan  expenditure, oxpenditure
outside the Plan would stay at a cer-
tain level. It was then recognised that
the realication of this achievement, of
these aims that woe have before us, was
going to mean special cfforts and we
are open to be judged, but we still
maintain that the expectations that
we had then entertamned were by no
means excessive or unreasonable.

The call for external resources, as 1
have said, is somewhat large, but this
country has tried its utmost on its
side, has not spared any efforte. At
any rate, we know that recently in this
session a very big effort has been
made on our side. We are trying to
build up the economy of the country
from its foundations Thercfore, is it
unreasonable for us to expect that we
shall have the necessary accommoda-
tion from the large surpluses of the
world? It is no unreasonable expecta-
tion.

There was another factor which we
had always in mind. There has been
insistence on the aspect of flexibility in
the Plan, because we were aware of
the irherent uncertainties. Then it was
visualised that adjustments and re-
adjustments would be made in course
of time in terms of annual plans, and
we would, therefore, be able to keep
a certain kind of balance between the
growth of demand and of supplies
in the various sectors.

There is one feeling in my mind. I
am thinking of the time when we sat
down and worked out the basis of the
‘Plan, its various estimates. We were
doing it in the background of the ex-
perience of the First Plan That ex-
perience encouraged us somewhat to
venture forth with greater courage,
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greater confidence. It is quite possible
that we were disposed to apply that ex-
perience to the problems of the Second
Plan without muking certain essential
reservations. We find now, looking
back, that the First Plan gave us an
increase in output rather large in re-
lation to the investment, and there
were certain very favourable circums-
tances on which we cannot count from
year to year. The utilisation of idle
capacity isx one factor which had its
own contritbution, but the major factor
was a large increase in agricultural
production because of good scasons,
and 1t is also true that during period
consumption did not increase relatively
on a very large scale.

I have stated the position so far as
relates to the basis of the Plan, to the
size as it was then accepted, and the
reasons and the conditions in which
it was done. This resolution aims at
an examination of the current economic
situation in relation to the Plan. The
Finance Minister has during ~ recent
days herce dealt at great length with
various aspects of the situation, the in-
ternal aspect and the external aspect.
One thing 15 very plain. We see all
around us the emergence of infla-
tionary pressures We are also pain-
fully aware of the fact that our balance
of paymeoents position has become diffi~
cult. It is not simply difficult, I think
the nosition is more serious than that,
and there has been, during recent
weeks and months, some kind of an
adverse. scriously adverse, turn in
connection with the balance of pay-
ments situation. The bare facts of
the situation are that prices have
risen by some twelve per cent. since
April 1956 and we have used up about
Rs. 450 crores of foreign exchange.

We have taken various corrective
measures with which the House is
already quite familiar. The country
has been called uppn to shoulder new
and heavy tax burdens. The credit
policy has been tightened up. Im-
ports have been cut drastically and
fresh commitments, even for capital
goods and equipment, are being cut
to the minimum., The economlc
policy in all its facets is thus being
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reorientated towards control of §n~
fationary pressures and a correction
of the balance of payments situation.

We may be, of course, familiar al-
ready with what is behind and
beneath this change in the trend.
Partly it is due to factors which lie
outside our economy, which operate
from outside. We know about the
Suez cnisis, the rise in freights on
that account etc.,, but the major ex-
planation is not that. It is what we
have done ourselves. It is the steadily
gathering momentum of the Plan
and something fot which we were
not quite prepared. I do not know
whether we¢ should have been or we
should not have lLeen prepared. It
is the increased burden of defence
expenditure which  we have to take
to reluctantly but inescapably.

On the other side, there has not
been a corresponding increase in
domestic output. Industrial pro-
duction has been going up steadily,
approximately at the rate of eight
per cénl.  Agricultural production
also has incrcased, though so far as
food is concerned the overall pro-
duction has not kept pace with the
requirements. In i854-55 and 1955-
56 it was lower than in 1953-54 and 1t
barely reached the 1953-5¢ level
again 1n 1956-57. But, on the other
side, beiween 1953-54 and the cur-
rent year, Plan expenditure has
risen to about 2) times, and in the
private sector, investment in the
organised industries which was Rs. 44
crores 1n  1953-54 is estimated to
have gone up to Rs. 100 crores in
1956-57. These increases in invest-
ment and the further increases which
are required for implementing the
Plan call for a much higher rate of
productivity and savings than we
have now.

The situation ultimately is summ-
ed up in the fact that there is a rise
in prices, there is a rising trend 1n
prices, and there is only one meaning
of both the rise in prices and the
deterioration in the balance of pay-
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ments position. I{ is that domestic
savings are insufficient in relation to
the scale of investment. Investment
is increasing, but resources are lag-
ging behind.. Such a situation cannot
last long without having very un-
desirable consequences, conseguences
which have been described as dis-
turbing the economy of the country,
disrupting it, causing economic ins-
tability etc., whatever you may call
it.

We want this investment, all of us
want it, because all of us want the
Plan to succeed. but this increased in-
vestment that we need has to be
matched by our own resources. It
will be a very temporary satisfac-
tion if we. on investing without doing
the other part, because at the next
step our efforts will be neutralised
by a rise 1n prices. We are not think-
ing only of this year and the next
year, we are thinking of the end of
this Plan and the end of the Third
Plan. It is a continuous process.

13 hrs.

We have to do nothing which will
queer the pitch for subsequent phases
of development. I am saying all this
in view of certain warnings which are
being given to us We are well gware
of the problem we are facing. We are
aware of the urgency of resurveying
our resources, of redoubling our efforts
and to an extent, the need to readjust
our Plan. I am saying this to convey to
the House that this overriding impor-
tance of keeping inflationary  pres-
sures under control is very fully pre-
sent before our minds, and we are
attempting a rephasing of the Plan in
the light of these considerations.

While these steps are being taken,
efforts are also being made to keep
prices in check by overall fiscal and
monetary policies. When this kind of
overall control does not suffice, one
thinks of direct restraints on con-
sumption. There may be strategic con-
trols; there may be other controls. We
are quite familiar with the kind of
vexatious controls which the country
has had experience of for some years
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in the past. My own feeling is that
such controls will not function satis-
factorily in the conditions of this coun-
try. But I would make it clear that
whatever else we may think, we regard
the maintenance of food prices and cost
of living at a reasanable level as a
necessary  pre-condition of any
approach to the recphasing of the
Second Five Year Plan.

I have to give, as part of my duty,
certain figures; I do not want to tire
the House, but I hope that they want
that information. I shall give informa-
tion first about the cost of the Plan
A number of factors has combined to
raise the cost of realising the physical
targets set out in the Second Plan.
It was necessaty first of all to ensure
that in a few 1nstances in which the
provisions made m the Plan feel short
of the e¢stimated requirements at the
time of implementation, the amounts
needed should be provided. The pro-
visions needed for coal and oil explora-
tion and development are instances in
point. The rise in prices, both inter-
nal and external, has also increased the
cost of the Plan On the basis of
licences approved by the Capital Goods
Committee, increase in import prices
is estimated at about 33 per cent. Our
demands for equipment and machinery
from abroad have been intensified at
a time when in several of the supply-
ing countries in the West there have
been strong forces pressing towards
higher price levels :

For the three steel plants, the provi-
sion made in the Plan of Rs. 350
crores was less by some Rs. 50 crores
than the amount estimated at the time.
Including the cost of townships and
the provision for training schemes and
on account of the higher cost of
machinery and the increased cost of
construction at site, the present esti-
mate for the three steel plants is
about Rs. 487 crores.

In a growing economy, the possibi-
lity of including additional items as
the Plan proceeds cannot be ruled out.
especially when these are essential and
a measure of assistance is available.
The urgency of transport programmes,
for example, is widely recognised.
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Foreign exchange plays a significant
part in this field. Thus, with the rise
in the cost of ships, for the outlays pro-
vided in the Plan barely one-half of
the target can be achieved. The cost
of carrying out the port development
programme has also goné up substan-
tially. In his speech on the Railway '
Budget, my colleague, the Minister of
Railways, drew attention to the possi-
ble increase in the financial require-
ments of the Railways for enabling
them to carry the full amount of traf-
fic which is likely to develop by the
end of the Plan. It will thus be clear
that since the Plan was drawn up,
therc has been new factors in the
situation which have added in a
marked degree to our difficulties.

We have been asked again and again
as to what it all adds up to. No prices
figures can be given at this stage.
Some rough estimates have been made
in one sector or another. It may be
that it may be Rs. 600 or Rs. 700
crores, a little more or a little less,
as a result of all these things which 1
have mentioned. But let not the im-
pression be created that this means
that the Plan gains so much more.
Even when we put out this Plan, there
was implicit in it that some of the
provisions had not been made on a full
scale. What was the meaning of it?
It was just this, that instead of increas-
ing the financial scale of the Plan, we
estimated that there would be certain
shortfalls and there would be readjust-
ments to accommodate all these things,
So that it does not mean that if there
are to be any increase in cost here or
there in estimates etc. therefore to that
extent the Plan stands at a higher
level.

Now I go to the progress in the last
vear and the current year. I should
like at this stage to review briefly
the progress of the Plan in 1956-57 and
1957-88. In 1856-57, the Centre
and the States had budgeted for
a Plan outlay of over Rs. 800 crores;
the revised estimates show an outlay
of Rs. 760 crores. The anticipated
actuals would be lower--perhaps about
Rs. 720 crores. This level of outlay
necessitated deficit financing of the
order of Rs. 240 crores, which was
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Rs. 60 crores more than in 1955-56.
For 1957-58, the budgets of the Centre
and the States provide for play out-
lays totalling Rs. 985 crores and if
these outlays were all to materialise,
they would involve deflcit financing
approximating to Rs. 400 crores. We
expect, however, that the outlay for
19587-58 would work out at Rs. 860
crores which on present calculations
should, therefore, mean deficit finan-
cing of the order of Rs. 275 crores.
The House is aware of the substantial
tax effort being made at the Centre
this year. This is estimated to bring
in about Rs. 100 crores in a full year.
Taking into account the tax measures
adopted in 1956-57, the Centrc will
have raised tax resources amounting
to some Rs. 800 crores over the plan
period. Nevertheless, resources are
short relatively to our growing needs.

The Planning Commission is study-
ing the prospects for the remaining
three years, But, broadly speaking, it
would appear that taking into account
the outlays for the first two years
totalling, on the calculations just men-
tioned, Rs. 1,580 crores and the extent
to which resources can be raised here-
after. the balance of outlays feasible
for the remaining three years. should
be around Rs. 3.300 crores. Over the
five years, 1t should this be possible to
attain a level of outlay such as was
originally envisaged. An outlay of this
order in financial terms would, it must
be added, be feasible again on certair.
assumptions, These assumptions are
that the State will make a substantial
tax effort; that the receipts from loans
and small savings would, in spite of the
present ‘unfavourable trends, come up
more or less to the initial expectations;
that deficit financing of the order of
Rs. 1,000 crores (as compared to
Rs. 1,200 crores in the Plan) would
be feasible and, finally that external
agsistance for the Plan in the public
sector would be available to the extent
of Rs. 1,000 crores (as compared to
Rs. 800 crores in the Plan).

Tt is naturally difficult to say how far
these assumptions will be borme out by
subsequent events and by internal and
external economic developments. As
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the House is aware, one of the most
important conditions for implementing
the Plan is progressive increase in food
production. To achieve an increase of
about 24 per cent. in food production
and 28 per cent. in agricultural pro-
duction as a whole, calls for a- massive
effort to reach the agriculturist, to
help him to produce more through the
fuller utilisation of water supplies, the
use of improved seed, conservations of
local manurial resources and improve-
ments in agricultural practices and
techniques. Along with these, we have
to implement fully the programme of
land reforms and co-operative develop-
ment. Another basic condition for the
fulfilment of the Plan concerns the
raising of internal resources.

While ecfforts are being made to
raise taxation, I should point out that
the response in the matter of loans
and savings has, so far. been much
behind schedule. For the two years
1956-57 and 1957-58, the total cash
subscriptions from the public to the
loans floated by the Centre and the
States add up to about Rs. 160 crores
only, as against the plan target
averaging Rs 140 crores a year. The
stringency in the capital market is
thus affecting the resources of the
public sector adversely.

In regard to small savings, as against
an average annual target of Rs. 100
crores indicated in the Plan, the net
collections in 1956-57 were Rs. 65
crores and—what is more disturbing—
they amount to Rs. 10.87 crores only
for the period, April to July this year
as compared to Rs. 23'55 crores in the
corresponding period last year. Some
steps have been taken to promote
small savings and the States have been
promised & share of two-thirds of
whatever they collect. Small savings
are, or at least ought to be the main-
stay of our capital programmes and
this is a field in which the State Gov-
ernments have a special responsibility.
‘They must give top priority to the
small savings drive.

First and foremost, the Plan requires
more effective mobilization of domes-
tic resources, and it is little use talk-
ing of rephasing the Plan until we
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have assessed fully our capacity to
improve upon our internal resources.
This operation of rephasing which is
being talked about, it far more com-
pPlex than it looks at first sight, and
the foreign exchange bottleneck, to
which I shall come presently, makes
it extremely difficult to draw up any-
thing like a definitive picture at the
present moment. Beyond a point,
the attempt to raise domestic
resources also comes up against
either the need for maintaining
incentives or against the need for
keeping prices in check. Nevertheless,
there is, as 1 have indicated above,
need and scope for raising more of
domestic resources, especially if we
wish to ensure that we maintain em-
ployment at a high level through in-
creased domestic expenditure in substi-
tution of some foreign exchange ex-
penditure which may have to be cut.

I now turn to external resourccs
The Plan envisaged a balance of pay-
ments deficit of about Rs. 1,100 crores
over the five years. In 1956-57, the
very first year of the Plan, the deficit
(net of official donations, 1.e. foreign
grants) was about Rs 325 crores. For
the first halt of 1957-58, (upto Sept.
8, 1957), the draft on foreign exchange
resources has been Rs. 184 crores. Al-
together, even with a stringent import
policy for the rest of the Plan period
and some pruning down of foreign ex-
change outlays on the development
programmes both in the public and 1n
the private sectors, the likely deficit
in the balance of payments over the
Plan period, as a whole, will, on
very rough estimates, be of the order
of Rs. 1,800 crores. As against this,
external assistance promised or com-
mitted since the Plan began works out
at Rs. 450 crores. There is a carry-over
of Rs. 135 crores of external assistance
authorised in the First Plan period, and
we may assume that there will be a
carry-over of more or less the same
order at the end of the Second
Plan. We have already financ-
ed about Rs. 460 crores of our
deflicit from our sterling balances
and the ILMF. credit. It will be neces-
sary to draw down sterling balances
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further by how much it is not posaible
to judge precisely in advance. Part,
at least, of the L.M.F. credit will have
to be repaid before the end of the Plan
period, and it would be desirable in
the later stages of the Plan to rebuild
at least part of the further drafts we
may have to make on our sterling re-
serves in the coming months. On the
whole, then, we have yet to find re-
sources of the order of Rs. 700 crores
from agencies like the World Bank
and from friendly foreign countries.

Reference has been made in the
course of discussions in Parliament to
what has been called the core of the
Plan The term ‘core’ refers to a group
of related projects—the iron and steel
projects, mining, transport and ancil-
lary power.

These programmes in the Plan are
vital for meeting the immediate needs
of the economy no less than for fur-
ther development. Together they in-
volve more than a third of the outlay
under the Plan and more than two-
thirds of its foreign exchange expendi-
ture. They have to be seen through to
the utmost of our capacity. In any
rephasing of the Plan at a lower level
of outlay, they have the first priority.
Naturally, considerations relating to
various balances in a Plan when it is
formulated have also to be observed
when, as far as possible, any rephasing
is undertaken Whether the period be
five years or three or even one, it is
always essential to try to preserve a
degree of balance between different
sectors. From the aspect of foretgn
exchange commitments and require-
ments for projects of key importance
which have been taken in hand, the
Planning Commussion is at present en-
gaged in re-examining the Plan. 1t is
not possible yet to present a picture
in any detail, but it is clear that the
core of the Plan together with the
other commitments already made and
the minimum essential programmes to
be carried through calls for substantial
additional foreign exchange. While
our minds are preoccupied with the
problem of foreign exchange, we
should recall the fact that the demand
for mqre foreign exchange not for eb-
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taining consumer goods and luxury
goods, but for buying machinery and
industrial raw materials to build up the
economy, is itself an important index
of development. For many years to
come, we shall not only use all the
foreign exchange that we can earn,
but shall need to supplement our own
resources from other sources to the
maximurn extent possible.

The problem of foreign exchangc
should, therefore, be seen in perspec-
tive. The supreme need for the
moment is, however, to conserve for-
eign exchange in every conceivable
way. to earn more foreign exchange
and to secure additional foreign loans
and investment. In the matter of im-
ports. a carefully framed restrictive
policy will have %0 be maintained for
almost the entire period of the Plan.
On exports, it will be neccssary to
adopt definite targets and to accept
the consequential cuts in  domestic
consumption. The Government are at
present considering the recommenda-
tions of the Export Promotion Com-
mittee which reported recently and the
intention is to spare no effort to raise
exports and thereby enlarge foreign
exchange earnings. The extent of ad-
justment required in Plan outlays and
the degree of rephasing necessary will
depend, obviously, on the success we
achieve in these efforts.

Before 1 leave this question of re-
sources and investment programmes, 1
should say a word about the progress
of investment in the organised indus-
trial sector. The Plan had proposed an
outlay on industrial projects (includ-
ing the N.1.D.C. projects) aggregating
to Rs. 720 crores—Rs. 5§70 crores by
way of new investment and Rs. 150
crores for replacement. The foreign
exchange needed was estimated at Rs.
350 crores, Rs. 30 crores for N.I.D.C.
projects, Rs. 250 crores for new in-
vestment in the private sector and Rs.
70 crores for replacement. For ful-
filling these targets, a few of which
have been revised, the overall invest-
ment required is now estimated at Rs.
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825 to Rs. 850 crores and the foreign
exchange requirements are placed
higher by about Rs. 100 crores. Pri-
vate industrial investment has been
rising markedly over the last three
years, and in 1956-57, it was of the
order of Rs. 140 crores. Large commit-
ments have also been made for the
next one or two years, and it is esti-
mated on the basis of foreign exchange
released and committed so far, that
with further allotment of Rs. 40
crores or so, about two-thirds of the
industrial plan in the private sector
would have been implemented. The
needs of the private sector will
declhine thereafter, and it may be
expected that the investments al-
ready undertaken will bear (fruit
earlier than was expected inilially.
While this is satisfactory, these deve-
lopments in the private sector highlight
the need for careful phasing of invest-
ment programmes in that sector
equally with those in the public sector.

There is another aspect of the prob-
lem of rephasing the Plan to which I
should like to refer at this stage—the
impact of such rephasing on employ-
ment. The employment target in the
Plan, as I said earlier, aims at provid-
ing employment opportunities just
sufficient to absorb the new additions
to the labour force. It would be most
undesirable to reduce this target. To
the extent that investment in the eco-
nomy has to be curtailed in view of
the paucity of foreign exchange, there
is bound to be some adverse effect
on the employment potential of the
Plan. It will be necessary to exa-
mine to what extent additional labour
intensive and quick yielding schemes
can be taken in hand to make good
the short-fall in employment opportu-
nities as a result of the readjustments
of the Plan. This, again, depends
upon more effective mobilization of
domestic resources.

Sir, 1 have stated the position. As
I said, the rough picture which we
have with us is now placed before the
House. In conclusion I have only to
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say just one or two words. There are
many aspects of the Plan, besides re-
sources and investment, which are
important and which need to be dis-
cussed. But at present our attention
is concentrated on crucial problems of
the moment, about which I have said
all the significant thimgs that we have
mn our possession, all the facts and
figures.

We are passing through a difficult
phase, that 1s true. It 1s an anxious
situation. But we are not facing any
kaind of calamity, we are marching
forward. We may, in the course of
our progress, come up agamst difficul-
ties and obstacles, and we may have
to slow down. But all the time we are
moving torward. 1 am sure that at
the end of the Second Five Ycar Plan
we will find that we have gone ahead,
considerably ahecad, of where we stand
now. At the e¢nd of the Second Plan
period we will find ourselves in a much
stronger position to push forward our
progress in the later stages.

I have just to make one observation
before I conclude. One of the strongest
features, one of the most helpful fea-
tures of the First Five Year Plan was
that it reflected the common mind of
the people of the country and of Par-
liament We, all of us, fully shared 1n
the making of 1t and in 1ts adoption.
Now that the Plan has come up against
difficulties and a challenge is being
made, it is a challenge for us all. Let
us all face it together. Let any change
that has to be made 1n the Plan, if at
all any change has to be made, be
again passed by common consent. The
greatest strength of the Plan lay 1n
the fact that it had the backing of the
whole nation. Therefore, any change
that has to be made in the Plan should
also have the backing of the nation.
Then, Sir, this difficult period can be
tided over with confidence and courage.

Mr. Speaker: The motion is now be-
fore the House. A number of amend-
ments have been tabled to this motion.
1 will admit all the amendments
except one portion—I have no objec-
tion to admit that also—of Shri S. L.
Saksena's amendment suggesting: “If
ultimately the resources are found
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the Plan may be extended to be com-
pleted in six years instead of five.”
Very well, let all that stand. 1 shall
treat all the amendments as moved.

Now, the time will be 20 to 30
minutes for leaders of groups and 15
minutes for others.

1 will find out whether the hon.
Members who have tabled amendments
are present here. 1 will score off those
amendments where the hon. Members
in whose names they stand are not
present in the House. I shall only
treat those amendments as having
been moved where the hon. Members
in whose names they stand are pre-
sent in the House at this moment.

Shri S, A. Dange (Bombay City-
Central): Mr. Speaker, Sir, the Plan
1s again under discussion, but this time
the discussion cannot go into the basic
leatures of the Plan for the simple
reason that the Plan has been accept-
ed by the House, and the core of the
Plan has got to be fulfilled. The &iffi-
culties that the Plan is facing have
got to be met and, as I said, the core
of the Plan has got to be fulfilled. But
that does not mean that we accept all
the features of the Plan as correct,
whether in the matter of execution of
policies or their details.

13 hrs.
[Mr. DEPUTY~-SPEAKER in the Chairl

I will turn to one aspect of criticism
of the Plan. For example, there is
the criticism that comes {from the
‘Right’, as I cafl 1, without adding the
word ‘reactionaries’. 1 simply say ‘cri-
ticism from the right’. That criticism
says that the Plan itself was wrongly
conceived, it is over-ambitious and that
it should be revised and pruned‘in al-
most such a way that the Plan dues
not remain a Plan. I do not agree with
that kind of criticism. I do not agree
with the criticism from the ‘Right".
The Plan, as the hon. Minister has
said, is over-ambitious. Well, let
it be. I agree with him that the
Plan should be ambitious, and that
ambition should be fulfilled.

It was correctly said by some of
the leaders in the country, parti-
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cularly the Prime Minister when he
said, we are carrying out a silent re-
volution. The only criticism now is
that that silent revolution is now fac-
ing a condition of things in which it
will be completely silenced, or it will
become a dead silence. We ought to
avoid that. Therefore, I would not give
any quarter to a criticism that would
fundamentally alter the Plan, or almost
destroy its whole basis.

I agree with the structure, and I
think the structure should be main-
tatned. If that structure is given up
we shall have a national calamity. If
the Plan as such fails due to the crisis
in the economy in the capitalist world
and in our world here, then in that
case everybody is going to suffer.
Some people may have the pleasure
later on of saying: “Did not we warn
you that you are going to fail and
that you are trymng too mueh?” Such
a pleasure would only be a malicious
pleasure at the expense of a national
calamity. For example, the other day
I heard somebody saying that the eco-
nomists who dissented from the panel
of ecanamists have been proved coriect
prophets. If the dissenting economists
proved correct prophets, there 1s then
the greater need for national develop-
ment as we have conceived in the Plan
and, therefore, again I say that I do
not approve of the criticisms from the
‘right’.

Then I have a criticissm from the
‘left’, and that criticism is of policies
and concrete deeds of the Party in
power which carried out the Plan in
the first phase and is now carrying it
out in the second phase.

What is my criticism? I am taking
the criticissm only on some points.
Balance of payment difficulties are fac-
ing the Plan. Let us be concrete on
the whole question. Yes, balance of
payment difficulties are facing us.
‘Whom shall we hang for this? Well,
in the balance of payment difficulties,
I should say, the criminals are two.
The main criminal is the imperialist
economy, which does not like under-
developed countries to carry sut in-
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dustrial development. To a backward
economy this is the central festure of
the difficulty in the balance of pay-
ments. It is net due to merely a jug-
glery of export-import figures. Of
course, for that certain Ministries are
responsible, the private sector is res-
ponsible and certain speculative inte-
rests are responsible. But the main
difficulty in balance of payments arises
from the desire of the monopolists
of England, monopolists of America,
monopolists of France and partly of
West Germany and Italy. They do
not want to provide capital goods at
stable prices to a backward economy,
because they do not lLike it to be in-
dustrialised. A vast chunk of the un-
der-developed areas have fallen off
from their orbit of political slavery
and, therefore, they want them to be
brought back under the economic sla-
very. That 1s what they are trymg n
South-East Asia, that is what they are
trying in India, they have been try-
ing that in the Middle East and we
find that they want to force it on
Arab nationalism. As we know
very well, that attack on Egypt
for example the attack on the Ara-
bian countries, the attack on Viet
Nam, the attack on Indonesia, all
these are indices to show that the
monopolists of those countries, whose
economy rests on capitalism which ex-
ploits backward economy and gets
cheap raw materials, do not want to
develop heavy industries, machine
goods industries and others in tae
backward countries. They want these
countries not to go out of their orbuit,
but we are going out of their orbit.
Politically, we are out ef their orbit.
Already, the Arabian countries,—
Egypt, for example,—have fallen out
of the orbit The Africans are falling
out of it. The Latin Americans are
going out. But when they want to try
to develop their national economy on
an independent basis, naturally they
are faced with the problem, where to
get the capital goods. The capital gcods
are with those countries. Though you
politically run away from their orbit,
they say “economically we will dictate
our terms and see that you remain as
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under-developed countries as before
though nominally you may be a sover-
eign country”. This is the real source
of the trouble of the balance of pay-
ments and foreign exchange They
would not supply steel plants; they
would not supply heavy machinery
plants at stable prices, at normal prices,
and they would rather provide the
private speculating interests rather
than the State sector which develops
national economy in a given direction.
Therefore, as I was saying, the ques-
tion of balance of payments is a poli-
tical question. Of course, the balance
of payment question is certainly a
money question and a question of
imports and exports and the structure
of the Plan and all that kind of thing,
but essentially, at the base, the balance
of payment position, in so far as 1t de-
pends on the supplies of caprtal goods
to an under-developed country in the
form of heavy machinery goods. stecl
plants, electrical goods and so on, be-
comes a political question of mono-
polist imperialist powers who would
not build an Aswan dam in Egypt—
who would rather 1nvade it-—and
would try to seize Suez, try to seizc
the oil resources in Arabia and Persia
and who would want the oil resources
tin Assam and Benga! and Pakistan
and everywhere. Therefore, they are
creating these, what are called, balance
of payment and foreign exchange diffi-
culties, by refusing to supply capital
goods to develop an under-developed
economy of colonial peoples, so to say,
who were formerly their <laves and
are now independent.

When they fail to influence  this
country to join their ranks, what hap-
pens? We have maintained a policy of
neutrality; we have maintained a
policy of peace. We refure . align
ourselves with their manoeuvres, but
when the monopolists are more power-
ful than we are, what do they do?
They create pockets of war. For
example, they created a pocket of war
in Xorea. Some of our people at that
time perhaps liked the Korean war
There was an American lobby some-
where here, as it was reported in the
Press, which wanted India to side it-
self with the American in order to

18 SEPTEMBER 1987 Second Five Year Plan 13788

in relation to current

economic situation
get capital investmen' and capital
goods. Fourtunately, we did not fall
into the trap of the” American lobbies
and the Washington patriots here, but
they were thinking that India would
like to join them, for getting help.
Yes, help was given in the first Five
Year Plan period from the Reconstruc-
tion Bank and so on. But we re-
mained neutral. We refused to give
in, but we agreed to trade with both
the blocs, with the American bloc or
any bloc, anybody who gave us goods
for development and we were going to
pay them for it, at s'able prices. 1f
1t was stable prices, it was so much
the better. If it was in rupee terms,
it was still better. But of this policy
of neutralism, they were rather afraid
and rather displeased and thuir policy
changed in the second Plan 1In the
first Plan, they tried to utilise the
neutrality in order to draw us into
the:r orbit. When they failed, they
sald, “Then we freeze the aid. We
give aid by disturbing the price mar-
ket. We will give aid only on certein
conditions”. So, the oalance of pay-
ment difficulties have come about and
these monopolists, by trying to create
war pockets around us, are trying to
beat down our economic development
as you already know and as everyboldy
sees.

The other day, the Prime Minister
said that from one hand they give us
cconomic aid, but that whole aid is
washed out because they arm some
neighbour of ours and we have to sink
our moncy m defence. The eccnomic
aid for development is lost in defence
purposes and defence efforts. What
1s this policy, if it is not a political
policy of an imperialist group in order
to suppress the economic development
of a backward economy?

Therefore, 1 was saying that the
balance of payments difficulty should
not only be attributed to the Mlinister
in charge or to the Congress Party in
charge or to any particular group, hut
that difficulty is fundamentally and
essentially a difficulty created by ‘he
imperiated powers who would not
allow Asis, Africa, Arabia, cte, ts
develop.
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But that does not absolve the Minis-
try from all blame. No. They ought
to have managed the expor.~impo:-t
trade properly, and theremn lies a sclu-
tion for the balance of payment ditS-
culty. Therein, the second criminal
cames. It is a minor criminal. {Laugh-
ter). 1 am sorry; no personal rcie-
rence was meant, It is what, in a
Sanskrit drama 1is called Patakasthan,
where some party enters and a sort of
coincidence takes place. This 1s just
Lke that. However, as I was saying,
the export-import question certainly
has been badly handled. What can I
say on that? The difficulties are there
The imports were just carriad out
without any foresight. Just because
you had some balances you spent them
I do not want to go into the dctails
Gramaphone records, refrigerators and
a thousand luxury goods, this and that,
—all these were imported and these
have disturbed our balance of pay-
ments quite &8 good deal. I am not
going into the figures, because the hon
Minister has given enough figures and
it has been admitted here in the pic-
vious debates that the export-import
trade has not been handled properly.
Sg, the second crimunal, as 1 would say.
18 certainly the policy of export-
imports as was carried out 1n the last
two years in which we did not pay
attention properly to the perspectives
of the Plan. We just imported goods
which should not have been impo:.ed
Anybody could have seen that.

The other day, I mentioned the ¢x
port scandal and the trade in oxport
licences. Here now I have got [rom
the Times of Ind:a dated the 14th
August, an extract about import
licences. It says:

“Applications are being made in
hundreds for the conversion of the
“established importers’ hcences”
into such items as will bring the
licence-holders the maximum pre-
mium And generally the desired
items are those about which the
applicants have no trade know-
ledge whatsover. The “linence
exchange” seems to be excep-
tionally active and fat pre-
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miums are being paid and realised.
For instance, is there any justifica-
tion for a conversion application
from woollen hosiery to ferro-
vanadium unless the applicant has
a past record in thg latter.”

The complaint is that licences for cou:-
version are now becoming a specula-
tive trade in the markets. Export and
mmport has been a subject or the very
vicious influence of the speculative
world. What has to be done? What is
the remedy? As I have mentioned the
criticism and the evil, I want to suggest
the remedy. The remedy 1s very
sumple. I do repeat that the remedy
lies 1n the fact that the State should
take over, into the sector of state trad-
ing, the export and import trade rom-
pletely. If, to begin with, they can-
not do it completely, let them take it
bit by bit, but not at the rate at which
they are domng and which 15 very
slow.

A few years ago, the panel of eco-
nonusts discussed the Plan and the
principles of the Plan. I would men-
tion that later on Some of the diffi-
culties are due to the fact that the
principles laad down by the panel of
economists have been blown up. The
fundamentals which they laid down
arc not being followed Only the
tigures and the structure are being
accepted 1n some essential parts and
the rest of the principles are kept
down About mmports and exports.
the panel of economists said that jute
trade should be taken over by the
State They do not want to take it
over. Of jute, they are afraid. I
know why they are afraid. Similarly,
imports and exports, heavy machinery
and capital goods required in the pri-
vate sector have gone beyond the Plan
as is already admitted Why is it that
this has taken place? It is because of
the fact that the import-export trade
cannot be simply governed by licences.
The import-export trade must be taken
over solely by the state sector as part
of state trading. In how many stages
you take it is another matter. But
no socialist economy in any part of
the world was ever built with export-
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import trade being left 1in privaic
hgnds. There is no such example in
history, and India cannot be an ex-
ception to that, because the laws are
inevitable here. Export-import tradc
is another vicious sector wherein we
have been ditched by the speculator.
and the wrong policy of the Minister
in charge. How to correct it? Criti-
cisms have been there and I do not
want to go into its details. So, the
balance 0! payments, the imperialist
policy and the question of expor:!-
import—these are the three things to
which the planncrs should pay atten-
tion in greater detail. If they do it
then something could be done about
foreign exchange,

I now come to some internal factors.
I am not giving very detailed solu-
tions. Of course, they will not be
accepted and so I will not take the
trouble of doing 1t. But if they arc
going to be heard, certainly we can sit
round again mn a committee of possi-
ble to consider the difficulties of the
Plan

Comhg to internal sources, the daffi-
cultics are 1nflation and prices yunning
high. The question would be, what is
your solution to that? We have al-
ready said that in the internal situa-
tion, to find out the remedy we must
first find out where are the sources of
evil, I will put down the main sources of
evil. The whole food policy has gone
wrong. There has been some increase
in food production and it i1s admitted
But that increase 1s sometimes nol
really increase in food production but
it is increase in food statistics which
is not actually food. For example, 1n
the first Plan, it was said that there
was a territic increase in food produc-
tion in Rajasthan What was the
reason? Formerly there were no re-
turns from Rajasthan. The Plan ask-
ed for the returns and the returns
came and suddenly food pro-
duction went up. Rajasthan did
produce food even before. It did not
appear in the statistics before, now 1t
appears in the statistics. That cannot
be called increase. Therefore, food
preduction and its increase is the main
core ot inflation.
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The question 1s, how are you' go:ng
to get that food production increased.
The panel of economists laid down o
simple  proposition:  Land reforms
must be essentially carried out. That
1 exaclly what has not been done.
‘Therefore no solution of the food prob-
lem is possible so far as that thing does
not take place. I read in the Press
that tne All-India Congress Commit-
tee. the A I.C.C,, discugsed this problem
and criticisms came from the Cong-
ress benches also about ceiling, redis-
tribution of land to landless labourers,
the question of landlords sull taking
rent by dubious means, ete. It is not
being resolved and food production is
still in a crisis, The food production
will remain 1n a crisis as long us land
reforms are not carried out, Land re-
forms by the slow pace of gram dan
are very difficult, because the whole
State machinery, when 1t is influenced
Ly landlords in various sectors, stands
agamnst ranslating these reforms into
law  What can the morsl approach of
gram danis and seve gramis do? Noth-
mg can be done?

Of course, some results might come
out of the new Mpysore conference
which 15 being proposed, all parties
agreeing to discuss this probicm. But
[ think this cannot be cured unless and
until the landlord influence is dissolv-
ed and dislocated from the State
machinery. Till then land reforms
will not be carried out. Otherwise,
the peasantry will have to act. If it
acts, certain things will move, but
the suffering also will be more
than 1if the Ministry were 10
mtroduce the land reforms. If the
food crisis 1s resolved, the inflation
crisis gets resolved to a large extent.
Inflation can be traced back to the
question of consumer goods, 30 to 60
per cent of which is food. Therefore,
to resolve it, land problem is the main
problem and land reforms become the
central slogan in order to overcome
the dangers of inflation.

Secondly, there are monopoly profits.
What can I say on this? They are all
there. You know that tax evasion, high
prices and monopoly profits are the
slogan of the private sector in this
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country, sailing under the name of
Plan. They all say that they want to
develop the country and the Plan.
They want to develop it for their own
pockets. Where their pockets are not
filled by the Plan, then they blow up
the Plan, as far as they can. There-
fore, investment of private capital is
not planned in such a way that essen-
tials are first fulfilled. As I was say-
ing, there are many lines in which no
private capital should have been sunk
1 do not want to go into many details.
I do not understand why plastics and
rayons of every variety should be so
encouraged as to endanger a section
of our foreign balances. There are
many other goods whose names 1 can
put down later on if necessary, but
everybody knows that unreasoneble
and unplanned investment in the pri-
vate sector is also one of the causes
of disturbing the allocation of funds in
our economy. How to cure that? That
is another question.

For example, it has been admtted
here that food has been the subject of
hoarding and hoarding was possible
because the banks made advances. Un-
planned investment in private sector
does take place, because the - banks
spend their funds as they like without
much reference to the central struc-
ture of the Plan or the objectives of the
Plan. Rs. 700 to Rs. 1,000 crores of
money in the hands of The private
banks are being utilised at the pleasure
of the bank directors, who are not
interested in the national develop-
ment or the Plan, or anything of the
kind. They are interested 1n their
30, 40, 50 or 100 per cent dividend
For the purposes of morality, they
say it is only 5 or 8 per cent. Every-
body knows that it is never 6 per
cent. Everybody knows that what
they show in the balance sheet is
never correct. Over and above that,
they evade the taxes and carry out
corruption in private industries.

We had a wonderful debate three
days back, when the State, the Rail-
way Board and many amiable gentle-
men were shown to be party to giving
prices for locomotives for the State
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sector, which were not commensurate
with the labour cost or anything of the
kind. It was just sheer robbery of the
State funds for the profits of a com-
pany or individual. When that indi-
vidual does it in this way with the
State support, he gets the certificate
of being the most eficient manager in
the whole country, most efficient mana-
ger managing his own profits through
the Tariff Commission and the Minis-
ters concerned. There was that
“straight forward” TELCO case to
show how the private sector expro-
priates State finances for private gain.

There 13 another case of the Vizag-
Harbour. The whole scandal was there
for ten years and it was so slowly
corrected, so that even the ship-
owners protested. Secondly, there is
the case of the Hume Pipe Company
1n Bombay, where they get allocations
of steel at control prices and sell it
in the black market, swallow the
wages of the workers and do all sorts
of things, which have been enquired
into at the order of the Bombay Gov-
ernment But the Bombay Govern-
ment dare not act against the Hume
Pipe Company Lamited and 1ts corrup-
tion methods. Any number of examples
like that can be found. Of course, not
all of the enterprises are corrupt.
There are certain exceptions, no doubt.
But when you find the most renowned
company getting into the channels of
what I may call moral swindling trans-
lated into terms of money for loco-
motives, then what can you say of
others” Because of the monopoly pro-
fits putting up high prices, because of
the higher margins that they want,
because of the corruption that they
carry out, all these endanger the in-
ternal resources of the Plan. The ques-
tion of money supply, the question of
finding capital for the Plan in the
State sector, becomes endangered be-
cause of these monopolists.

‘What should be the corrective for
that? My propoasal is that the big
panks should be taken over by the
State. Without that, you cannot check
hoerding, speculation and unplanned
investment of funds., Unless this is
done, there will be no improvement
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and you will not be able to solve the
crisis. Of course, the Ministry may
say: that is as usual our pet slogan.
That is not as usual. You have to do
it. Five or six years ago when we
called on them to take over the Im-
perial Bank, they would not take it
over. Afterwards, they found it neces-
sary to take over and make it the
State Bank. They said that they
would not take over insurance. Then
they took overy insurance. Not only
have they taken over insurance in the
State Sector, but they have utilized
the small savings of the innumerable
people in the private sector; sometimes
for speculative purposes. 1 certainly
object to the insurance sector going
into speculative transactions—buying
and selling on the stock exchange.
Within one year they have invested
rupees ten crores in the private sector
in under-writing scrips, which is not
proper. When the State sector is it-
self running short of funds, is it cor-
rect to take the money of the insured
people lying in your hands, and invest
it in the stock exchange for buying
securities, preference shares and de-
bentures? Is that correct mnorality? Is
that correct politics? Is that correct
economics? On the one hand you say:
give us your bonus, invest it in small
savings and life insurance and, on
the other hand, you hand it over to
the speculators in the stock exchange
What kind of morality is it? What
kind of economics is it? Is this planned
economy? This is planned speculation
and not planned economy.

Therefore, in the monopoly sector,
in the sector of finance, the first thing
that should be done is that State
sector ought to be enlarged. The cri-
ticism from the right—my hon. friend
from the right is not present here to-
day: it is his favourite criticism—is:
contract the State sector and let the
private expand. That is just the line
of the Anglo-Americans also.

When our Finance Minister visits
America, most probably he will be
confronted with such proposals as
that the State sector should contract,
the oil-bearing areas should be hand-
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ed over to them, that some of the
industries which cannot be properly
managed should be handed over to
them in return for which 500 millions
dollars will be given. Now that he is
going there, let him make up his
mund that he does not enter into such
agreements, getting 500 million dol-
Jars, by mortgaging 5,000 million of
our own. It would be a very bad
exchange and the balance would be
disaster for wus. It would be a
balance, not for us, but against us.

After landlordism and food prob-
lem, comes the question of monopoly
profits and private sector. Therefore,
my proposal is that banks should be
taken over—big banks—credit be
controlled, investments be controlled
and internal resources be controlled.
Then tax evasion will become impos-
sible because 1t is through the banks
that a large part of tax evasion is
carried on. If that is taken over,
there will be no private bank capital
and you can give them compensation
in 50 year bonds. They will get a
hiving wage of Rs. 450 plus D.A, witn-
out any difficulty and we can manage
the finances very well.

Coming to some of the major in-
dustries well, I am not just now dis-
cus-tig thal problem  But there is
another thing whicn 1 want to suggest
s0 far as savings are concerned—
pruning of the savings. The correct
word 18 pruning. Where should the
plan be pruned? Not in iron and
steel; not, certainly, in irrigation. But
it can be pruned in the s3ector of
power houses. There is no necessity
just now to electrity all the villages.
Let us first feed the public sector and
»lan for the necessities and then, later

on, talk about electrification of wvil-
lages Even America has not got
e'ectrification in the villages. Then,

why should we electrity our villages
when we have no machinery of our
own and when we have to import
thermal engines and hydro-engines to
supply electricity to the villages?
Build irrigation and hold over the
question of electrification to 2 later
day. We propose postponement of
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certain schemes for a period of two
years only. By then the international
capitalistic economy has either to do

something “to save” itself or it is
bound to crash. One of the “major
savings” would lie 1n war troubles.

Another 1s going towards a certain
soclalist order and rearranging their
economy. If they do not do 1it, 1 do
not know what will happen, In any
case, until 1959 our plan 1s gowmng to
be 1n a difficult position, until the
three plants go into production, out
of which one 1s a heavy machinery
plant. When the plants go into pro-
ducuon, then we shall be a lhittle bit
free from the dictation of the im-
perialist capital.

Theretore, I would azk: could you
not hold back fuir two years rehabitl-
tation of the textile indusley 1he
moiey to be spent on 1t in the Plan
is Ks. 40 croies Whatl 1s the neces-
sity? I duu’t think 1t 18 necessary.
Four vt internal supplies and our ex-
ports 1t 1s not necessary. So, 1
would suggest that the Rs. 40 crores
that you propose mvesting for cotton
textile rehzbilitation should be held
over. You propose investing Rs. 30
crores for jute rehabilitation. I suggest
that 1t should also be held over. You
will say that 1t 15 necessary for ex-
ports. No Jute goods can be exported
at competiive prices 1f monopoly
margins of profits were cut down. The
Jute Mill Owners Association must
be taught a lesson that they must
support the dictates of the plan and
the needs of the country. There is a
tremendous margin of profit. The
prices can be brought down in the
case of jute goods without any fur-
ther investment Then, you propose
spending Rs. 24 crores on rayon.
Please hold it over. It should be held
over for a period of two years. I do
not say for all time, but only for two
years. You have to rephase them. If
the expenditure on these several items
could be held back for the time being,
it will save us about Rs. 150 crores or
8o.

Then, there are several items on
which 1 would propose a sort of
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pruning. I am referring to certain
internal schemes. I am sorry to say
that some of the welfare schemes are
Just bogus schemes, There is no
welfare to anybody except the orga-
rnuser, who goes to the village and
draws Rs. 200 from either the State
sector or some other sector. Some of
the N.E.S. development schemes are
Just bogus schemes. Some of them
do good work, no doubt about it.
But a major part is mere show. A
major part of it is subsidising the
Congress officials and others. Let us
stop this subsidy. We are spending
for the welfare schemes Rs. 149
crores ‘That should be pruned. For
N.E.S. we are spending Rs. 200 crores.
That can also be pruned There are
any number of village schemes going
on. 1 think the leakage in the whole
project will be about Rs 1000 crores—
leakage through non-productive
channels—those that are gomng to
non-productive channels are leakage.
It will be of the order of 30 to 40
per cent So, 1 say that some of the
projects can be cut down. 1 would
even say that a 50 per cent cut would
not harm anybody except the gentle-
men who want to utihze these
schemes for their own welfare. That
wiil give you a saving of at least Rs.
600 or Rs. 700 crores.

If you do this, taxation on passenger
fares and other taxes which we are
imposing on essentials would not be
necessary and you would not be dis-
turbing the welfare schemes of the
villages or village industries. If you
Just stop the leakage, you would save
several hundreds of crores. Then the
rephasing of rehahilitation of certain
of these industries and rephasing of
the lay-outs would give you about Rs.
600 crores and they will not cause
any crisis m1 the economy. In fact
they will solve the crisis.

Having said that, the third point 1
have to mention is the corruption that
prevails in the State sector. I do not
want to go into details. You know,
everybody admits that. But how to
curb it? If we are to set an example
to the people, then let all the minis-
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terial ranks in the State sector be
above suspicion. I do not want to
attack any person. If you find that
a Minister who,; at the beginning had
not perhaps more than Rs. 10,000 or
Rs. 50,000 as his own property, has,
at the end of five years as a Minister,
property worth a crore of rupees, then
how is it to be explained? In five
years’ time he has accumulated pro-
perty worth a crore of rupees or Rs.
50 lakhs from Rs. 10,600 or Rs.
20,000/~ certainly a big jump even for
the speculators, Then, nothing is
more patent. Is it not a subject
matter of investigation? Is it not a
subject-matter of investigation that
the Burmah-Shell Company employ
innumerable people connected with
the Ministers with a car, Rs 400/-,
a house and all allowances paid in
order that its rates ot oil and such
nther things may be influenced in a
better direction? Is it not a subject-
matter of investigation? Why should
it not he a subject-maticr of investi-
gation? For example, there are many
‘amiable’ gentlemen, about whom
press reports appear, connecting their
names with Ministers, not in any
honest official way, but in some other
way.

Can this corruption not be checked?
What is the use of finding fault with
Secretaries and Additional Secretaries,
clerks and chaprasis and bringing
them to book and having files and
files of complaints about them when
in the Bhakra-Nangal case the chief
culprit gets away scot-free and other
officers get an imprisonment of six
months? This sort of running the
State administration should not be
allowed. Let us look into it. Cer-
tainly, with our moral philosophy
which is good, we should be able to
correct this aspect of the matter and
improve the State sector and its
functioning on the question of eco-
nomy and personal behaviour.

So far as the people are concemed,
peoples’ sacrifices are well-known. I
can give you one instance. Today our
steel worker works so hard, but he is
paid so less that Indian steel is sold
about Rs. 200 to Rs. 300 lower than

13 SEPTEMBER 1937 Second Five Year Plan 13800

in relation to current
economic situation
the British or American steel. What
better example do you want of my
worker and his productivity? How
are you able to sell steel Rs. 200 below
the international market price, if it is
not on the basis of the low wages
that you pay and the high producti-
vity that you get?

As far as sacrifices are concerned,
do not mention that. The working
classes and the peasantry are sacrifi-
cing continuously. But it their sacri-
fices are not rewarded in terms of
wages 1 order to meet the high cost
of living, then let me tell you in this
year and the next year there s
gning to be a very strong pressure for
strikes. You know 1t, but I can tell
you from my own experience that
there 1s  tremendous pressure  for
strikes and strikes which are juati-
fiea. But the working class today is
wilbng to restrain itselt in order to
Hevelop the economy on the under-
standing that it gets certain conces-
sions and certain benefits when the
cost of living is rising. Therefore,
strikes can be held back, but not for
all time From our part, from the
side of trade unions we will try to
negotinte, we will try to settle as far
as posiible, bt not at the cost of
leaving everything that the worker
has got And if settiement is not
done quickly. properiy, and {f agree-
ments entered into are not translated
into practice then there will be no
other go expect to strike and strikes
will take place. Therefore in order
to save the Plan we are prepared to
do our best, but we cannot agree to a
wage freeze, or strike freeze. But the
worker has no hope of getting any-
thing for himself unless he moves
into action. But that action will be
preceded by negotiation, by attempts
at settlement and so on.

I have no much time of suggest
alternatives. There are many alter-
natives. But in regard to oll, Jet me
make a suggestion for the Minister to
work out. Why should there be a
monopaly purchase from the Burmah
Shell and the Standard Vacuum? 1In
1928 when a rate war started between
two companies a third company
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brought in Soviet oil from Baku and
the country gaineda Rs. 4 crores. To-
day 1n Bombay City two petrol pumps
supply Soviet oil which is six annas
cheaper than the Burmah Shell price,
dbut when they want to increase the
number of petrol pumps they do not
get permission, they do not get land
from the municipality. From the
Government side petrol tanks are
denied to them. If it is cheaper by
six annas per gallon why should not
Government import oil on their own
account from alternative sources. Why
should we pay the Mexican Gulf
parity price which, the Prime Minis-
ter admitted, was a nonsensical basis.
Why should we be afraid that they
may go on strike and we may get no
petroi? There i1s no reason for such
fear. They too have to sell oil and
make profits Just as we have to buy
they have also to sell

When the Western nations were not
prepared to come forward we did get
an alternative steel plant from the
Soviet Union Then the other nations
came forward with their offer Why
not use that? If you want to play be-
iween two policies and hold on to
neutralily of a peculiar type, why not
have 1t in o1l also? But 1t 1s not being
tried and we are losing heavily on
that account, which 1s causing serious
difficulty in our balance of payments
There are so many examples to cite
for which I have no time

1 would again say that in regard to
external balance of payment, the main
culprit is the policy of the imperialist
countries and their monopolies. The
second 1s our export import policy
being not a proper policy, which lacks
the perspective of the Plan, which is
vitiated by private profits which are
alive 1n the Ministeries in the States
as well as in the Centre. The third
are the landlords, the fourth the
mongpoly interests and the fifth the
State machmnery All these combined
together have put this Plan in a
crisis.

My submission to them would be
this. Follow some of the suggestions
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which I have made, Let us sit down
and try to save the tore of the Plan
upon which everybody is agreed ex-
cept some people who want to see
the private sector rampage for their
own profits. Most of the people are
agreed on this. If we sit down and
try to revise and prume it in a8 proper
way we shall find a solution. Some
of the solutions may be to the dis-
like of many people, taking over the
big banks, nationalising the jute trade
and nationalising the minerals. For
example the panel of economists sug-
gested that nationalisation of mine-
rals is a key to the tulfilment of the
Plan. But it is not being done. We
are now finding ourselves in difficulty
with regard to coal production.

The whole thing amounts to this
that the perspective 18 not being
carried out with a view to enlarging
the State sector and curtailing the
activities of the private sector to the
benefit of the people. On the other
hand the private sector, the mono-
polists, are let loose. If this is stopped
we shall save the Plan even now, and
I do say we will cooperate in saving
the Plan if it is in favour of the
people, not 1n favour of the landlords
and monopolists. If it is to be saved
for them, then I shall be the last to
save them.

Mr. Deputy-Speaker: Shri Tyabji.
Those hon. Members who have sent
chits or given their names must rise
in their seats to give an indication
that they are prepared to speak. 1
have called the hon Member and I
shall not change my deciston. The
ultimate determining factor will be
who catches the eye of the Chair.

Shri Tyabjt (Jalna): Mr. Deputy-
Speaker, Sir, the Second Plan accords
high priority to industrialisation and
especially to the development of basic
and heavy industries. This is because
the Plan assumes that a “sizeable” in-
crease of income cannot be attained
without “rapid industrialisstion writh
particular emphasis on the develop-
ment of basic and heavy industries”
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The Planning Minister suggested
that we are all agreed on this. But
speaking for myself I submit that it
is by no means clear that this assump-
tion that rapid industrialisation is the
only method of producing a sizeable
increase in the national income, is
well-founded

Mr. Deputy-Speaker, in our plan-
mung we have been largely dominated
by the example of Russia, whether
we permit such domination to take
place consciously or not. It could not
have becn otherwise In the first
place, Russia i« the birthplace and the
home par cxcellence of five year
planning. Now, in her planning,
Russia gave pride of place to the
development of heavy industry, and
attained what 18 called a “balanced
economy”. With this balanced eco-
nomy she fought and when the most
terrible war that has yet been fought.
However, a balanced economy is a re-
lative term and what may be balance
In one set of circumstances may not
be so in another But granting that
anything different from what Russia
has attained and China 1s said to be
in the course of attaining, 1s an ‘'un-
balanced” economy, the question that
we must ask ourselves 1s whether an
unbalanced economy may not, in the
circumstances of our country, be ad-
wentageously made our first and 1m-
mediate objective, leaving the attain-
ment of balance to some future more
suspicious time, perhaps in the fourth
or fifth year plan periods We must
remember that Russia’s first objective
was the attainment of self-sufficiency
inm defence. for there was nothing of
which the Soviet leaders were more
certain than of the impending on-
slaugnt >n them »v the capitalist
countries. Our i1mmed:iate objective
is different With all the balance that
we may be able to attasn in the fore-
seeable future, it is doubtful that we
shall become such as to be able to
defend ourselves unaided against an
attack by a major world power Our
immediate objective is, or rather must
be, to raise the standard of living of
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our people and increasing the national
income.

The question before us, therefore,
is, can India become wealthy only by
‘rapid industrialisation’ to gquote the
words of the Plan, and the attainment
of a ‘balanced economy’, or can our
objective be reached through other
ways, and perhaps, even better,
through. for example, increase of
agricultural production supplemented
by such industries as lie clearly within
our foreign exchange resoutces.

It can hardly be @doubled that
wealth can be created in considerable
quantities through agriculture. If
examples need be cited, we can re-
member Canada and Ausiralia and
Brazi! The cases of these three
countries are not distinguishable from
that of India on the ground that they
had small populations and large open
spaces The question before us is
whether sizeable quantities of wealth
can be produced through agricul-
ture

Mr. Deputy-Speaker: The hon.
Member 1s giving the impressien that
he 18 reading.

Shri Tyabji: not as to how many
people will share the wealth when so
produced.

Mr. Deputy-Speaker: More often
he should look up.

Shri Tyabji: 1 apologise. If a certain
amount of wealth 1s created through
the processes of agriculture, say X,
then, if the population of the land is
large, this quantity of wealth will be
shared by the population and the
share of each member of the popu-
lation will be small But, the value
of X 1tself will remain the same. In
fact. there 1s reason to believe that in
a thickly populated area, X will be
larger, since agricultural processes are
such that they respond best to manual
treatment.

May I cite a passage from the World
Bank’s recent report?

“Proper application of known
techniques, 1n conjunction with
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the possible expansion of irri-
gation and the cultivated area,
could increase India’s agricultural
output four or five fold. By the
time that has been achieved, new
techniques will have been evolv-
ed and the way will be open for
further progress. Results of the
crop competitions organised for
the Grow More Food campaign
show yields about seven times
higher than the local average.
India’s yields are at present
among the lowest in the world;
with the labour force available,
they could be among the highest.”

The whole matter may be approach-
ed from another point of view, It
we settle our first objective is to raise
the national income in a sizeable man-
ner, logically, the next question is.
how this is to be done and the logical
answer must be, by utilising the
ratural resources that are most abund-
ant in this country. The natural re-
sources that are most abundant in the
country are the sunlight which pours
from the sky and the carbon-dioxide
in the air, which with the help of the
chlorophyl in the green leaves of the
plants and trees, is turned by the
sunlight into food and wood. Hence,
it is clear that the principal means of
creating wealth in India must be
agriculture and forestry, not because
India is in some sense a backward
country, but because the principal
natural wealth of India is sunlight
and carbon dioxide as the principal
natural wealth of England 1s coal.

The question of the production of
food may be looked at from yet
another point of view. According to
the Second Five Year Plan, the pre-
sent average consumption of food in
India is 2,200 calories per day.

Mr. Deputy-Speaker: I have res-
trained mysel? very much, but I am
compelled to make these remarks.
The object of talking here is to have a
real debate. When an hon. Member
has a prepared speech and begins to
read it, then, he does not care what
has been spoken earlier. His speech
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is not having any relation to what Shri
S. A. Dange said. It would be bet-
ter if he mentioned the points that
have been made by Shri S. A. Dange,
and in that way it can develop. I
would make a request of the hon.
Member. It is a debate that is
intended here, not an oratory, nor
anything else.

Shri Tyabji: The relevancy of the
speech and the remarks that I wanted
to make is that I think that the pro-
position put forward by Shri 8. A.
Dange that the structure of the Plan
15 correct is not so. The structure of
the Plan should be fundamentally
changed and emphasis should be
placed on agriculture. The present
emphasis on industry is wrong. The
present emphasis on industry has led
us into these difficulties of foreign
exchange We can crcate wealth
through agriculture We need not
follow the example of Russia. The
following of the example of Russia and
trying to create some kind of a
balanced economy has led us into a
mess We have to get eout of this
mess and increase agricultural pro-
duction. I quoted from the World
Bank statement saying that very vast
inereases in our agricultural produc-
tion can be made

I now want to go to my next point.
Actually, it is wrong to say that
increase in food production and
increase in food consumption has
some kind of lower priority than
capital goods for this reason. The
Second Five Year Plan says that the
average consumption of food in India
is 2,200 calories. The Second Five
Year Plan also says that the minimum
required for proper nourishment is
3000 calories. Therefore, an average
Indian, today, is in a chronic state
of hunger. This is not the only
result. The productivity of an Indian
is many times less than that of an
Furopean or an American even allow-
ing for the implements which he has.
Nor is this all. The average expecta-
tion of life in India is only 33 years
whereas the average expectation of
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life in England is 65. What is happen-
ing is this. Because of this lack of
food, our human machine not only
produces less, but 1t lasts only for one-
third of the time that it ought to last.
What would people say if an indus-
trialist  purchases an  expensive
machine, which 1s capable of 45 years’
service, but then refuses to supply the
necessary lubrication oil so that it is
useless after 15 years? They would call
such an industrialist insane. That
is exactly what we are doing to our
human machines. I leave entirely
all questions of humanity out. Here
is your greatest capital asset, your
labour; you are starving this to death
in 15 vears when it is capable of 45
years of continuous production. There-
fore, 1t 1s very wrong not to put the
greatest emphasis  on agriculture.
This is the point that I want to make.
I submit that these are very compel-
hng reasons for recasting the Plan.

Agriculture. 1 say, further must
include forestry. According to the
National Forest Policy Resolution that
has been passed by this House—after
having been passed by this House, not
much seems to have been done—33
per cent ought to be under forests.
We have not only 22 per cent under
forest Even this 22 per cent that is
said to be under forest in India is
forest only in name as any one who
has walked in the well kept and well
tended forests of Germany and who
has walked in our forests which are
often more scrub than forest can see.
Most of the trees in our forests are
aeither good for timber nor for fuel.
Bul, even this 22 per cent{ is not
there 1n all parts of the country. In
Marathwada area, where I come {rom,
where according to the Ramayana,
Rama and Seeta walked through aense
forests, you will find that there is
only two per cent. And even this
two per cent of forest land is just
bare rock. Forestry is one of the
mo-t imoortant things for our coun-
try. It must be remembered that
the lack of forests is having very
serious effect on our production also..
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The Minister of Co-operation (Dr.
P. S. Deshmukh): We are going to
destroy Dandakaranya also.

Shri Tyabji: 1 welcome this inter-
ruption. I say it is one of the most
serious things that is being done—
destruction of forests for the sake
alleged rehabilitation of refugees. We
only destroy some of our most valu-
able assets.

Recently, the Vice Chairman of the
Planning Commission has pointed out
that the mere increase of chemical
fertilisers is not ot much use. What
as essential is that this should be used
along with organic manures. We
cannot have them unless we have
leaf-mould and compost. For this
reason also, forests are necessary.

I have poinetd out that the produc-
tion and consumption of food is in a
very real sense the accumulation of
wealth since it prevents the rapid
deterioration and depreciation of our
principal capital goods; human labour.
With forest also, it is the same. Not
only )s it necessary to save it In
forests also, the income invesment
ratio is almost hundred per cent, for
until the tree matures, 20 or 30 years
hence, all the increment goes into the
tree atself.

For all these reasons, 1 say that the
Plan should be recast. Great stress
must be placed on agriculture and
forestry. Although forests are so
important for our country, only Ra. 47
crores out of Rs. 4,800 crores have
been allotted to forests and even this
sum :s mercly for increasing the
salaries of some staff and for making
a few forset roads. Practically no
provision for afforestation has been
made. L therefore, submit that
Rs. 500 eroiex be allotted for agricul-
ture and afforestation, more than
the present provisions. We are not
going to spend all the Rs. 7,100 crores
in bnth the private and public sec-
tors. That is the way in which we
can save the Plan; there is no other
way.
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Mr. Deputy-Speaker: The following the Scheduled Castes to take part
are the amendments which have been in the intellectual and under-
indicated by the Members to be standable objective discussions of
moved: all the forums of the socio-eco-
1.2.3,4,5 6,7 8.9 10, 11, 12 nomic plans and programmes of

13. 14, 15, 16, 17, 18, 19, 20, 21, the country.

22, 23, 24, 25, 26, 2. Shri Jadhava (Malegaon): I beg

Shri Panigrahi (Puri): 1 beg to to move:
move; :
That for the original motion, the

That for the original motion, the following be substituted, namely:—

following be substituted, namely:— . A
“This House having considered
“This }louse huaving considered the Second Five Year Plan in

the Sccond Five Year Plan in rela-
Lion to the current economic situa-
tion. is of the opinion that 1n view
of the practical shortcom:ngs
experienced in carryving cut the
Plan programme as envisaged,
priorities be fixed and agreed to.”

relation to the current economir
situation, is of the opinion that
enough cmphasis should be laid
on agriculture so as to bring
about a balanced development of
industry and agriculture without
which the successful implementa-

shri Sanganna (Koraput—Reserv- tion of the Plan may not be pos-

ed— Sch. Tribes): I beg to move: sible.
(1) That for the original motion, the Shri Mahanty (Dhenkanal): I beg
following be substituted, namely:— to move:

*“This llousc having considered
the Second Five Year Plan in rela-
tion to the current economic situa-
tion, approves of its policy, pro- A -
gramme and objectives in  the the Second Five Year Plan in

larger interest of the country and relat}on to. the current economic
the Nation.” stituation, disapproves—

That for the original motion, the
following be substituted, namely:—

“This House having considered

(1) indiscriminate 1esort to defi-
cit financing which has cor-

(2) That for the originai motion,
the following be substituted, name-

ly: — roded the base of internal eco-
“This House having considered nomy:

the Second Five Year Plan 1n (ii) functioning of the public

relation to the current economic sector 1 the heavy indus-

situai’on, is of the opinion that
special consideration may be given
to the solution of the socio-eco- )
nomic problems of the Scheduled (1) lack of. co-ordination among
Tribes and the Scheduled Castes the various departments and
while 1mplementing the Second agencies of the Government
Five Year Plan.” in implementing the Plan;

(3) That for the original motion,
the following be substituted namely:~—

tries which has created new
problems for the Second Plan;

(iv) failure of the GovVernment to
correct the imbalance in the
economy .due to rising food

“This House having considered prices; and
H

the Second I"ive Year Plan in
relation to the current economic
situation, is of the opinion that
every effort may be made to
enable the Scheduled Tribes dnd

(v) growing disparity among the
various regions of the Union
in regard to development and
pér capita: income”.
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Shri U. L. Patif (Dhulia): T beg
move:

to

That for the original motion, the

following be substituted, namely:—
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Shri Yadav: I beg to move:

That for the original motion, the
following be substituted, namely:—

“This House having considered

“This House having considered
the Second Five Year Plan  in
relation to the current economic
situation, is of the opimon that
the Government should review
the fundamental postulates of the
Second Five Year Plan and adjust
it to our available resources.
This House fcels that to this end
it is mmperative that—

(i) the Plan should be spread over
a longer period;

{ii) the projecls that can be left
to private enterprisc such as
those concerning production of
cotton goods, silk, sugar and
soap, but have been put in the
public sector in the Second
Plan, and have not been taken
in hand so far, be dropped;

(ii1) top priority should be given
to the productlion of foodgrains
and other necessities of life;

(iv) development of small and
cottage industries should be
made the basis of our indus-
trial policy; and

(v) intensive efforts should be

made to revive the spirit of

Swadeshi movement.”

Shri Bishwa Nath Roy (Salempur):

I beg to move:

That for the original motion, the

dollowing be substituted, namely:—
N

“This Ilouse having considered
the Second Five Year Plan in
relation to the current economic
situation, is of the opinion that
the inclusion of the Rihand Dam
in the core of the Plan is absolute-
ly necessary for the development
of Eastern Uttar Pradesh, a very
tackward and scarcity area.”

the Second Five Year Plan in
relation to the current economic
sit aation, is of the opinion that
in the First Five Year Plan—

(i) prices have risen dispropor-
tionately;

111) the investment in the private
sectur has exceeded the entire
plan target and flowed oute
side the plan;

(ni) foreiun exchange reserve have
depieted without prospect of
replacement;

(iv) the Government has shown
vacillation and lack of unity
of purpose; and

(v) the living standard of the
people  has already fallen
beyond tolerable level.

In order to correct the situation
and to correctly develop an eco-
nomy, the House is of opinion
that the Plan must be basically
changed.”

Shri Raghunath Singh: I beg to

move:

That for the original motion, the

following be substituted, namely:—

“This House having considered
the Seccond Five Year Plan in
relation to the current economic
situation, is of the opinion that
the amount allotted to Shipping
and shipyard is inadequate and
that proper steps should be taken
to help the industry so that the
tonnage of Indian Shipping is
icreased”.

Shri Tyabji: I beg to move:
That for the original motion, the

following be substituted, namely:—

“This House having considered
the Second Five Year Plan in
relation to the current economic
situation, i3 of the opinion that
steps be taken to improve the
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position regarding foreign ex-
change and to avoid deflcit fin-
ancing”.

Pandit D. N, Tiwary (Kesaria):

I beg to move:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the Second Five Year Plan 1n
relation to the current economic
situation, is of the opinion that
priorities should be given to
such schemes which require no
foreign exchange or very Ihttla
of foreign exchange in execu-
tion ”

Shri Naushir Bharucha (East
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Plan, if necessary, would be
re-phased to keep within the
limits ot Rs., 800 crores of
deficit finance;

(iv) to make strenuous efforts to
prevent rise in food prices
and articles of domestic con-
sumption;

(v) to give all-out aid to hard-
currency earning exports;
control credit facilities;
encourage flow of foreign
investments; and

(vi) to assure the nation that
during the remaining Plan
period there will be no fresh
major tax impaosition on the

Khandesh): I beg to move:
That for the original motion,

the

following be substituted, namely:—

“This House having considered

the Second Five Year Plan 1n
relation to the current economic

situation, is of the opmnion that
the Plan should be re-phased
in relation to the available re-
sources within the country and
to the extent 1t 1s feasible to
raise credit abroad, and to this
end, this House recommends to
the Government—

(i) to make a clear-cut cate-
gory-wise statement as to
what projects 1n various
flelds are finally to be includ-
ed in the re-phased Plan
and what are to be postpon-
ed:

Qii) to announce by way of a
policy statement that a two-
year breathing time will be
given at the cnd of the
Second Plan to the nation to
recover from the stresses and
strains of the Two Five Year
Plans;

(iii) to announce by way of a
policy statement that deficit
financing will not be permit-
ted to exceed Rs. 800 crores and
that even the core of the

middle and poor classes.”

Shri S. M. Banerjee (Kanpur):

beg to move:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the Second Five Year Plan in
relation to the current economic
situation, is of the opinion that
special consideration be given to
the expansion of defence indus-
try ”

That for the original motion, the
following be substituted, namely:—

“This House having considered
the Second Five Year Plan in
relation to the current economic
situation, is of the opimion that
full co-operation of the political
parties 1n particular and public
in general be sought for the
successful implementation of the
Plan.”

Shri Manabendra  Shah (Tehri
Garhwal): I beg to move:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the Second Five Year Plan in
relation tc the current economic
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situation, is of the opinion that Shrimat! Ila Palchoudhuri (Naba-
steps be taken— dwip): I beg to move—

(i) to improve the position That for the original motion, the
regarding foreign exchange: following be substituted, namely:—
and “This House having considered

(ii) to adjust, recast and rephase the ASecond Five Year Plan in
the available resources for relation to the current economic
the Second Five Year Plan situation, is of the opinion that
in such & manner that an the private enterprise and com-
equitable development of all mumc‘atlons can play a vital
the regions of the Union takes role in the country and there.
place.” fore sums allocated for these pur-

: poses should be reconsidered and
Shri Surendranath Dwivedy more stress given to these two
(Kendrapara): I beg to move: aspects of planning.”

Shri M. D. Mathur (Nagpur): I

That for the original motion, the beg to move:

following be substituted, namely:—
That for the original motion, the

“This House having considered following be substituted, namely:—

the Second Five Year Plan in

relation to the current economic “This House having considered
situation, is of the opinion that the Second Five Year Plan in
the failure of the Government relation to the current economic
to take prompt and adequate situation, is of the opinion, that
measures to check the deteriorat- while fixing the priorities of the
ing agrarian situation and its programme due consideration and
vacillating policy in regard to weightage be given to  un-
the foreign exchange reserve, has developed and under-developed
created difficulties for the suc- States.”
‘;flsas:‘,’,‘ implementation of the Shri Rami Reddy (Cuddapsh): I
beg to move:
Shri Liladhar Kotoki (Nowgong): That for the original motion, the
1 beg to move: following be substituted, namely:—
That for the original motion, the “This House having considered
following be substituted, namely:— the Second Five Year Plan in
relation to the current economic
“This House having considered situation, 15 of the opinion that
the Second Five Year Plan in top-most priority  should be
relation to the current economic given to the agricultural deve-
situation, is of the opinion that lopment and that in regard to
the Second Five Year Plan be industries, steps should be taken
re-phased with a view to give to achieve balanced industrial
top-most prionty to increased development in different parts of
production of food so as to make the country.”
the country self-sufficient within
the Second Five Year Plan Shri T. Subramanyam  (Bellary):
period taking into account all 1 beg to move:
factors of production of foed and That for the original motion, the

that re-allocation of funds on
various schemes under the Second >
Five Year Plan be made accord- “This House having considersd
ingly.” the Second Five Year Plan in

following be substituted, namely: —
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relation to the current economic from Santragachi to Bishnupur
situation, is of the opinion that— ma  Radhanagore, Arambagh,
, . Kamarpukar.”
(1) the production of foodgrains
should be given top priority Shri D. C. Sharma (Gurdaspur):
and be placed as on a war- 1 beg to move:
footing, by the full utilisa- That for the original motion, the
tion of the facilities provided following be substituted, namely;—

by the wvarious major and
minor irrigation schemes, and
the wuse of mproved agri-
cultural devices; and

“This House having considered
the Second Five Year Plan in
relation to the current economic
situation, 1s of the opinion that

(i1) steps should be taken to pro- while the underlying policy and
vide food and cloth at reason- objectives are very worthy and
able prices” adequate, the programme of exe-

Shri B. Dasgupta: 1 beg to move: cution should be kept constantly

under review so that the plan is

That for the original motion, the fulfilled within the stipulated
following be substituted, namely:— period.”

“This House having considered Shri S. L. Saksena (Maharajgan)):

the Second Five Year Plan 1n I beg to move:
relation to the current economie That for the original motion, the
situation, is of the opinion that— following be substituted, namely:-—

(i) more emphasis should be laid “This House having cansidered
on agriculture, the Second Five Year Plan in

(1i) cottage industry should be relation to the current economic

situation, 1s of the opinion that
1t 1s tvo early to declare that the
Second Five Year Plan shall not
be able to obtain the necessary

given priority; and

«dii) emphasis should be laid on
organising Village Pancha-

yats.” foreign cxchange and therefore

Shri S. Ghose (Burdwan): 1 beg no esse¢ntial part of the Plan such
to move: as steel plants, the Rihand Dam,
Jalkundi dam on river Rapti

(1) That for the original motion, the and other flood protecting mea-
following be substituted, namely:— sures etc should be dropped.

If ultimately the resources are
found insufhicient, some of the
projects in the Plan may be ex-
situation, is of the opinmion that tended to be completed 1n six

priority should be given for recon- years mstead of five The drop-
struction of Ahalya Bai Road ping of projects already begun

connecting Calcutta to Madras would mean the dead loss Of. all
for National interest.” money spent so far which might

run into several hundred crores.”

“This House having considered
the Second Five Ycar Plan in
relation to the current economic

(2) That for the original motion, Mr. Deputy Speaker: All these
the following be substituted, namely:— amendments are before the House.
“This House having considered Dr. Melkote (Raichur): Mr. De-
the Second Five Year Plan in puty-Speaker, one has to look at the
relation to the current economic Plan, especially in a country like
gituation, is of the opinion, that India, from the employment aspect. We
priority should be given for have a large population which today

vonstruction of a railway line is subsisting on a sub-standard diet.
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So, any Plan which we prepare for
the people should ensure immediately
if not in some long-drawn period
certain things which would give them
this mecessary basic liYing condition.

What is the basic condition that we
are asking for people living in our
country? Many of them live in
hutments which cannot be called a
dwelling place. People could get
on; they' have lived like that for
thousands of years and can very well
get on like that for some time to
come. That is not the essential
factor.

If a man has to live, he necessarily
needs three essential things: air,
water and food. Nature has pro-
vided us with these three things. Air
is absolutely necessary. It is there
everywhere in the world. It is not
a thing which one need to purchase.

Second in importance is water. If
a man is deprived of air for two
minutes or five minutes, he cannot
survive. That is why it is very
important. ‘Equally, man cannot live
without water. I do not know how
many people understand this pro-
blem. One cannot live for more
than five or six days if he is.depriv-
ed of water. In India we find our
womenfolk, sisters and mothers,
going long distances in the village
sector, miles sometimes, to get a
bucketful of water. Water is needed
not only for drinking purposes but
for growing food. To the extent we
provide people, particularly in the
villages, which form the backbone of
India, with this water for their con-
sumption, for the cattle and for
growing more food, to that extent
you are raising them from the sub-
standard condition. I will revert to
the subject again at a later stage.

The third necessity is food. Man
has lived on earth without any kind
of food for nearly sixty or seventy
days. That is the story of Potti
Sriramulu in India. There is the
story of Maxwini in Ireland, who
lived without any food for 70 or 72
days. But, after all a man needs

food. We have to look at the Plan’

- be made to flow up.
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from this point of view so that man
gets water, so that he may grow food,
he depends upon, them.

That should be the primary cri-
terion. Any Plan which curtails
this fundamental right of manj;to
exist, to. that extent we will.be
depriving that man from the neces-
sities of life. That is why - it has
been said that the major irrigation
schemes should in no sense be cur-
tailed. That is what Shri Dange
himself has said and I would like to
modify it in this particular manner
and say that we have in this coun-
try for the past five years major
irrigation schemes whereby there is
plenty .of water. Water is so much
that there are plenty of crocodiles so
that we cannot swim in them. That
water is not being utilised. Crores
of money had been spent on major
irrigation works but no grain is com-
ing out of that, It is a very serious
defect. Therefore, in the Plan,
whatever money has to be spent in
developing the land should be spent
immediately; money should not be
stinted there.

Shri Dange suggested that the
power projects might be deferred for
a little longer. I entirely disagree
with him. It is very impoartant not
merely from the point of the growth
of major industries. It can Dbe
given to minor and cottage industries
as well. Water flows from a higher
gradient into a lower gradient. But,
power, wherever it is generated, can
Wherever we
have these major projects, we have
got to plan in such a manner -that
people living in the territory through
which the river flows should get
benefit thereby. Because water
flows down, it should be given to the
villages and people lower down the
dam. But power which can be
generated should be made to flow up
to benefit the people living higher
up. Because dams are construct-
ed in particular places, those
beople are deprived of the benefits.
It is, therefore, necessary that in the
benefits that accrue by all these
works, people in the lower areas
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should get water while people higher
up should get power. The power
that is given to them need not neces-
sarily be utilised for burning lights
in their houses but for lifting water
from the sub-soil surface.

In India we get plentiful supply of
water. There are good monsoons.
Water not merely flows down into
the river and then into the sea; it
soaks into the sub-soil. If we can
tap this water by cheap power, it
could be used. There may be diesel
engines for the development of agri-
culture. But diesel oil is not manu-
factured in our country and it is a
costly process to do it. It is a very
costly process. That is why, wher-
ever agriculture is developed by
means of diesel engine, 1t becomes
costly, but it we give cheap hydro-
electric power it can be utilised for
lifting water from sub-soil, so that
in every village we could have suffi-
ciency of water. This water is
important for a very simple reason.
It 1s said that if we give manure to
an ordinary dry land in sufficient
quantity, food production 1ncreases
by nearly 10 per cent. If we give
better seeds, we increase the pro-
duction by another 15 per cent, but
I have seen it with my own eyes
that wherever adequate water is
given to the land, it gives us an
additional yield of 200 or 300 per
cent. Therefore water is very
necessary.

Our ex-Finance Minister has said
in one of his speeches in Madurai that
our Plan has failed today because we
have failed in the agricultural sector,
because agricultural production has

not kept pace with the Plan. 1f we
have to do that, we have to have
more irrigation sources, not neces-

sarily by letting the water flow down

alone, but also by taking up the
power up. Hence power has to be
developed wherever there are
potentialities. .

Of course, the core of the Plan has
® be kept, but I feel that industries
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which require raw materials from
outside need not be encouraged.
For instance, even if more spindles
have been ordered, they need not be
put into commission as they require
raw material in the form of Egyptian
cotton from outside which means
foreign exchange. On the other
hand, if we can use power for the
development of not only the big
industries but also cottage indus-
tries, it will give more employment,
because, after all is said and done,
the capacity of big industries to
provide employment is very limited.
Shri Dange was speaking of the
imperialist countries. Whether the
machinery «for industries is imported
from the imperialist countries or
from behind the Iron Curtain,
machinery is very costly. It we
invest a crore of rupees in the con-
struction of a factory, it is said it
can give employment only to about
1,000 persons, that means we have to
spend on an average Rs. 5,000 to
Rs. 10,000 to give employment to one
individual. But, if the same amount
is invested in the agricultural sector,
in the construction of medium-sized
tanks, in the repair and constuction
of minor irrigation sources, many of
which have still not been repaired
after ten years of freedom, food pro-
duction will greatly increase. It
such facilities are offered, people
would take to it immediately and
there will be immediate results. The
amount of money to be spent on
these sources will not be more than
Rs. 100 or 150 per head as compared
to Rs. 5,000 or Rs. 10,000 in the case
of big industries in order to give
employment.

If the Plan has to be changed, let
it be changed in such a way that we
become self-sufficient, and one of the
main factors of self-sufficiency is
adequate food production. If this
has to be tackled and tackled
immediately as it deserves to be, we
have got to develop all these minor
sources of irrigation, and also the
small scale industries with the supply

3
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of power, s0 that consumer goods may
be manufactured in the village sec-
tor.

I must say that I do not like the
Ppruning of the Plan. It was said that
the felt needs of the people must be
reflected in the Second Plan. The
felt needs of the people were taken
into account and it was found that
the total sum required would be
Rs. 13,000 crores which the country
could not find. Hence it was cut
down to.Rs. 4,800 crores in the pub-
lic sector and another Rs. 2,400 crores
in the private sector making a total
of Rs. 7,200 crores in the Second
Plan. When it was thus cut down,
people like Shri Dange went to the
people and said: “Look here, here is
the Government which asked for the

felt needs of the people, and they
have now curtailed it.” Recently in
some of their speeches they have

criticised the proposed pruning of
the Plan. Here they come forward
and say it should be pruned in a
manner which would affect the
employment potential of the rural
sector which sustains the economy of
the country. I, therefore, feel that
it the Plan is pruned to affect the
agricultural sector and if the agri-
cultural sector fails there will be
more strikes. So, whatever is done,
Jet it be understood that ours is a
rural economy, and let not the prun-
ing be done at the expense of the
village sector, but at the expense of
the industrial sector. If food pro-
duction goes up, I am sure we will
be able to find the resources to fill
the present gap, the workers would
co-operate with the Government, and
the next three years would make the
Plan a success,

I, however, personally feel that it
is not possible to spend this Rs, 4,800
crores even if we get it within our
own country for the simple reason
that in the First Plan the shortfall
in expenditure has been quite
enormous due to the elections, the
reorganisation of the States etc., and
now in the second year of the Second
Plan we are still considering what
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to do. There is also acute shortage
in essential materials like iron and
steel, cement etc, which hamper us.
We should, therefore, today sssess
the potentiality to which we can
work up the Second Plan, and I am
sure the pruning will not exceed the
likely shortfall in expenditure due to
the reasons I have already mention-
ed, and hence we can still make the
Plan a success.

Shri Sarendranath Dwivedy: The
Minister while making his motion
tried to give us a picture about the
pruning of the Plan, but he himself
was not clear about it. Unfortunate-
ly an impression has been created
as if the Plan is going to collapse
because of this slogan of pruning the
Plan 1n the highest circles.

The House may remember that
when this Second Plan was discussed
in this House, Members from our
party criticised it and pointed out
that the approach was unrealistic and
that priorities had been fixed with-
out taking into account their pos-
sible effect on the masses as a whole.
But, since Parliament has given its
approval, it is up to the Government
to carry it out. But before the
second year of the Plan is out, they
themselves, become shaky and raise
this slogan of pruning the Plan.

The basic assumptions of the Plan
were wrong, still we want that this
Plan should not fail because it will
create a bad precedent. After all,
this is the first democratic experi-
ment in planning in the world.
Therefore, we do not want to obstruct
it, nor is it my intention today to
say that we are going to oppose this
Plan. Nor do 1 fcel that the Plan
is over-ambitious or that the question
that we have to declde today is
whether the people in our country
are prepared to undergo sacrifices. 1
am certain the masses in our country
want to be active partners in all
national efforts.

But really the trouble is that our
rulers today want to build up a
structure over the dead bodies of
the masses. Therefore, the pfesent
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dufficulties have anisen. 1 hold that
the present difficuliies confronting us
would not have arisen had the Gov-
ernme¢ nt been alert and consistent 1n
1its actions.

With a lttle bit of foresight and
thought, probably the present diffi-
culties would have been minimised
to a very great extent. Instead of
shouting for the pruning of the Plan,
I should have expected that at thus
stage the real slogan should have
been ‘pruning of all unncessary
expenditure’.

It 1s a fact that we are faced with
a very grin c¢conomic situation.
What is that situation before us?
Difficulties are mounting up. There
is rise in prices, therc is inflation and
there is foreign exchange shortage.
This foreign exchange shortage is
also of our own creation. I would
not deal with this point elaborately
as my hon. friend, Shri S. A. Dange,
has given us a detailed picture of the
whole thing. I will only mention to
you what an eminent economust of
our country, D. R. Gadgil, has said.
He has said:

“During the last 18 months,
foreign imports have been allow-
ed at a rate almost double the
average rate of such imports pro-
vided for in the Plan”.

Even today, imports are of a higher
order than exports. But it 1s expect-
ed that owing to the stringent import
restrictions, probably the position
may improve. But to the extent
that the Plan was dependent on
foreign aid, 1t has collapsed, it -has
failed, and we have to depend
entirely on our domestic resources.

1 do not know whether the Finance
Minister would be able to negotiate
a loan with the U.S. But let wus
take it for granted that if at all
foreign aid comes, it will not be
available to us in time or it will not
be available to us in adequate
quantity. So we have mainly to
depend on our domestic resources,
nm& it will not be true to aceuse the
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peop.e, our countrymen, that they
have not responded to our call. ~

What is the position? Between
1954 and 1957, there has been an
increase of about 25 per cent in , our
Central revenues. Bank credit
extension which was Rs. 8 crores in
1953-54 has now increased to Rs. 148
crores 1n 1955-56. Deflcit fnancing
also has been greater in 1956-57 than
it was in the whole of the First Plan
period. The position of money
supply has been favourmble. In
March 1955, it was Rs. 1921 crores,
while in April 1957, it is Rs. 2358
crores. That means an increase of
22 per cent. But as agamst this, our
industrial  production has certainly
gone up, that is 24 per cent But the
fact remains that agricultural pro-
duction has gone down by 3 per
cent The Minister was reluctant to
admit 1t. He was always telling us
that agricultural production did not
reach to our expectations, but he did
not want to admit that i1t has really
gone down.

Before I come to agriculture, 1
want to ask this question: having
this increase in Central revenues. how
have we utilised these funds? It s
already admitted in the budget dis-
cussions that a large portion of this
amount that 1s available to us by
extra taxation would go for the
normal expenditure and then def-
ence expenditure has also to be met.
This 18 rather an unfortunate deve-
lopment.  Stll, in spite of all these
difficulties, what concrete steps have
Government taken to see that waste-
ful, unnecessary and unproductive
expenditure is curtailed?

‘We hear the slogan ‘voluntary cut’.
The austerity drive has resulted in
voluntary cuts by some Members of
Parliament and some Ministers. The
Home Minister was giving the figure
the other day as some lakhs. That is
the only thing that has been achieved,
although Government want to rush
through everything here. So far as
these kuestions are concemed, they
always invoke—I think perhaps they
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do not really follow him—Gandhiji.
They give a different picture by sav-
ing ‘voluntary cuts’. They do net want
to touch privy purses even at ghis
time when they say there is an emer-
‘gency. Still they carry on by saying
that there arce constitu'ional guaran-
tees and promises which are to be
honoured. They only appeal for
voluntary cuts What is the result of
this austerity drive?

At the same time, I should have
thought that if they had sincerely
decided for a socialist pattern, theyv
should also have decided on the ratio
of mcome and wealth. That is an
important aspect. The Taxation In-
quiry (ommrss.on of course Sugges-
ted 1-30. But to me that is also a
very high figure. I want to put it at
1:10. I want to know whether any
serious attermapt has becn made to take
into account the recommendations of
the Taxation Enquiry Commission.
Government is very hesitant in these
respeets. But I would say that only
if we take the positive step, will the
capitalst: mn  this country know
that they can accumulate wealth to
this extent and no further, and they
will also act accordingly.

I do not want that the Gov-
ernment should scale dewn any
of the productive projects. 1
would never agree to that. I would
also not like that schemes already
commenced or in which considerable
amounts have already becn invested
should be withdrawn at this moment.
But let us know where we are really
going to cut. Various members of
the Planning Commission arc¢ visiting
different States. Probably, the obvious
purpose is to discuss with State
Governments how far the Plan should
be cut down. I have come across a
press report that Shri Neogy, a mem-
ber of the Planning Commission, visi-
ted Orissa and there was a discussion
with the Stgte Government. And
what was the result? Ultimately, it
ig reported, they have decided to cut
down, not to proceed with, the Delta
irrigation scheme! That is a scheme
for which already money has been
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invested, work has started, and that
is @ scheme which is going to give flood
protection to people along with irri-
gation facilities. At the same time,
as a result of this scheme, we would
have nore food production.

I think if we arc cutting down the
Plan 1n this way

Shri B S. Murthy (Kakinada—Re-
scrved—Sch, Castes): Pruning.  ‘Cut-
tmg’ and ‘prummng’ are  two different
th:ngs

Shri Surendranath Dwivedy: .
Prumine the Plan, as he says, in this
way, 1t would create a bad precedent.

Dr. P. S. Deshmukh: Cutting the
tail.

Shri Surendranath Dwivedy: There-
fore, there wi:l be a sense of frustra-
tion  Employment opportunities are
available under this Plan more to our
people 1n these small sectors than in
the big sectors. Therefore, if you cut
down schemes like this, it would neces.
sarily mean a deterrent to employ-
ment.

1 would suggest that Government
stop investment in all non-productive
projects. Stop wastage in expendi-
ture and in development projects and
introduce economy in administration.
If vou do that, then only you can
really get through these difficulties,

In 2 recent study of the Reserve
Bank of India, a report of which has
appeared in the papers very recently,
they clearly suggested that if the
State Governments are to be saved
from a crash, immediate steps should.
be taken to reduce public expenditure-
and people at all levels must feel that
every rupee that they give is properly
utilised. It is not the physical achie-
vements that matter. The direction
in which we are moving, that is im-
poriant for the people. It does not
matter whether the national income
is double or treble aftér the end of
the Second Five Year Plan. As Shri
Vinoba Bhave would put it, how
much money out of this enlarged
national income would be aviable:
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for the poor and the needy, is the test
of the Plan. Have we been able to
create such an atmosphere in the
country in the way we are proceeding?

Then, I come to the question of
agriculture which, I think, is a most
important aspect.

Dr. Ram Subagh Singh (Sasaram):
Impotent?

Shri Surendranath Dwivedy: You
may mean impotent; I mean important.
According to the Planners it may be
impotent; for me it is important.

Agricultural products are also
foreign exchange earners. According
to our ex-Finance Minister, Shri Desh-
amukh, the agricultural commodities
contribute nearly half of our national
income. Any shortcoming in this 1s
‘bound to make itself felt in the to'a-
lity of our resources. And, when we
are talking of the core of the Plan, we
talk of sfeel, iron, this and that and
no mention ig made of this. 1 say
that food is also the core of the Plan
and that has to be maintained.

14.52 hrs.

[SHR1 C R. PATTABHI RAMAN wn the
Chair] ¢

Shri B. R. Bhagat: It 1s the base of
the core.

A\l
Shri Sinhasan Singh (Gorakhpur):
It 1s the best of the core.

Shri Surendranath Dwivedy: The
Planning Commlission _has given a
very minor position to agriculture in
the present .Plan. The allotments
made available for agricultural deve-
lopment is only Rs. 170 crores as
compared to R4 185 crores in the
First Five Year Plan. The Planning
Commismqp originally expected that
agricultural production in the Second
Five Year Plan.period would be about
15 per cent more. But, suddenly,
our Primé@ Minister insisted that it
must be 40 per cent. When this mat-
ter was discussed at Mussoorie, the
State Ministers wanted more money
if we really wanted to increase food
Jproduction. But the Prime Minister
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threw the suggestion out and said:
No, within the limited resources you
have to do it. 1 am surprised that
the Planning Commission also agreed
to it. I do not know whe-
ther their earlier estimates were
based on economic factors or whe-
ther they really base any of their
decisions on economic factors or they
only rationalise the whims of politi-
cians like the Prime Minister. But,
they really agreed thati 40 per cent in-
crease would be there within the
limited resources. But, what do we
find today? We find there 1s a down~
ward trend.

About this, even the First Five Year
Plan had given us sufficient warning,
I just mention this because although
in the First Five Year Plan period
agricultural production went high up
because of good monsoons and other
reasons We always say 1t has takena
natural turn. That 15 how we calcu-
lated the cntine thing. But, in this
report it 1s said:—

‘“While the general trend of
food production would appear to
be upward, it must be admitted
that favourable seasons have play-
ed a notable part and there are
substantial elements of mnstability
despite the evidence of growth of
agricultural production during
the first five year plan. The
experience of the first five year
plan suggests the need for each

State to undertake a critical
assessement of the various
factors which  have operat-

ed in relation to its agricul-
tural production trends during the
past few years. From the overall
production trends of the country
as a whole only cautious conclu-
sions may be drawn.”

Sufficient warning was given hera
In spite of that we relegated agricul-
ture to a very minor position. There
is no stability in prices. My hon.
friend, Shri Dange has already refer-
red to the urgent need of land re-
forms. A Land Panel was appoint-
ed and they made some recommenda-
tions. The Planning Commission
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changed them though it was unani-
mous. The Planners threw that out
and made 8ll sorts of pleas. Even the
recommendations of the Planning
Commission have not been imple-
mented in any of the States and there
is not going to be any ceiling. It is
my belief. There is not going to be
any ceiling on land so long as the
Congress Governments are there in
the States.

Shri B. 8. Murthy: No, Sir.

Shri Surendranath Dwivedy: That
has to be proved by deeds and not
by words.

There is no stability in the agn-
cultural pr:ces You want to earn
foreign exchange. The Government
is consistently refusing to give muni-
mum prices to commercial crops like
jute. The peasants are anxious to work
and to grow more But, unless they
are given a minimum price level, how
can you expect them to work?

I come to another factor. My hon.
friend, Shri Dange suggested that the
power projects should be cut down.
I do not know whether he included in
that irrigat:on also because our pro-
jects are multi-purpose projects in-
cluding irrigation and power. Cer-
tainly, I would not agree to a propo-
sal which would cut down irrigation
facilities.

Several times in this House, this
question of irrigation facilities has
been raised. We have been pressing
from all sides of the House that why
is it in spite of the fact that irrigation
facilities for more acres have been
provided in the First Five Year Plan,
the peasants are not utilising them.
We must see whether the peasants
are in a position to pay the water
rates and the betterment charges at
the prevailing levels. Nothing serious
has been done in this respect. I will
again refer to the Reserve Bank Bul-
letin which discussed this. They say
that 1n view of the fact that an appre-
ciable proportion of the newly created
irrigation facilities is not being avail-
ed of by the cultivators, it would have
been useful to know whether the pre-
vailing level of water rates and bet-
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terment levies in the various States is
also one of the contributing factors
preventing better utilisation of irriga-
ted areas.

I would put it to the Planning
Commission that if at all they are
serious that the agricultural produc-
tion should go up, to take up this
question immediately and find out a
practicai solution so that the peasants
who are anxious to get water are also-
able to utilise the water that is avail~
able to them. My definite charge is.....

1 do not know for how many minutes
I have spoken. I shou'd have 28
minutes 1 because I am the only Mem-
ber to speak from my party.

Mr. Chairman: The hon. Member
has gone up to 20 minutes. I know
that he is the only Member from his
group.

Shri Suremdranath Dwivedy: Even
with regard to the fertilizers, the
report says we have provided fertilj-
zers. But they have not reached the:
people (Interruption). They might
have increased production but tne
price is also increased and it does notr
go to the people. But nobody serious-
1y looks intc the matter to see why
it is happening. We arc really talk-
mng of big things but we do not really
want to know what is happening.

My definite charge 1s that as a re-
sult of the new bolicy, the rural sector
has become subservieht to the urban
scctor and the per gapita income of
the people in the rural sectpr, during
the last 10 years, has !one down con-
siderably. Therefore,” what I would
suggest in  concrete terms is that
agrarian economy should be recognis-
ed on a par with imdystrial develop-
ment. There should be parity of prie-
es in agricultural and manufactured
goods, land armies should be organis-
ed with a view tosreclaim fallow
lands and rehabilitate peaple on those
lands, introduction of, crop insurance
schemes to provide safeguards to pea-
sants against the hazardg 3t occupa-
tion, rents should be on a uniform and'
equitable basis, ejectment from land
should be stopped and land shoufd be
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distributed on some equitabﬁe basis.
If all these steps are taken within a
stipulated time—it is no good to go on
proclaiming that we will do this and
do that, a time limit must be there-
then we are sure to meet with suc-
~cess If we feel that there is an emer-
gency, 1f we feel that the Plan 1s in
great difficulty, let us treat it as an
emergency, and let us do these things
within a year. Then alone 1 feel that
we would be ablc, probably, to tide
over the difficuity to a great exient.

I w 1l conclude my speech by refer-
ring only to one aspect of the ques-
tion, and that 15 about the regional
disparity. You will find, Sir, from the
amendments that there are amend-
ments which have raised this ques-
tion of regional disparity. You know
there 1s a feeling 1n the neglected
areas—neglected not within the last
ten years, but neglected even during
the Briush times—that sufficient
attention is not being paid to thonse
areas, especial y States hke Orissa and
Assam feel 1t very acutely I know
that this matter has becn realised at
very high quarters. The other day
the Prime Minister expressed his full
svmpathy But 1t has no meaning

Just see the movement of oil refi-
nery 1n Assam It should not be
treated as a regionai movement. 1
should think 1t is an outward expres-
sion of a long suppressed feeling of
neglect and injustice In spite of the
fact that we havc mentioned these
things in the Plan, a person like the
Chief Minister of Assam stated some-
time back, over an year ago, that no
substantial dcvelopment of industries
has taken place there during the First
Five Year Plan. Coming to the south,
you hear the Chief Minister of Mysore
saying that certain areas derive the
double benefit of having hundreds and
hundreds of miles of railways and also
major 1industries. If these are the
teelings of eminent persons and admi-
nistrators, you can very well realise
how the masses in those areas, the
public at large would be feeling about
this Plan.
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Would they have any enthusiasm
to give their support to a Plan like
this? Therefore, when you are dis-
cussing the entire thing again, I would
like you to take this matter also into
consideration, re-shape it and remove
those feelings, not by words alone but
by decds.

I only want to say, if we proceed
on right lines, if we really move with
a view to attain our objective of a
socialist soctety, I have no doubt,
whatever the difficulties and obstacles
either from foreign quarter<s or
from inside—Ilet it be strikes, strike
threats or anvthmg of the kind—that
the country would not fail to give you
all support. But. are you, I want to
know, preparcd to take that support?
Are vyou prepared to take that bold
lire? Do your deserve 1t?

Mr. Chairman: Shri1 Ranu Reddy.
Shri Rami Reddy rose—

Mr. Chairman: Just a minute. I
am following a list already prepared.
Tt has been recorded here as Shri
Rami Reddy.

Shri Rami Reddy: I
Reddy
Reddy.

Mr Chairman: I think 1t 1s bctter
to give two or three names on the
List, because 1 find that two or three
persons are miassing. So 1  would
request Shri P. V Raju to be ready,
as also Shri Wodeyar and Shri Mana-
bendra Shah after that.

Shri  Jhunjhunwala (Bhagalpur):
Is 1t not necessary, Sir, that we should
stand up? The hon. Member there
stood up and you called him, and
now you show a list.

am Rami
There 15 no other Rami

Mr. Chairman: Order, order. I
have been given a list by the Speaker
and by the Deputy-Speaker written
in their own hands. I came only later
on and I am not aware of it. But
most people will have a chance today.
The list goes on. It has to be one or
two from the Congress and one from
the opposition. 1 am following the
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list with me.
keep other names also in mind.

Pandit D. N, Tiwary: Just now
the Deputy-Speaker said that those
who have sent their names rmust also
stand up and catch his eye. Now
it is said that a list has been prepar-
ed. May I know what is the correct
procedure?

Shri Radha Raman (Chandni
Chowk): If you read out the list,
Sir, it will be convenient.

Mr. Chairman: Order, order
What actually happens is, Members
are waiting for their names to be
called. They go out and then their
names arc called. Like that two or
three persons have gone out. I will
bear them in mind.

Shri S. L. Saksena:
need to stand up now?

Is there no

Mr. Chalrman: Shri Rami Reddy

may now procecd.

Shri Ram! Reddy: Mr Chairman,
Sir, my amendment is No. 21 to the
effect that steps should be taken in
regard to industries by eliminating
regional disparities, and that top
priority should be given to agricul-
tural development.

First of all 1 would like to deal
with the question of regional dis-
parities un regard to industrial deve-
lopment. That should be removed.
My complaint agamnst this Ministry is
that there has been no proper allo-
cation of funds. It has been admit-
ted by all the persons concerned that
there should be proper balanced re-
gional developments in the different

parts of the country. The Planning
Commission and the National
Development Council . have laid
down that there should be

an even development. of the country.
The Industrial policy resolution also
states that the pattern of investment
shall be so devised as to lead to
balanced regional development. 1
would =also say that industrialisation
has to 'benefit the economy of the
country as a whole digparities in the

I shall endeavour to
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levels of, Yevelopment between differ-
ent regions have to be eliminated and
concentration of industries has to be
avoided. The special needs of the
less developed parts of the count
should receive due attention.

I submit that unless you achieve
regional development there could not
be any national development. There-~
fore, my submission 1s that regional
devclopment shall form part of the
national development.

Oftentimes the spokesmen of  the
Government, persons in  authority,
have all stated that they will take
necessary steps by removing this
regional imbalance in regard to the
location of industries, 1n regard to
allocation of funds etc. But the Gov-
ernment has miserably failed to
observe this  principle  tn practice.
The planners have failed to do jus-
tice in the matter of elimination of
disparities and devceloping a balanced
2conomy for the various parts of the
country.

Taking the instance of my State—
I come from Andhra-——I have got a
“bitter complaint It is my painful
duty to mention that a lot of injus-
tice has been done to my State,
Anghra Pradesh. The people of
Andhra are very much discontented
at the way the Centre is handling
Andhra Pradesh. We strongly resent
the way the Central Government is
trealing Andhra  Your treatment of
Andhra is most unfair. The pream-
ble to the Second Plan lays down that
to the greatest extent feasible, dalan-
ced development of all parts of the
country shall be secured. Andhra is
industrially a very backward State,
1 shall give a few instances to show
how callously the Central Govern~
ment 1€ neglecting Andhra.

Andhra Pradesh is the fourth big-
gest State in the country with a
population of 33 million people which
forms 9 per cent of the total popula-
tion of India. But when it is a ques-
tion of allocating industries. develop-
ing mines, location of technological
institutes, setting up of industries or
fertiliser factories or opening of
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medical colleges etc., or anything for
that matter, Andhra State is totally
neglected. Her share of the Plan, to
give one instance, is Rs. 174-12 crores
which works out to roughly 3:6 per
cent of the total Plan outlay. I ask
the Government whether it tends to
remove the regional imbalance. Take
the case of industries and mining. A
sum c? Rs. 2559 crores is reserved by
the Centre to meet the States’ Plans
and to finance its own schemes and
projects in the industrial sector. But
only a meagre sum of Rs. 27 croreg
out of this amount of Rs. 2559 crores
is proposed to be spent in Andhra.
While, on the basis of population, at
least Rs. 230 crores ought to be spent
and allotted to Andhra Is this the
way to eliminate regional disparities?

Then, in regard to transport and
communications, Andhra’s share is
only 6 per cent,; it is not even one per
cent of the total allocation for this
item. Coming to the setting up of
industries, can anyone say that there
are no facilities in Andhra for start-
ing any major industry there? No
one can say that there are no facili-
ties there. The raw materials such
as coal which are necessary for in-
dustries are more readily available in
Andhra than in many other parts of
the country. The State is very rich
in mineral resources, electrical ener-
gy, water, inland water transport, and
in all the things necessary and essen-
tial for the development of major
industries. They are all available in
the State, but the Centre has not so
far agrced to locate any industry
there. The State Government has
sent proposals for the setting up of a
fertiliser factory and a low tempera-
ture carbonisation plant; also a heavy
electrical equipment factory and a
steel fabrication plant besides many
other industries. When the question
of setting up a fertiliser factory came
up, the Central Government told the
Andhra Government that the latter
will have to choose as between Kotha-
gudam and Bezwada for the location
of the factory. They did decide, and
said that Kothagudam was ideally
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situated for the location of the fac-
tory. But what happened? It was
removed to a distance of 500 miles
away towards the south. The Andhra
State is essentially an agricultural
State. Fertilisers are in very large
demand there. Coal is readily avail-
able there. At Kothagudam water
supply is there. Rice-producing areas
are all around Kothagudam. Then
the Andhra Government stated that
taking -all these things into conside-
ration Kothagudam is ideally situated
for the location of the factory. But
then the Central Government said
that the experts have decided the
other way. The Andhra Government
also stated that long before the
Neivel1 project could go into pro-
duction, 1if the factory is situated at
Kothagudam the fertilisers could be
produced and made readily available.
But this request of Andhra Pradesh
Government is denjed. Does not
Andhra deserve at least a fertiliser
factory? 1Is this treatment of the
Central] Government fair?

In regard to the establishment of
a heavy electrical manufacturing
plant, we¢ were told that it will be
located n Vizagapatam, but the
claims of Vizagapatam were ignored.
It was removed far towards the
north. The Fertiliser Factory was
removed to the south and this heavy
electrical equipment plant was re-
moved towards the north.

With regard to the establishment
of diesel engine factory at Vizag, we
were told that the Planning Com-
mission had agreed to set up the fac-
tory there, and Rs. 5 crores were al-
lotted for it. In regard to the low
temperature carbonisation plant,
efforts were being made for setting
up a factory at Kothagudam. It fis
also said that the Planning Commis-
sion has agreed ‘to this principle, but
a doubt is now lurking in the minds
of the Andhra people, as to whether
these two factories, diesel engine
factory and the low temperature car~
bonisation plant—may go elsewhere,
one eastward and the other westward,
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for one has already been removed to
the north and another to the south.
So, these two things may go out, one
to the east and the other to the west.
‘That is the doubt which is lurking in
the minds of the Andhra Pradesh
people.

I come to education A higher
technological institute was =mllotted
for the south. A committee was also
set up for this purpose. The Andhra
Pradesh Government offered Rs. 50
laks worth of buildings and 400
acres of land and an engineering col-
lege. The committee agreed that it
was a fine thing that the Andhra
Pradesh Government was offering so
much They said that they would
sce that the higher technological ins-
titute would be located in Hyderabad.
But one fine morning they took it
away towards the south, towards
Neiveli.

In regard to secondary education,
Rs 34 crores werc allotted in the
second Plan. But what is the share
of Andhra” It is only Rs 3,31,000,
whereas Assam gets Rs. 873 lakhs,
Madhya Pradesh gets Rs. 26°78 lakhs,
Madras gets Rs. 10 lakhs.—which s
three times that of Andhra's share—
Punjab gets Rs. 64 lakhs and West
Bengal gets Rs, 57 lakhs., Where is
the wrong? I am not able to under-
stand why the Centre is showing a
step-motherly attitude towards
Andhra. Do they not recognise that
a State like Andhra exists in this
country? In the view of the Central
Government and in the view of the
Planning Commission, it does not
look like belonging to the south,
north, east or west. It must be in
the—

An Hon.
Swargam.

Shri Raml Reddy: Exactly; in the
Trishanku Swargam. That is exactly
what I mean to say. Do you want us
to remain backward for ever? Are
we not an integral part of India? I
pose this question to the Central Gov-
ernment. There is a feeling gaining
ground in Andhra that you do not

Member: Trishanku
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care for the importance of Andhra or
improvement of Andhra. Such feel-
ings are expressed throughout the
State of Andhra. The press of
Andhra also is very much agitated
about 'his treatment of the Central
Government towards Andhra.

I come to the next point. It has
been said that” agricuiture shall be
given top priority in the second
Plan. True it is that agriculture is
the backbone of our country. I would
only mention two points here. 88
per cent of the people live in the vil-
lages and the rural population are
dependent on agriculture, and nearly
80 per cent of our national income is
derived from  agriculture and  like
pursuits. Agriculture is the premier
source of India’s national wealth.
India's biggest industries, sugar and
textiles, are dependent upon agricul-
ture for their raw  materials.
Therefore, if the production of food
does not increase, if the production of
agricultural raw materials does not
increase, the whole Plun would be
upset. My submission is that the
Plan must be based on good and
cheap raw materials, Forgetting this
fact, and without realising that there
fs much strain that the country
might have to undergo otherwise, an
ambitious Plan has been doubled and
now many difficulties have cropped
up in the implementation of the
Plan. The major difficulty is one of
foreign exchange. Equeally difficult
and morc important is the improve-
ment in the production of food. The
prime need today is food. In spite of
the fact that there has been 20 per
cent increase by the end of the first
Plan in regard to food production,
there is actually a shortage of food
today. The need for increased pro-
duction is all the more necessary
when the population of our country
is increasing at an alarming rate of
five million people a year, 1 would,
therefore, submit‘that topmost prio-
rity should be given to the develop-
ment of agriculture and rural recon-
struction in general.

In this connection, I would only
mention that topmost priority should
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be given to minor irrigation works.
For example, Andhra, in the back-
ward areas of Telengana and Rayala-
seema, there are thousands of tanks.
If only about Rs. 10 crores were al-
lotted for the minor irrigation works,
they could be renovated in a year or
two. That will result immediately
in a great increase in production and
welfare all round. Manual labour
alone will be sufficient. No machi-
nery is needed for improving the
tanks, repairing the tanks or reno-
vating them. Therefore, there can
be absolutely no difficulty for the
Central Government for allotting
about Rs. 10 crores for the renova-
tion of those tanks

Agamn, I would also request the
Central Government to bear 1in mind
that if electrical power 1s supplied to
the small landholder to Lft  water
from the wells and irrigate the lands,
then, there can be a greater produc~
tion of food etc. In this connection, I
would request the Government to
take up the Sileru project in Andhra
Pradesh. 1 am told that the cost of
production per one kilowatt of ener-
gy would be about Rs. 600; so at a
very cheap rate they could produce
electricity there, whereas 1n other
places it 15 costing the Central Gov-
ernment and other State Governments
about Rs. 1,500 to Rs. 2,000. It wall
be a very cheap project Electricity
could be produced there at a very
cheap rate. Therefore, I would re-
quest the Central Government to bear
in mind the Sileru project in Andhra
Pradesh.

Mr. Chairman: I will give the
order of names: Shri Ajt Singh
Sarhadi, Shri Vijayaram Raju,
Shri Somani, Shri Shibbanlal

aksena and Shri Wodeyar. I have
given the names, so that thev can be

ready.

Shri Ajit Singh Sarhadi (Ludhi-
ana): It is correct. no doubt, that the
Plan under consideration is the out-
come of prolonged and profound con-
sideration and consultation of experts,
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therefore, he feels very diffident to
tread that arena, but when the Fin-
ance Minister said that the Plan is to
be rephased, I feel that our sugges-
tions are called for.

I will limit my discussion only to
two things, firstly the disparity bet-
ween the agricultural sector and the
industrial sector and secondly the
disparity in the location of different
industries 1n the different regions.
Taking the first, the dispanty bet-
ween the agricultural sector and the
industrial sector, a few Hon'ble
speakers preceding me have already
partly dealt with it There is no
doubt that we ara in a planning era
and whatever be the human activi-
ties, whether of individuals, of society
or of the State, they depend upon
planning. But there is one aspect
which we ought to take into consi-
deration. The fundamental basis of
every planming 1s that 1t  should
depend  on the cconomy of the
countiy Our. is an undeveloped
or I may say an underdeveloped
country  Therefore, naturally, the
fundamentals are two. Firstly, there
should be incrcased production and
secondly, thcre should be an equit-
able distribution.

While I say increased production, I
am alive to the two features of pro-
duction, agricultural and 1industrial.
Considering our economy, we have
got to apply the test whether n a
country hike ours, this Plan now under
consideration deals with the two as-
pects equitably. My submission here
in this connection is that there is
disparity between the  agricultural
sector and the industrmal sector inas-
much as not much attention has bcen
paid to the agricultural sector. In
the first Five Year Plan much em-
phasis was laid on agriculture, Late-
ly, and correctlv too, emphasis has
been placed on the agricultural sec-
tor in this Plan also. We heard the
speech of the Finance Minister who
said the core of the Plan is the mines,
stecl, transport, etc. and the founda-
tion of the Plan is food. When we
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have a rephasing, or to take the
words of the Finance Minister, a
prunung of the Plan, of course, there
can be no pruning in the matter of
foundations, because the entire build-
ing has to rest on those foundations
and that is food.

Today also, the Planning Minister

was pleased to say that food is the
most important basis of the planning.
But we have got to see whether real-
iy that emphasis which has been put
by the Finance Minister and which
has been repeated by the Planning
Minister today, has been incorporated
in the second Five Year Plan or not.
In that respect, we have to rephase
the Plan and take the suggestions.
Taking the first Plan, I would not
indulge mm a post mortem of the first
Plan nor would I like to
have any probe into 1t to
a great cxtent But I would
cortainly say that n the first Plan,
much emphasis was laid on agricul-
ture The allocation of the amount
was greatly towards agriculture; yvet
what 1s the result?” You find that the
disparity subsists. I would hike to
draw your attention to certamn re-
marks m the review of the first Plan.
There 1t 15 said that  over the five
vears of the Plan, national income in-
creascd by about 17°5 per cent. The
net output of agriculture and ancil-
lary field showed an increase of 14-7
per cent; of miming, manufacture and
small enterprises an increase of 18:2
per cent. The increase in commerce,
transport and communications was
18 6 per cent and that in other ser-
vices was 23 7 per cent. The net
output of agriculture was highest in
1954-55, though thc¢ 1increase from
the previous yvears was nominal; the
other scctors on the other hand re-~
gistered a steady increase.

So, you will find that in spite of
the fact that much emphasis was
laid on agricultural sector in the first
Five Year Plan, yet the agricultural
sector did not put up that much of
output that was essential. It would
be seen that agriculture has not bene-
fited to the extent as other sectors
dexpite the fact that as much as 43
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per cent of the Plan outlay was devot-
ed to agriculture and irrigation and
power, which were the first priori-
ties 1n the Plan. Transport and com-
munications absorbed 26 per cent ex~
pense Yet you find that whereas the
emphasis was on agricultural sector,
the dispsrity between the agricul-
turict and the Industrial wage-earn-
er 1n the industry accelerates and
does not decrease. This was, I sub-
mit, admitted by the Food Minister
m ont of the conferences of the
Mimisters in 1956 His words are
very relevant:

“Agricultural income all over
the world lags behind the urban
and 1ndustrial incomes. In India,
a< against the average per capita
wcome of about 297 of the fac-
tory workers in 1950, the income
of the agricultural labourer 1n
1950-51 worked out to an aver-
agge of about Rs. 200 only The
wecond Plan provides for an in-
crease o national production of
25 por cent, whereas the  in-
crease 1n the agricultural sector
1~ only 18 per cent. The dis-
parity m the ncomes of indus-
trial sector and of the agricultural
sector at the end of the second
Five Year Plan will, therefore, if
anything, be greater than at pre-
sent Seven out of cvery ten per-
sons living 1 our country derive
their hvelthood from agriculture
and at the end of the second
Five Year Plan, the vast majority
of the people hiving on  agricul-
ture will not have bettered their
lot to the same extent as those
dependrnt on industry and trade.
This aspect of our planning can-
not be overlooked lightly, and
should legitimately be a cause
for concern ™

So, vou will appreciate that even in
the first Plan the disparity between
the two sectors increased and  this
disparity accelerates in the second
Plan. This aspect of the second Plan
has to be kept in view when either
rephasing or pruning has to be done,
and more attention has to be paid to
the agricultural sector.



13845 Motion re:

{Shri Ajit Singh Sarhadi]

I find that while discussing the
second Plan, the Planning Minister
said in the Rajya Sabaa as follows:

“If one considers the alloca-
tions of the second Plan, he will
find that out of Rs. 4,800 crgres,
half of the outlay is for the pro-
gramme in first group, .e. those
which are intended to develop
the national economy as a whole.

About Rs 1600 crores will be

spent primarily on rural areas

and one-sixth of the total amount
that is, Rs. 800 crores, on subjects

which mainly benefit the rural
areas.”

Now, in accordance with this division
of allocation, he said, whereas
Rs. 1600 crores will be spent for the
benefit of the rural areas only,
Rs. 800 crores will be spent for the
benefit of the urban areas and that
Rs. 2,240 crores 1s to be spent to
develop the national economy as a
whole Industries and mining, trans-
port and communication and miscel-
laneous, these three items constitute
the development of the national eco-
nomy. And they do not pertain to
rural areas but benefit the urban
areas mainly My contention is that
81 per cent of the population lives in
the villages. The backbone of the
country is the peasant. The strength
and stability of the country depends
on the strength and stability of the
villages I say that you are paying
very much less attention when out
of the amount of Rs 480D crores you
are spending only Rs. 1600 crores on
the development of rural areas only
whercus vou are spending Rs. 2400
crores on industries, transport and
communications, the main benefit of
which goes to the urban areas, and
not to the rural areas, besides Rs. 800
crores on urban areas directly.

Here I might submit that it is not
my intention to raise the question of
rurg) versus urbgr, far from jt. 1
feel that progress in industries is
equally bmportant. But yet I sub-
mit that enough attention is not being
paid to rural areas. It pains me to
say that the leader of a responsible
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group, Mr. Dange, has suggested and
pleaded before the House that the
expenditure on rural areas and on the
development of villages should be
limited. That is most unfortunate.
Our rural people have got only a
little out of the plan. When more
attention has to be paid on the com-
munity development schemes and na-
tional extension schemes, which
benefit the rural areas, my hon.
friend, leader of a very responsible
group, comes forward and says that
the community projects should be
curtailed in the rural areas. I would
say that this Rs 1600 crores allocat-
ed io the rural areas out of a total
amount of Rs 4,800 crores is very
much less Mahatma Gandhiji and
other Jeaders have always said that
more attention should be paid to the
villages and that groups of willages
should be made self-sufficient There-
fore, I submit that while the Minister
1~ rephasing the plan, he should pay
morc attention to the village areas
and the scope and ambit of the com-
muntty development projects should
be enlarged and they should be en-
trusted with the work of developing
some smuall-scale industries so that
these areas might become self-suffi-
cient, and for the purpose further
funds should be allotted to them

As I said, I am not against indust-
rial development. Industrial deve-
lopment is very essential for our
Defence and for our strength and
stability But the main strength lies
in the villages. We should make cer-
tain umts of the villages absolutely
self-sufficient for they are your back-
bone. This is my submission so far
as the first aspect is concerned.

Now I would like to make another
submission. The disparity between
the agricultural sector and the indus-
trial sector cannot be easily removed.
There are certain inherent weakness-
es in agriculture. However intensive
cultivation you may have, the crop
will be limited and land is not un-
limited. So, a man who depends on
land will have only limited resources.
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Therefore, it is most essential that in
the rural areas you should have cer-
tain occupation, certain employment,
and that can only come when you de-
centralise industries, instal them in
the village areas. I do not say that
every industry can be decentralised
I do not say that you can take away
a steel plant from one place and instal
it in another place. 1t all depends on
the availability of raw material. But
if you can get the raw materials in
the rural area, there is no reason
why you should not start industries
1n the rural area. That will give
occupation to the rural people. If
the Planning Minister ask experts o
men who are in the know of things,
they would be able to tell him how
occupation can be given to the rural
people.

£ have got one more point and that
Is about regional dispanty in the mat-
ter of allocation of industries bet-
ween States In reply to one of the
questions, the reply that was given
was that whereas the per capita ex-
penditure in the public sector in the
different States in the first and second
plans is Rs. 49'81 for Madhya Pra-
desh, Rs. 1978 for Madras, 97°63 for
Orissa, 48°'67 for West Bengal, it is
only 13-86 for Punjab. Now, Pun-
jab is a State of peasant proprietors.
Punjabis are going outside the State
simply because they are small hold-
ers. Further, it is a frontier State.
So, it must be given some resources.
This must also be looked into. Now
there is only one fertilizer factory. 1
would again submit that some atten-
tion should be paid to Punjab.

Shri V. Raju (Visakhapatnam):
Today the planning debate has been
instructive from the stand point that,
with the exception of one persistent
view that has been expressed, name-
ly, that of increasing the scope of
agriculture, members in this House
have not been able to place in pers-
pect the basic norms, understand its
implications and consider how, it the
Plan has failed, it can and should be
adequately altered. The Minister in
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his opening speech was vague in
many of his formulations. He told
us that because of the changed situa-
tion as far as foreign resources
available to the State is concerned,
because of the increased defence ex-
penditure that we have to bear, the
Plan has to be modified and, in due
course these modifications would be-
come apparent but he would not be
able to estimate them right now.
Further, he said that during the year
under review the increase of about
12 per cent. n  the general price
level has led to change in the esti-
mates and has  brought about a
diminishing return of the expendi-
ture that has been incurred.

It is indeed surprising that such
an 1mportant debatc as. planning has
such a thm attendance on behalf of
the trcasury benches. It is not mere-
ly the Minister in charge of Plan-
ning, who is responsible for this
portfolio, but also the Prime Minis-
ter, the Finance Minister and the
various Ministers in the Government,
who are responsible for each one of
their departments, that should be
present because large allocations are
made from this Plan for those de~
partments. Furthermore, the ap-
proach made, as far as this planning
is concerned, has been one not mere-
ly of proving economically or sta-
tistically the soundness of the outlay
that is proposed. Essentially the
whole plan structure has been one
which synchronises with the political
view point, the political moves of the
ruling party. It is not surprising to
know that the first Five Year Plan
synchronised with the elections of
1851; the second Five <Year Plan
synchronises with the elections of
1957 and the statements made on
behalf of the ruling party just six
months back were very optimistic.
They informed the country that the
Plan was going forward and that if
the Congress was returned to power
the people would be doing no wrong.
Suddenly, surprigsingly, within bare-
ly six months of the General Elec-
tions we are told that even within
the first year the Plan estimates have
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been upset and it is likely that the
Plan would have to be pruned and
basic economies made in the Plan.

I am afraid sufficient explanation
has not been given to the people
regarding the change that has occur-
red during the last {en months.
Who is guilty of these changed cir-
cumsfances? What brought about
these circumstances? Is it merely
defence? If so, the increase has been
about Rs. 50 crores from last year’s
estimate to this year. If it is a ques-
tion of patriotism, I am sure the
country chn afford an increase of
Rs. 50 crores on its defence expendi-
ture. But this is not the only
amount that has become the short~
fall during the one year.

Again we are told that foreign ex-
change has been the willain in his
instance. What is the problem? As
far as 1 can understand between 1956
and 1957 a total of Rs. 480 crores has
been spent on foreign cxchange. This
is the figure given by the Minister.
Furthermore at the rate at which
we are depleting the foreign ex-
change-——about Rs. 7 cores to Rs. 8
crores per week—the remaining
Rs. 300 crores or so—I! do not know
the exact figure, beéause every day
it is depleting and the figures are not
given to the public—it is likely that
within ten months the foreign ex-
change resources would be complete-
ly depleted. During the year bet-
ween Rs 300 to Rs. 320 crores of
foreign exchange is spent. This is
estimated to be more than 50 per
cent of the total expenditure that
could have been put forward during
the whole Plan period and if this is
8o how did this expenditure come
about? 1 feel that much of this ex-
penditure has been caused for poli-
tical reasons.

The Open General Licence which
is the method by which the private
gector is to be regulated, the system
whereby Government controls pri-
vate spending, has completely col-
lapsed during the period March 1938
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and this year. The spree of foreign
spending was so great that today it
seems to be covered by the wmere
fact that the incumbent in one chair
is now seated in another and there is
little or no accusation that is being
made. This is something that must
be clearly understood.

Today is not the only day on which
planning is being discussed in this
House. During the Budget session
on many occasions planning was be-
ing discussed. For instance, one
suggestion was put forward that the
capifal outlay for the private sector
which should have covered a five
year period has been covered during
the first one year itself and capital
goods being what they are, the House
need not be apprehensive of the fact
that this is over-spending, these
goods would be used by the private
sector during the coming three years,
and therefore, the country would
essentially benefit. I am given to
understand that steel to the extent
of about 4,200,000 tons was imported
from abroad on the basis of capital
expenditure for the private sector.
About 1,800,000 tons of steel were
imported during the period and it is
because of the Suez Canal crisis
when we were unable to import into
the country wvast bulk of the orders
still outsfanding that the balance of
payment is still in our favour, In
other words, if all these goods had
been mmported into the country dur-
ing the last six months or more we
would have been in a financial crisis
as far as our foreign resources are
concerned. This is a very dangerous
situation and I believe that we have
to go into the question of the whole
basis of the Plan, what exactly does
the process of planning entail, as far
as this country is concerned.

We are told very often that you
cannot expect good results from the
Plan because it i8 a democratic Plan.
It is not totalitarian. By that of
course we mean that the Plan can be
discussed in public even though it
cannot be administered by public
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agencies for the benefit of the peo-
ple. Because, when you use the word
democratic in this country, you must
not forget that you discuss merely
the external forms. The bureau-
cracy that the Government utilises or
employs for its administration is the
most centralised bureaucracy in the
whole world and I say, not even
Soviet Russia developed such an effi-
cient bureaucratic machine as that
which has been functioning for the
British imperialists during the last
150 or 200 years. Therefore, to say
that our bureaucracy is not as ruth-
less, is not as efficient as any other
bureaucracy under centralised plan-
ning is, I believe, to lessen the effi-
ciency of the bureaucratic machine
provided by the British ruler when
he left this country. If it 1s today in-
eficient, it is due to the contradic-
tions that have arisen within the
ranks of the ruling party, it is be-
cause of the timidity of approach to-
wards the problems that 1t has deve-
loped or this bureaucratic machine
is not able to stand up to the strain
of putting forward the Plan. 1 am
sure, if it 1s a question of considering
how ruthless this bureaucracy can
be and is made to be, even yesterday,
in our own Delhi State every taxi
driver was asked to provide a list to
the police every evening of
how many trips he makes, whom he
carries, from which house to which
housec, what was the extent and
length of time and how long he re-
maimned at the place, etc. Every
evening, every taxi should provide
that. If that is not dictatorial
bureaucracy, what else 1s that?

Shri Mohiuddin (Secunderabad):
d the taxi drivers ask and take
down your names?

Shri V. Raju: After all, the In-
dian people have got some resilience
against dictators. They have, after
all, been fighting for their freedom
for a long time. They had a strike
and they have won a victory as far
as this issue is concerned They do
not have to provide these lists any

more. .
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Shri Feroge Gandhi (Rai Bareli):
That 1s only the average distance
that an M.P. trdvels daily.

S8hri V. Raju: 1 am giving this as
an exmple. When we are trying to
plan democratically,—I would saccept
1it—if there is a genuine re-orienta-
tion of our attitude towards admin-
istration. What is the main pro-
blem? The main problem is that our
efficiency has reached a point of no
return. Our administrative set-up
has become so top-heavy during the
last ten years. About 5 lakhs, half
a mnllion new jobs have been provid-
ed to the ranks of bureaucracy alone.
This may have been the cause for the
dilution of the efficiency of this
bureaucracy. Half a million new
jobs only .for quill drivers: that 1is
the price that the country has paid
during the last ten years.

Mr. Chairman: Are
Indians?

Shri V. Raju: That 1s true. It is
not a question of Indians or non-
Ind:ans Even dictatorships are na-
tions. There 18 no dispute of that
A pomt of no return has been arrive
ed at. The chief method by which
this Plan or country can go forward
1s to see that real and true democra-
tic process come into operation.

When you are prepared to make
vast outlays and spend huge amounts,
they must be so spent that the peo-
ple participate in the process of that
expenditure That is precisely what
is not happening in this country
today. With the pace of planning
has got to be added the pace of de-
centralisation of the administrative
machine. You have to distribute and
divide the process of authority. Al
the strings of this puppet cannot lead
to a single person in the country or
a coterie of half a dozen people sit-
ting in New Delhi, far from the cen-
tres of administration, This is a
vital fact that must be considered by
our Plan makers.

Furthermore, we have to go into
the question of who, today, is sabo-
taging this Plan. If it is not the

they not
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[Shri V. Rajul
bureaucracy with its top heavy x-
penditure, if it 1s not the immature
and inefficient ruling party, who
the person?

Shri M. P. Mishra (Begusarai): Is
the Congress Party even more imma-
ture than the Party you represent?

Shri V. Raju: You can have your
opinion about that. You can say the
third villain of the piece seems to be
the private sector. This private sec-
tor 18 a flexible entity. We see ex-
amples of the private sector quar-
relling among themselves within the
House. Wc¢ had a command per-
formance, an extremely well briefed
command performance about ten days
back between those who objected to
certain groups of our capitalists ob-
taining benefits from the State. But,
when 1t comes to an overall picture of
the various conflicting interests in the
private sector, they are one in obtain-
1ng benefits from the State It is today
this section which has the press under
its command, which has all the media
of propaganda at its beck and call,
which has started tirades that the
Plan must be pruned, that the Plan
must be altered and unless the Plan
is altered, it is not possible to go for-
ward. This is a very flexible pri-
vate sector, It operates in a very
mercurial form. When plans are
put forward, it kicks up a cry or
raises a cry that sufficient funds are
not provided for i1t and therefore an
imbalance between the private sec-
tor and public sector would arise and
there is danger to democracy, that
totalitarian forms would be ushered
into the country and therefore, there
should be an increase of the quota
for the private sector.

In the draft of the Second Five
Year Plan, originally, not more than
Rs. 300 and odd crores were provid-
ed as the basis for investment for
the private sector. Later on, it was
rais¢d to Rs. 700 crorves, overall over
the five yéar period. Today, in the
wery first year of the Five Year Plan,
the same sector has spent Rs. 750
crores, during the very first year. The
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whole quota of investment under the
whole Plan for five years that should
be absorbed by this one sector has
been completed in one year itself,
this sector which has been benefit-
mng agamnst the 12 per cent. increase
of prices. After all, what is this 12
per cent increase of prices? It re-
presents both the increased cost ab-
road and also the increased cost at
home. Therefore, we have a situa-~
tion where we are flnancing industry
and we are also paying profits to
that industry against the financing
that we do to the industrial set up,
Of course, the ruling party gets its
return 1in the form of election. ex-
penses I mean, a company like the
Tatas gave something lhke Rs. 70
lakhs last year. This same leading
industrial firm 1s today one of the
main adwvisers to our Government.
Let us take the advice that this firm
of steel producers Tatas has given to
our Government. Today, we are very
keen on steel; more steel; anything
for steel; the watchword is steel; If
we produce steel, India will go for-
ward. Yet, the same industrialists,
what did they do with the steel struc-
ture? A little reminding is good for
this House When the Government
of India wanted to increase the steel
potential of this country, Tatas sug-
gested: “There 1s no use in  your
having a stee! plant, why should you
produce cheaper steel 1n the world;
the world price of steel is Rs. 640 per
ton; we are producing at Rs, 380—at
that time Rs. 360 or 380 was the
retention price of steel.

16 hrs.

Therefore, why do you go to the
extent of putting up a new factory,
to the extent of incurring all this
heavy expenditure. Give us the
chance, and we will produce steel
cheaper than any State-owned fac-
tory can ever produce it.” That was
their plea. Later on, the Government
decided to have a nationalised steel
plant. Then, the same Tatas sald:
“The machinery that you are going
to instal is so much more modern
than ours, and therefore give us @
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increase in our reteniion price.
Otherwise, we will not be able to
supply steel.” This is the way in
which the same body, the same in-
dustrial grouping changes 1its  attiv
tude towards the Plan. And in effeey
what 1s the position? Tatas have
been allowed to increasc their steel
quota, by double. Indian Irons have
been allowed to increase their steel
quota, and the World Bank has given
Indian Irons a loan in this connec-
tion. And today, if there is any cone
flict on the question of steel, it is the
fact that rival concerns are not given
the right of manufacturing steel in
the private sector.

In this context every one knows,
or is aware of the crisis that at one
time brewed up in the Cabinet over
the case of giving one of our lead-
ing industrialists sthe right of pro-
ducing steel privately which, of
course, for some reason or other was
not granted Therefore, n the whole
process of the advice that is being
given by the private sector, it con-
tinuously shifts from one of depre-
cation of Government's activity to
onc of taking advantage of the situa-
tion and making vast profits.

So iar as planning is concerned, so
far as the whole structure of the
administration is concerned, some-
thing very strange seems to be hap-
pening. There is a very fashionable
theory, a political theory that is cur-
rent in this country, that the Plan is
being sabotaged, being made 1ineffec-
tive because of unfortunate external
considerations, and that within the
ruling party there are differences bet-
ween the right wing which is die-
hard, which is bureaucratic and
which supports the private sector, and
the Prime Minister who is totally
keen on the Plan, aware of the situae
tion and is prepared to take the
country forward. This politica
theory comes in and out, and is con-
tinuously put forward in this coun-
try. 1 am sorry that such a theory
is ever expressed. I am amazed that
it can even be whispered that there
is no homogeneity in the Govern-
ment of this country and that one

" Ministry or section of the Gevern-
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ment works at cross-purposes. But.
one thing must be understood. The
whole question of these conflicts is
permitted, not merely permitted but
18 tolcrated and 1s supported by the
Prime Minister because that is the
techmique of his Government, that
1s the technique of the administra-
tion in the political field today. And
who is paying the price? If we go
into the whole question we find that
the price has been a political sub-
vention to interested circles in thia
country who are supporting the
Government. :

Mr. Chairman: He has had very
nearly 25 minutes. He should con-
clude now.

Shri V. Raju: May I have a few
minutes more?

Mr, Chairman: A minute more.

Shri V. Raju: Therefore it is that
I feel that if this planning is to succeed
the first and foremost requrement is
that we learn to understand what is
true planning, what 18 true democracy.
Democracy does not mean merely the
right of bad administration. It muss
mean the right of responsibility to the
people, and the measure of success
will be demonstrated only if due con-
sideration 1s given to the requirements
of the nation and people participate
in the creation of wealth for the peo-
ple.

Mr. Chairman: I am trying to keep
this order, and I hope the House will
co-operate with me. I have got a
long hst. Two speakers from the Con-
gress and one from the Opposition
have already been called. Now I shall
give the list of the other names: Shri
Wodeyar, Shr1 Somani and Shri Shah,
and then Shri1 Saksena. Then I will
come to the other names Shri Mahanti
and Shri Pamgrahi.

Shri B. K. Galkwad (Nasik): May I
know if there 18 no name of a Mem-
ber of the Scheduled Castes Federa-
tion? His name has been given.

Mr. Chairman: It is not as if I am-
drawing the list. The list has been
drawn already.

Shri B, K. Gatkwad: My name has.
been given in the beginning itself
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Mr. Chairman: I will make a note.
_ 1 have no idea. I will check up.

Shri B. K. Gaikwad: Will you kindly
look into the list?

Shri B. S. Murthy: There are nearly
100 people in this House consisting of
Scheduled Castes and Scheduled
Tribes, and not a single representa-
tive of their has been given a chance
though nearly ten people have spoken
so far. Is it because they do not
count, their views do not count that
they are relegated to the back? Even
the Backward Classes Commission’s
Report has not been allowed to come

before the House this session.

Mr. Chairman: Shri Murthy can
rest assured that there will be no
discrimination against the Scheduled
(Castes, certainly not in this House.

An Hon. Member: In practice it is
50.

Mr. Chairman: I had been given the
“list when I took the Chair. I am
, following this as far as possible.

Shri B. S. Murthy: Please convey
this to the Speaker or the Deputy-
Bpeaker.

Mr. Chairman: Shri Wodeyar.

Shri Wodeyar (Shimoga): I will
try to focus the attention of the House
.and the Government on certain pro-
‘blems in the country and on certain
problems of an area which is very
-well known as Malnad in the South.

Though our country is mainly agri-
cultural, the position of agriculture
and the agriculturists is far inferior
to that of the other sections of our
community. Our leaders, politicians
and economists wax eloquent on the
role of the agriculturists in the life
and economy of the country, but in
actual life the position of the agricul-
turist in the social, political and eco-
nomic life of the country is very
pathetic indeed. Though they enrich
the country, the agriculturists live a
hard and austere life and live in
filthy and dirty surroundings. They
are illiterate and ignorant and are not
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taken seriously by the planners. In-
dustrialists get all the recognition by
the Government and enjoy all modern
amenities of life, but the real man
behind the pomp and show of the city-
dwellers is the poor agriculturist toil-
ing hard in remote and outlying vil-
lages.

Government have got many schemes
for the welfare of the industrial
worker; even the lot of an industrial
worker is much better than that of
not only an agricultural labourer but
also of an agriculturist. Unless our
planners devote more attention to the
problems of the agriculturists, who
really constitute the backbone of the
country, I am afraid that the Second
Five Year Plan or even the Tenth
Five Year Plan is not going to take us
to our goal.

I congratulate the Government on
undertaking and implementing cer-
tain schemes like Community Deve-
lopment and NES schemes for im-
proving the lot of our villagers and
agriculturists. But I am afraid that
even these schemes benefit only the
rich and well-to-do people in the
v¥~gas where these schemes are in
opseration. The amount that is spent
for the improvement of the villages
very often does not reach the poorer
section from where alone the impetns
for greater production will have to
cotae. The army of officers who are
associated with the working of sche-
mes should be made to approach the
common man in the villages and study
his problems and render all possible
assistance instead of making superficial
observations and writing long reports.

I request the Planning Minister to
have a dynamic perspective and give
place of pride to the reorientation of
tne agricultural industry. A sense of
self-sufficiency should be planned
through the moulding of our basic
economy on agriculture. The second
Plan is a bold venture in the onward
march of India towards the c~21 of
socialism. The ideals are of 2,
but the tempo of action is slow. If
we have to reap the fruits of this
Plan, the efforts of the nation should
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be manifested not in the moonshine
but in the bright sunshine of the bet-
terment of farmers’ lot.

Coming to the problems of an area,
that is, Malnad, which I have the
honour to represent in this House, I
wish to say a few words. Malnad is
rich in natural resources and forest
wealth and is a dollar earner. A par-
ticular region on the slopes of the
Western Ghats is known by this name
¢f Malnad in the south. Before rg-
organisation of the States, this area
was under the jurisdiction of five
States, but now happily after the re-
organisation, the major part of this
area has come to the Mpysore State
with the other portion going to
Kerala.

Malnad is a very fertile area which,
if properly developed, is capable of
earning many dollars for our country
which will go a long way for the
‘all-round development of the land
The most distinguishing feature of
Malnad is that major parts of it are
covered by thick and rich forests.
There are large areas of land which
grow paddy, cashew nuts, coffee, tea,
rubber, sandal weod, coconut, areca-
nut and many other
which are very essential to our life
These are. grown in the several wvai-
leys and hill sides. The rainfall varies
from 50 to 200. The total absence of
railways and roads in most of the
Malnad area is a contributing factor to
its backwardness.

The crying need of the area in the
matter of communications is a num-
ber of new railway lines. Under the
First Plan Rs. 400 crores were allotted
for the expansion and improvement
of new lines in the country. Actual
expenditure during the First Plai
period amounted to Rs. 423:73 crores.
Mysore was nowhere in the picture.
Since independence, 19 new lines
totalling 75892 miles were opened
but Mveore was totally neglected.

wavs, routes, bridges, highways
and ports are of paramount import-
ance to the progress of Malnad. I

commodities .
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request the Planning Minister to take
up seriously the  development of
Malnad, which means an important
step in the development of the whole
country.

A tourist branch was set up under
the Ministry of Transport in 1949 and
a chain of tourist offices has since
been established in important cities.
But I am sorry to say that Malnad
is completely neglected in this respect.
Malnad, though blessed by nature for
scenic beauty and salubrious climate,
is neglected by the tourist branch. It
could become a tourist’s paradise; the
magnificent  Gersoppa ' Falls, the
matchless art of culture at Halebidu,
Keladhi and Ikkeri, the beautiful hill
station at Kemmanagundi and the
splendid sun-setting scenery ai Agum-
be will be places of great attraction.

Revenue from the tourist traffic dur-
ing the first half of 1956 in India
amounted to Rs. 7" 4 crores. If tourist
centres are started in Malnaa, dollar
earnings will add to the Indian exche-
quer.

Lastly, I would urge upon the Plan-
ning Minister to start a separate Mal-
nad Unit and request the Union Gov-
ernment and its Finance Minister to
take immediate steps to establish a
statutory body for the development
of Malnad.

Shri Manabendra Shah: I have
heard a lot about rephasing today.
Some say that due to targets having
been ambitiously planned, rephasin
is required; others say that due to the
foreign exchange position, rephasing
may be required; still others say that
the Suez Canal crisis is the cause for
the rephasing, because it has im-
balanced the price structure and sup-
ply position.

What I would like to impress is
that as there is a lot of coniroversy
whether the Plan should be agricul-
tural or industrial. I feel that even
if the conditions prevailing above
were not there, then also we would
be required to rephase and improve
the Plan, because there has been a
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basic mistake in the structure of plan-
ning in this country right from the
very beginning.

We seem to have forgotien the
helerogeneous topography, varied cul-
tural and social conditions tnat pre-
vail here. We hive In fact orly made
an umform pattern of planning ic-
respective of whether 1t b. an area
traditionally backward lhike the hilly
areas or comparatively better develop-
ed plains, and irrespective of t:e
glar.ng disparity m per capir. .ncomc.
Therefore, T feel that if the Plax
stands as it is, we will ultimately fail
to achieve its fundamental aim. An
equalitarian society, a Sarvudya of the
type we cherish.

I would like, as an examgle, to 1im-
plement my contention by citing the
condition prevailing in the hilly areas,
specially Tehri-Garhwal. I hope
other hon. Members »f th+ Himalaya
Prant, the Prant with 1ts tentacles
right from Kangra Hills to Darjeeling
Hills, will support what I say
what I say, I hope, will also be true
in their areas This is an area en-
compassing in its span 8 million peo-
ple and has been an impregnable
buttress and 1s still strategically im-
portant., What part this pranth will
play in the future history of India
rests with us.

The First Five Year Plan was
primarily an agricultural Plan and
the Second Five Year Plan, though
primarily an industrial plan, lays stress
upon the continuous efforts for incre-~
ased agricultural production. The Cen-
tre and the States exhort the farmers
to increase their output. The same
theme is applicable to hills. To think
that it is the theme that can apply
to the hills, is wrong. If you see the
statistics, you will find that a very
insignificant proportion of the land
can come under cultivation in the hill
areas. You will also find that a very
insignificant proportion of the agri-
cultural land can be irrigated, Though
the rainfal]l is heavy, for example,
in Tehri Garhwal it is 60 inches on
an average no water catchments can
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be there. Thus agriculture can hard-
ly be the, means of developing the
economic conditions of the hill areas.
¥oodgrains will have to continue to
be 1mported 1n the hil] areas and, for
quite a long time, subsidised.

The House might be wondering as
to why more land is not reclaimed.
My friend, Shri Tyabji has already
harped on forests. I we take more
land for agriculture, we have to en-
croach on our rich forests. The House
1s very well aware of the dangers
appertaining to deforestation of
forests. Therefore, I will not harp
more on this issue

We are also told that, perhaps, a
slogan for the hills should be horti-
culture, not agriculture. How far the
solution given to wus is genuine is
debatable. When a few nurseres
have been opened, no proper encour-
agement, publicity, planning and cheap
communications have been offered to
the people. It will have to be borne
in mind also that if horticulture is to
be given preference, more foodgrains
will have to be imported in the hills;
otherwise there would be an en-
croachment on the forests. However,
I accept this slogan of horticulture
because, at least, the Government has
conceded that agriculture cannot be
the corner-stone of planning for the
hills. Today we can even add seri-
culture, herbiculture and small indus-
tries like the wool industry.

Sericulture is suffering from the
same trouble as horticulture. Herbi-
culture is an item which could very
well be exploited. But I find that
from the District Plan of U.P. No. 83
which refers to Tehri Garhwal no
provision as been made for herbi-
culture. Yet I find that the Forest
Research institute has informed me
that 16 species of herbs could be
commercially exploited.

We have a lot of rivulets which
couid be harnessed for small hydro-
electric power scheme—I  would
again like to emphssise ‘small’. It
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«1ll not only help small cottage
industries but I feel that they could
also be used to work water pumps
to irrigate the unirrigated areas,
whether they be agricultural, herbi-
cultural, horticultural or sericultural.
Therefore. it 1s high time that we
evolve an irrigation—cum—power—
cum—water-pumps-cum-small-scale in-
dustries schemes for the hills.

I need not touch the heavy indus-
tries becauze  planming of Tehri
Guarthwal has no provision for them,
though if we see the list of industries
in Schedule A and B, gypsum,
electricity, drugs, anti-biotwes and
dve-stuffs would very well be  used
for heavy ndustries. However, 1
would hike to go at once to one of
the most important issues and that is
communication

No balanced planning would have
ignored communications so disgrace-
fully. Can any scheme be successful
without cheap communications® As an
example, I would like to quote the
conditions in Tehri Garhwal It has
an arca of 4,500 sq miles and only 142
miles of motor road In the First
Five Year Plan, 756 miles of roads
were made in UP out of which only
39 nmules fell to the lot of Tehri-Garh-
wal If the hon, Minister of Commu-
mications was present here he would
endorse that the road then made exists
without any motor vehicle, public
motor vehicle, plying over it. In the
Second Five Year Plan there is a
provision for 2128 miles of motor road
in U.P. and our share is 83 miles
only. One may say that Tehri-Garh-
wal could not expect more. But the
protagonists of this view seem to for-
g2t that in the hills there are no rail-
ways. If you give us railways, we
wi}l not ask for motor roads.

The economic development of the
h:ils requires a lot of roads. But
these roads to be beneficial should co-
ordinate with the Plan and the
schemes that may be prepared for the
hills.
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I was very glad to read the report
of the Backward Classes Commission
and still more pleased to read the let-
ter written by Kaka Kalelkar to the
President. He at least seems to have
understood the meaning of backward-
ness Be has not  fixed the criteria
on casle but social and economic con=-
ditions which he has based on where
the people live, what type of work
they do, their capacity to earn, thelr
financial resources and so on. Thus
speaking the whole of the Himalayan
pranth is backward area.

Unfortunately, the Government has
created a ground for discontentment
bv artificially demarcating this hilly
region inlo border arecas and non-
border areas. Am I to understand
there 1s or will be no exchange of
thought between the pcople living on
one side of the demarcation line and
the other? Are we not creating a
fertile soil for subversive activity?

Before I give my suggestions, I
wouald hke, at Jeast, endeavour to
reply what I feel would be the reply
thut the hon. Mmnister may give to
me The Planning Minister may say
that 1t 1s not their pigeon to work out
a plan at the district level and that
it 1s the job of the State Government
to do so. This, I am afraid, would
be shurking their responsibility.

Mr Chairman: He need not antici-
pate The Minmister will have the
benefit of the hon. Member’s remarks.

Shri Manabendra Shah: The States
are a'so governed by the pattern pre-
pared by the Centre. It is the Centre
which is levying all these taxes. It
1s the Centre which is sending Minis.
ters ebroad for loans and it is this
House which has sanctioned all these
activities. Therefore, the responsibi-
lity rests here.

Shri B. 8 Murthy: No Minister is
so far sent abrosd for loans.

Shri Manabendra Shah: The Finance
Minister is going, I understand.
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Shri B. S. Murthy: Not for loans,
please.

Shri Manabendra 8hah: For getting
aid in any form.

To me, 1t appears there is only one
solution. I have no two opinions
about it. 1 suggest that a separate
Hill Planning Committee—may be a
part of the Planning Commission it~
self—be formed. This committee may
comprise of Members of the Parlia~
ment from these hill areas plus the
financial and planning experts. Their
report should be an appendix of the
Plan of the nation. This, I feel, is the
only way and the only realistic way
of approach to the hill cond:tions

1 do not proposc to say any more
and 1 hope 1 have been able to per-
suade the House that there are many
cogent reasons for a  separate plan,
just because what 1s the Five Year
Plan for the plains is a 74 year Plan
for the hills, due to the climatic
conditions, if howcever, any hon.
Member and hon. Minister is not
satisfied they are welcome to go to
Tehr: Garhwal and 1 am prepared to
satisfy them on the spot.

Mr. Chairman: Shri G. D Somani.
Th~n Shr1 S. L. Saksena and Shri

Kat!1 should be ready. 1 shall call
Pandit Munishwar Dutt Upadhyay
and Shri Radhamohan Singh after

that.

Shri Somani (Dausa): Mr. Chair-
man, Sir, we are discussing  the
Second Five Year Plan today at a
time when the country is faced with
a very difficult economic situation, a
situation which 1s totally different
from the period when the Sccond Five
Year Plan was originally formulated.
It 15 very easy to criticise today about
the over-ambilious nature of the Plan,
and the difficulties with  which the
implementation of the Plan is faced
today. But, if you will go into the
background of the features of our
economy at the time of the First Five
Year Plan, then a proper assessment
would be possible.
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1 would, Sir, in this connection like
to submit that our First Five Year
Plan had a remarkable Buccess
inasmuch as the total outlay under
the First Five Year Plan in the pub-
lic Bector was of the order of about
Rs. 2013 crores, that is, the outlay n
the public sector was less by about
16 per cent. But, even then, certain
figures of the achievements of the
First Five Year Plan will show how
our agricultural and industrial pro-
duction increased.

The agricultural production rose
during that period on an average of
about 19 per cent and industria: pro-
duction by 38 per cent Indeed, the
rise in the capital goods output was
70 per cent. The national income in-
creased, at constant 1948-49 prices,
from Rs 8870 crores in 1850-51 to
Rs 10451 crores in 1955-56. Per
cap:ta income rose from Rs. 246 to
Rs 272 What is more significant, and
which I would like to emphasise, is
this, that these achievements were
made poss'ble even without any
strains on our economy. Against a
targeied drawing down of our sterling
balances by Rs 290 crores our actual
diawings werc only Rs. 138’ crores
and, secondly, the price level as bet-
ween the beginning and the end of
the period, the index of wholesale
prices being 450 in March, 1951 and
387 in March, 1956.

My point in emphasising these
figures is that the t:me when the
Second Five Year Plan was formulat-
ed the country was fortunately enjoy-
ing the fruits of the achievements of
the First Five Year Plan, both in the
agricultural and industrial sectors.
Naturally, the planners were confi-
dent that our economy would be able
to take care of the size of the Plan
that was formulated. But it will
have to be admitted now that certain
features have appeared on the hori-
zon, which require really very hard
re-thinking on the part of the plan-
ners. It 18 in that context, as to the
aature in which this pruning, re~
phasing or readjustment of the Plan
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has to be attempted, that T would like
to make a few observations.

1 would like to make some refer-
ence to the various remarks that have
been made by preceding speakers
about the private sector. I feel that
this controversy between the public
and private sector should cease as
they are both parts of the same natio-
nal sector and are performing duties
complementary to each other. At a
t me when we are faced with such a
difficult s:ituation, what 1s required is
a spirit of understanding of the res-
pective roles of each section of our
economy. It docs not serve any pur-
pose to go on secing one side of the
picture and ignormg the other side.

My submussion s that, while Mem-
bers have been very forceful in point-
ing out the <hortceming, the defeets
and the deficiencies of the private
sector, they have not a word to say
about the very posttive contribution,
very remarkable contribution which
has been madc by the private sector
to our national economy. Reference
has been made to the sort of over-
investment by the private sector.
Here, agnin, 1t has been made out as
if this rise mn the cost of hving is
helping the industries to make higher
profits. That, agamn, 1s a completely
misleading picture As a  matter of
fact, whatever mse of an inflationary
character has occurred recently has
hit the industries’ profits. The rise 1s
confined to the foodgrains or to other
raw materials. To that exient the
various industries have either to pay
higher dearness allowances or pay
much higher prices for their raw
materals.

At the same time, it should be
stressed that there has been practi-
cally no rise in the prices of manu-
factured goods. If anything, in cer-
tain 1mportant industries hke tex-
tiles there has been a decune
mn the prices of manufactured goods.
Indeed, the entire excise duty has
been bome by the industry and the
industry has not been able to pass
even a slight proportion of that duty
fo the consumer.
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My point in drawing attention &
the remarks made is that, so far as
the profits of various industries axe
concerned in many of the essential
materials like cement or steel they
are controlled, and whatever prices
are paid are made after a proper
review by the Tariff Commission.
Therefore, 1t 1s not really fair to
make any sort of allegations about
any exhorbitant prices being charged
by the various ndustries.

I may mention here that the hon.
Munister for Commerce and Industries
recently had sought an assurence from
the various industries and the
Federation  of Indian  Chambers of
Commerce and Industry, that all in-
dustries would co-operate in keeping
the prices of 1nanufactured goods
under check.  Active steps have been
taken by the various  organisations
and vdrious industries to ensure that
vo prices of manufaciured goods will
be allowed to ris¢ without previous
reference to the Ministry.

My point 1n making all these re-
muarks 1s to say that, while various
industries at present are struggling
to keep both ends mect, *due to the
rise m the cost of Living which has
increased the cost of manufacturing,
it 15 hardly correct to say as 1if this
rise win the cost of Living has in any
wnayv contributed to the increase in
the profits of the various industries,

Coming to the pownt about the over-
investment I may just {llustrate a
single instance. Look to the question
of cement 'ndustry  We have had to
mmport a lot of cement recently due to
the shortage of that vital commodaty,
and we have to pay about Rs. 50 per
ton more for all our imported cement.
It we import shout two lakh tons of
cement in our country, that means we
have to pay a crore of rupees more,
the consumers will have to pay more
to the extent of Rs. 1 crore for that
commodity, over and above the total
foreign «<xchange that is involved in
importing the entire quantity. On
the other hand, if we import capital
goods, capital equipment for a cement
plant with a total capacity of two
lakh tons would cost about Rs. 2§
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crores Then you will get 2 lakh tons
of cement everv year. Thereby you
not only save foreign exchange that
is involved in mmporting cement, but
you have a permanent advantage of
having the capacity of the industry.
From that point of view, this over-
investment in the private sector will
br.ng a substantial dividend to our
national economy inasmuch as these
capital goods will increase our pro-
duction capacity all round. There-
fore, to that extent, I do not think
there is need for any worry about the
import of capital goods, and about the
drain on our foreign exchange re-
sources which has been caused. So
far as capital equipment is concerned,
I think it will be 1n the long run very
beneficial to our economy.

So far as the future repha~ing of
the Plan is concerned, I would like to
draw the attention of the Planming
Minister to the United Nations Report
about the measures for development
of under-developed countries. ‘That
review, among other things, says that
the following conditions for launching
on a developmental programme in an
under-developed country are essen-
tial, and among the various measures
histed, I may just draw attention to
tour measures, Firstly, an atmos-
vnere favourable for development
must be present; secondly, willingness
and enthusiasm or the people for
development; thirdly, the proper allo-
cation of the production umts to the
private and public  sectors and
fourthly, good and cfficient adminis-
trative machinery, the members of
which are sufficiently active and con-
sider the promotion of general wel-
fare as their duty. I think our Plan-
ning Commisgion 1s more or less fol-
lowing the conditions about which 1
have just made a reference. The only
thing that I want to emphasise in this
connecuon is that, instead of this con-
troversy between the public and the
private scctors being referred to at
-each and every stage, it is very desir-
sble in our national interests that we
should have a co-ordinated program-
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me of development of both sectors,
each sector being allowed to develop
to its fullest extent and to contribute
its capacity to the national welfare.
Coming to the question of foreign
exchange, I want to make a submis-
sion Even the fulfilment of the hard
core of the Plan depends upon the
availability, as indicated by the Plan-
ning Minister, of something about
Rs 500 crores of foreign credits. That
means, even the fulfilment of the core
of the Plan will not be possible unless
we are able to arrange this foreign
credit for the second Plan. In this
connect'on, the country 1s naturally
tooking forward to the visit of our
Finance Minister to America where
already a delegation of industralists
sponsored by the Federation of Indian
Chambers of Commerce and Industry
is on a goodwill wvisit. I hope, with
the goodwill and understanding that
will be created by these visits, it will
be possible not only to got some sort
of loan but afso to attract a sizable
amount of investment from the pri-
vate industrialists of America. In
that connection, it is necessary that
the Planning Commission should take
note of the report that has recently
been submitted by the experts of the
National Council of Applied Econo-
mic Research. They are reported to
have made certain very valuable sug-
gestions about the measures that are
to be undertaken 1if really we are to
attract foreign capital into this coun-
try Certain steps have already been
taken by the Finance Minister to at-
tract foreign capital but the fact
remains that the guestion of attract-
ing foreign capital is linked witn the
taxation policy which is being follow-
ed 1 am afraid that the policy that
is being followed is hardly conducive
to attracting foreign capital. There-
fore, I would submit that if, as a
result of the taxation policy, the Fin-
ance Minister—now that he is him-
self going abroad-—is able to see the
pulse of those who are in a position
to invest and if he is convinced that
there is anything further {o be done
not only to relax the various other
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difficulties which have been pointed
out in that report but also something
more, by way of readjustment or
revision of the taxation policy, it
would be to the good of the country.
I hope a realistic approach will be
taken, because this is a question of
getting Rs. 500 crores of foreign cre-
dit to cover the deficit. It is of such
a vital importance to the auccessful
implementation of our Plan that the
Government and the Planning Com-
mission should very clogely watch the
situation and should not allow things
to drift where we are not in a posi-
tlon to attract this amount of foreign
credit and where even the core of the
Plan may not be fulfilled

So far es the pruning or rephasing
of the various projects are concerned,
it would have been better if the Plan-
ping Minister was able to indicate the
lines on which the Planning Commus-
sion is working. What is wanted is
that so far as investment in the pro-
duction equipment s concerned,
everything possible should be done
to ensure that this investment is not
curtailed. What is necessary is that
the expenditure involved in non-
developmental purposes should be
serverely curtailed. In this connec-
tion, it is significant to note that the
total additional taxes that have been
raised during the last two years is
something in the neighbourhood of
Rs. 1680 crores which came mostly in
the non-developmental expenditure.
Of course, defence expenditure is
involved in this, and nobody can take
objection to the increase in defence
expenditure. But steps have to be
taken to ensure that the additional
resources that would be raised by
these extraordinary tax efforts really
go into the developmental and pro-
ductive purposes and are not con-
sumed by the other non-developmen-
tal leads.

Mr. Chairman: Shri 8. L. Saksena.
Shri Katti will be called after that.
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of many things have risen and so the
size of the Plan would be rising from
Rs. 4800 crores to about Rs. 5,300
crores. I wish to draw the attention
of the Minister to the working of &
similar plan in our neighbour coun-
try, China. It has been said many
times that we should be always keep-
ing ourselves abreast of China. In
fact, the western nations are interest-
ed in our adventure precisely on this
account and we should be conacious of
the fact that the whole world iz wat-
ching whether the democratic plan-
ning in India is more succesaful or
the Communist planning in China 1is
more successful, So, let us try to
compare our Plan with the Plan of
China.

Why does not the plan of China get
into difficulties? I want to tell the
House. I want to give the House
some figures also about China. The
Chinese first five year plan began in
1958 and it will be completed this
year. in 1957. That means it began
about one and a half years after our
plan and it will be finished one and a
half years after our first plan finished.
But its size i{s almost stupendous. The
total amount which will be spent these
flve years will be Rs. 16,286 crores.
Our first Plan only spent Rs 1,980
crores, which means less than
Rs. 2,000 crores and our second Plan,
if we go through the whole of it, will
cost us about Rs. 5,000 crores. That
means the cost of our first two plans,
in all, will be about Rs. 7,000 crores.
But China is spending Rs 16,288
crores in the first plan. And yet, that
plan has not bogged down irto diffi-
culties. Why is it? They also pur-
chase machinery from Germany,
Czechoslovakia and from other piaces.
All these things have to be caretully
considered. If we carefully consider
them, we will ind that there is some-
thing wrong with our economy which
we have to rectify.

Let us see the achievements aof
China in the Ilast five years. The
agricultural production of China is to-
day 188 million tons. Our production
is only 63 million tons. 80, thelr
production is nearly three times our
production. Their population is abotst
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13 times ours. They are about 60
crores and we are about 40 crores.
That means, on that basis, their pro-
duction should have been only about
983 million tons, but it is nearly double
that figure. The area under foodgrains
in China is 1} times ours. So, one of
the reasons for their success is that
they have been able to increase the:r
food production to 186 million tons by
producing more grain on the average
per acre. Thus their average yield of
rice is thrice our average yield.

Regarding steel production, they
have produced 5 million tons of steel
this year, which will be our target in
1961. They began in 1949 and were
vroducing less steel than us at that
time; they were producing only 058
million tons of steel. We were pro-
ducing about 0.9 million tong and in
the last 10 years of our freedom, we
have remained almost stationary, pro-
ducing 1.4 million tons, now whereas
China is producing § million tons.
That shows that they have increased
:heir steel production by ten times,
~hereas we have been able to in-
crease it only by 14 times.

Regarding coal production, they are
producing 117 mllion tons of coal
whereas we produce only 38 million
tons. From 382 million tons, we have
increased our coal production to 38
million tons, whereas China is pro-
ducing three times our present pro-
duction. Steel and coal are the main
things on which the strength of a
nation depends and in these things
China has advanced so fast. What is
the reason?

I Y¥ve tried to compare the two
coungries, China and India, and study
their plans. One important feature
in Chima is the utter absence of cor-
raption. Here we very well know
that more than half the money in-
verted in the Plan goes into the poc-
kets of the officials who are corrupt.
Not all officials are corrupt, but cor-
rupt officials are found everywhere.
I can telly you in my district, there
was the <village-raising scheme for
Wt"m villages. I perscnally visit-
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ed many villages and I can tell you
that out of Rs. 1 crore, not more than
Rs. 20 lakhs have been spent on the
scheme and the remaining portion has
gone into the pockets of the officials,
and contractors. Who does not know
this?

Bridges are constructed and they
are washed away the very next rainy
season. Wny does it happen? Ins-
tead of cement, they only put sand
there. That is what they do. This is
the condition and everybody knows it.
Cement is scarce and it is dificult to
get permit for cement. But you can
go to the black market and get any
amount or 1it. Who does not know it?
Does not the Government know it?
Does not the Prime Minister know it?
Do not the Ministers know it? Every-
body knows it, but nothing has been
done about it. That is one reason
why your Plan will always reman
untulfilled and the money will always
go into the pockets of the corrupt
officials and contractors. Your Plan
will never succeed 80 long as this
corruption perists.

If you want the Plan to succeed, the
first thing is, stop corruption. China
did it after great struggle They rais-
ed a movement aganist it. There
were two movements. They issued
an order to every industrialist and to
every Government servant to declare
their ‘crimes’ or ‘sins' as they called
it by a particular date in 1851 under
these two movements named the Wau
Fan and San Fan Movements. In
China, they said if you confess what-
ever taxes you have evaded or what-
ever thefts you have committed by the
particular fixed date, you will be
forgiven if you make a confession hon-
estly and promise never to repeat the
crimes again But ## you do not
make a true confession and if the
public finds out that you have rande
a false confession, you will receive
severe punishment, This method was
adopted and -the result was that 99.9
per cent true confessions were
made and they were forgiven. The
remasining persons who made false
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confessions were severely punished,
The result is that today in China there
is almost complete absence of corrup-
tion. Unless you take some suitable
steps here, unless you say, “We shall
hang by the ilamp post such people”
—that was the slogan given by our
present Prime Minister during the
freedom struggle—this Plan will never
succeed. Corruption is the root cause
of everything and until corruption is
removed, your plans will not succeed.

The second reason why China has
succeeded is their agricultural reform
and forming of rural co-operatives.
Land reforms and co-operatives are
the main reason for their having in-
creased their food production to 130
million tons. Today 85 per cent of
the village families are members of
the co-operatives. The result is that
the entire countryside of China is
ploughed on a large-scale basis and
the production is much higher. The
food production in China is three
times ours. That is the reason why
they can produce 186 million tons of
foodgrains and we produce only 65
million tons, according to the statistics
given here. So, unless we also lay
stress on land reforms, put ceilings,
and distribute excess lands to landless
and introduce co-operative farming
on a large scale, we can never solve
the food problem, which China has
been able to do.

16.55 hrs.
[MRr. SpeAkER in the Chair].

In my district, for the last three
years, scarcity conditions, floods,
famine and drought have been pre-
vailing one after another. We wired,
to the Food Minister if the seeds were
not supplied on credit for sowing the
kharif crop, a large part of the land
will remain unsown, but no heed was
given, So 25 per cent of the land in
the Gorakhpur district has been un-
sown. Prepared ploughed up paddy
fields were not sown because there
was no seed to sow there. I sent a
" wire to the Food Minister here saying
that so many million tons of paddy
were being lost to the nation merely
because credit was not being given for
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purchasing seed, but no action was
taken. The result is that people are
starving and famine conditions pre-
vail, and we are importing foodgrains
from outside at huge prices.

Shri Feroze Gandhi (Rai Bareli):
Why didn’t you send a wire to the
Food Minister of U.P. also?

Shri S. L. Saksena: To him also I
sent, a wire, but he also did not lis-
ten. The next thing China did was
to give top priority to flood~control
schemes. Huan and Yangtse-Kiang
floods were controlled. But what
happens here? The Planning Minis-
ter said that he would fight the floods
on a war basis. But three years have
passed since the promise was made
and we do not see any evidence of it.
Instead of that, we find that the funds
allotted for flood-control measures,
namely, Rs. 95 crores, have bcen cu?
down. We were told last week in
Lucknow that the U.P. Government,
which was to spend about Rs. 4 crores
on flood-control schemes this year,
has been asked to cut down the ex-
penditure to Rs. 2 crores. In the core
of the Plan, the flood-control measures
should be given priority; but they are
supposed to be secondary by the Gov-
ernment. These floods not only de-
vastate the countryside, but they re-
sult in a loss of a hundred crores of
rupees every year in eastern U.P.; for
the whole country, it will be probably
much more. If these floods are con-
trolled and if there are multiple pur-
pose River Valley schemes for con-
trolling the Gaghra and Rapti and ri-
vers like that, they will not only save
the recurring loss of hundreds of
crores of rupees, but they will save
the misery of crores of people year’
after year and add crores of rupees
to the national income. They will
irrigate hundreds of thousands of
acres of land and they will produce
several million Kilowatts of electrici-
ty. The misery of 20 people of
eastern U.P. will end forever. So, I
can tell you that the money spent
will be rewarded twenty times But
that is supposed to be not in the core
of the Plan, .
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I am told that the Rihand dam is
also being cut out. That was the one
thing which we in East U.P. were
looking up to with hope for some
relief but even that is being cut. I
do not know the meaning of the core
of the Plan, if flood-control measures
are not the core'of the Plan. Now
Sugar mills are being planted. There
are already 150 sugar mills and I do
not think we will die without more
sugar. But we will die on account of
floods and we will die for want of
power from the Rihand Dam, For
these sugar mills and other plants,
foreign exchange has to be spent for
purchasing machinery and so on. I
fHood-control measures do not form
the core of the Plan, what is the core
of the Plan.

17 hrs.

Then Rihand dam and flood control
schemes must be carried out. Qther
schemes can wait for two years
when our position would be better.
There are enough sugar factories in
our country and they can produce for
our requirements. There is no need
for putting 50 more sugar factories
just now. Similarly, there is no need
for textile mills just now. They can
wait. They must wait. But floods can-
not wait. Rihand dam cannot wait.
So kindly consult the House
before you prune the Plan. Don't
prune it in this manner or that man-
ner, as you have been doing.

Now I will refer to China. I have
carefully studied their budget. I find
that 70 per cent of the Chinese bud.
get ecames from their own national in-
dustry. What has our industry con-
tributed to the Exchequer? .You will
find that it is not more than 10 per
qent or so. That is the main reason
why we have failed. We are not tap-
ping the resources, which alone will
see the Plan through. We are going
with a begging bowl to America and
United Kingdom and we are rebuffed.
That is most humiliating and insult.
ing. China has not gone anywhere
It secured all the money for the plan
froms the internal resotross.
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I we try to nationalise these indus-
tries, 1 think we could also depend
upon our own resources. In regard
to banking, we have nationalised the
State Bank. But, still there are other
banks—big banks—which are not
nationalised. What do they care for
the Plan? They will invest all the
money to reap the highest profits.
They do not care for the Plan. They
think: let the Plan go to tne dogs.
We must lend money to the best cus-
tomers who are the speculators. There-
fore, unless you nationalise the banks
as a first step, you cannot fulfll the
targets of the Plan succeasfully. ‘fnat
is my first suggestion.

My second point is about import
and export controls. If anybody can
export and import anything he likes,
then the Plan will not be successful.
So, unless you do the export and im-
port through the State Trading Cor-
poration, your Plan will not succeed.
These are the two most important
things—export gnd import through
the State Trading Corporation and
nationalisation of the banks. THen
only can you utilize the money in the
proper manner.

These are some of the suggestions
which should be taken into account.
I hope the hon. Minister, before he
prunes the Plan, will take the House
into confidence and will circulate his
proposals to prune the Plan, get our
suggestions, discuss them with us and
then come to a conclusion. Let him
not say: I will cut out the Rihand
dam, the Jamuna project and the
Ram Ganga Scheme, and make the
whole of UP a desert. Don’t prune that
way. Do it after consulting the
House. I personally think that if you
adopt the suggestions which I have
made, you will have enough resources
to implement the plan successtully,
if you properly do it

Mr. Speaker: How many hon. Mem-
bers want to speak? I find that a
large number of hon. Members want
to speak. Is it possible to finish to-
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Shri Feroze Gandhi: Instead of the
Plan, let us prune the speakers.

Mr. Speaker: In view of the fact
that so many hon. Members want to
speak, I can allow only two more
speeches today. Why should we sit
beyond 5-30 on the last day? We can
continue it in the next gsesaion.

Shri Mahanty (Dhenkanal): May I
make a submission? The question is:
if we had been intimated this earlier,
then we could have utilized our time
more profitably, instead of waiting
here.

Mr. Speaker: The hon. Member
thinks too much of outside work. Then
he need not come to the House at all.
All hon. Members cannot have an
opportunity to take part in the debate.
I am really surprised to hear this.
Personally, I think, every minute that
I spent here I am getting educated.
Every hon. Member comes here and
makes new points. So, it is rather
strange to hear from this hon. Mem-
ber that he would have used his time
much ‘better outside. Then he may
give room to some other hon. Mem-
ber, who may be willing to sit here

Shri Mahanty: May I give a perso-
nal explanation. I did not cast any
aspersion on this hon. House. By say-
ing that we could have utilized our
time some other way, what I was try-
ing to submit was that we were told
the spokesmen of various groups will
have a chance to speak and I was sit-
ting here all the time without tak-
ing food. That is why I was saying
that we should have been intimated
earlier.

Mr. Speaker: That is strange. Hon.
Members are at liberty to go away
and have their food sumptuously and
come and sit here. 1 am really sur-
prised that they have not been able
to follow how I divide the time. I
divide the time between the Congress

- party and the Opposition in the pro-
portion of 60:40, that is 40 per cent
for the Opposition. Originally, I was
giving them only 83-1/8 per cent.
Now I have raised it to 40 per cent.
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From the time allotted to the Congress
party, I am deducting even the time
taken by the Ministers. Previously I
was deducting from the whole time,
the time taken by the Ministers and
then dividing the remaining portion
in the ratio of 66 2/3: 33 1/3 for the
Congress party and the Opposition.
Now more time is given to the oppo-
sition. Names of various speakers are
given to me by the various groups.
The hon. Member belongs to a party,
whose membership is only 8 in nym-
ber. I was trying to give opportunity
to others before coming to him. But
the hon. Member wants preference.
He says that he has been awaiting
his turn all the day. But there are
a number of hon. Members, who have
not spoken at all since they were
elected. From 1852 onwards they
have not opened their mouths, There-
fore, that has also to be taken into
account. Now the opposition mem.
bers are more in the lime-light than
the members belonging to the Cong-
ress party. I must distribute time
equally and justly. 8o, I wil} call
two more members and the rest will
continue in the next session. We
should dispers at 5-30 pom. I now
call Shri Mahanty to speak.

Shri Mahanty: I am grateful to
you for the consideration......

it awafy ow (g e
fazy azen ggf N § IF & gfom
waan 9 WX @ { it & fok
wr qfeaw § g ar e wff e § 1
NOMmEw AT g anf Fwa &
¥y 7w gieont sar o) Sy wr dYe
feqr amr, ag AT g B

weqw wHw mt.vm&w-
wrn fadm

I will adjourn the House after this
speech is over.

sideration that you
me, Buttlutimobdn‘ Hmited, I am
afraid I cannot do full justioa to the
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subject not because I am not prepar-
ed, but because of gastronomical rea-
sons.

I would like to make a reference
to what the hon. Professor Saksena
has just said. It is not only unfortu-
nate, but misleading, that he should
have sought to make a comparison
between the first five year plan of
China and the First Five Year Plan
of India. The first five year plan of
China is as different from the First
Five Year Plan of India as chalk is
from cheese. It has to be borne in
mind that the first five year plan of
China is being executed today with
the technical know-how and the finan-
cial resources of -the USSR. Profes-
sor Saksena should have
better. In the first five year plan of
China, all the ‘industrial projects are
divided into two categories—one is
above “norm” and the other is below
‘norm”. The projects above “norm”
are those which entail expenditure
above a certain “investment norm”
and are usually executed by the finan-
_cial aid of thgfUSSR. For instance the
Iron and Steel works at Anshan and
the Truck Building Factory at
. Changehun etc. and many  other
huge - industrial projects have been
executed by the financial assis-
tance and the technical know-how of
the USSR. Unfortunately such friend-
ly aids are not available to India.

During the first Five Year Plan, we
received financial aid from friendly
foreign countries to the extent of
Rs. 296 crores. May I ask how much
aid weé have received from the USSR?
We have not even received a single
rouble. During the Second Five Year
Plan a loan of Rs. 500 million roubles
are available to us. I do not know
since when in Communist countries
loans of idle money are advanced
over which interests accrue. We all
know that under Marxian conditions
idle money does not beget any money.
But now we are given a loan of 500
million roubles over which interest
will accrue. . All the financial aid to
China are mere aids for which no
‘nterests are charged. Therefore, 1

known
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venture to think it is unreal, it is mis-
leading, to make a comparison bet-
ween the first Five Year Plan of
China and the first Five Year Plan of
India. We have to consider this Plan
on its own merits.

When we come to . consider the
Indian Plan on its own merits we are
confronted with a phenomenon which
we really cannot explain. It seems

. to me, Sir, the end of our Odyssey has

resulted in a new nightmare. For all
these six years we have been carrying
this first Five Year Plan as an insuffe-
rable cross. We were told that at the
end of the first Five Year -Plan period,
there will be plenty, there will be
prosperity, there will be more employ-
ment. But what do we find today?
We are confronted with a situation for
which the Government can offer no
rational explanation.

The hon. the Food Minister says
the food production has increased and
has even exceeded the peak that was
attained in the year 1953-54. There
has been increased production no
doubt; but there is also increased
hunger! When we come to unemploy-
ment we find in the beginning of the
first Five Year Plan the total num-
ber of unemployed on the live
registers of the employment exchanges
were of the order of 3-75 lakhs, but
today at the end of the first Five Year
Plan we find that the number of un-
employed has gone to 7°05 lakhs. The

~ Planning Commission in their Review

of the First Five Year Plan have said:

“The studies, undertaken in the
Planning Commission indicate that
the growth of employment oppor-
tunities in the Plan period tend-
ed on the whole to lag behind the
increase in the labour force.”

Therefore we find on the one side
increased production and tempo and on
the other we find increased hunger,
unemployment and situations which
the Government cannot confrol. I
am led to infer all this happens be-
cause there is chaos in thinking - and
dichotomy in execution, which has
wvesulted in confusion all round. The
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major part of my observations will be
devoted to deficit financing.

Now, as I was saying a little while
ago, today we find, acute scarcity con-
ditions, because people have not the
means to buy the foodgrains which
are being supplied in all the fair price
shops opened by Government. There
is a kind of controversy going on bet-
ween the Finance Minister and the
Minister of Food and Agriculture over
this aspect. In a note which was
circulated to the Members of the
AICC recently, the Finance Minister
under-estimated the impact .of defi-
cit financing on the growing food
prices. He suggested that increas-
ing food prices are due to less pro-
duction. Even in the white paper on
the Indian Budget which was circulat-
ed to us last March it was stated:

“The average increase of agricul-
tural production declined by near-
ly 2-4 per cent from 116°4 in
1954-55 and 113°'7 in 1955-56.”

According to the Finance Minister
in absolute terms production of food-
grains declined from 68-8 million tons
in 1953-54 to 63.4 million tons in
1955-56. The hon. Finance Minister
in the note that was circulated to the
members of the AICC stated further
that the decline in production of food-
grains has been to the extent, that
even though we have imported three
million tons of food grains it has all
gone into the market without any
appreciable decrease in the price of
the foodgrains.

So the Finance Minister and the
Planning Commission would ask the
country to believe that the real devil
of the drama is the agricultural sec-
tor where the production did not in-
crease according to anticipations.
Therefore, it has increased food prices
which has corroded the base of our
economy.

Now let us see what the Minister
of Food and Agriculture says. The
Minister of Foud and Agriculture does
not seem to agree with the findings of
the Finance Minister. In another
note which the Food Minister circu-
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lated in the last AICC session he
stated that the present rise in food
grain prices is not an isolated pheno-
menon which can be tackled wholly
by itself, but it is in a very large
measure the result of various factors
which have affected the general eco-
nomy of the country. Hoarding of
stocks by traders and big cultivators
in the hope of obtaining higher prices
later in the year may have played its
part. Probably the more important
reasons are the increasing develop-
ment expenditure and the consequent
increase in money circulation.

In paranthesis, I would like to add
that such documents should not have
been exclusively circulated to the
members of the AICC. Planning is
not the planning of the Congress Party
alone. For the execution of the plan
the Indian people are bearing the
taxation beyond their taxable capa-
city. Therefore, in the fitness of
things the Planning Minister should
have seen that all such documents
which were circulated to the mem-
bers of the AICC were in our posses-
sion too, so that we could have offered
our considered views thereon.

I hope that in future such docu-
ments will not be restricted to the
members of the AICC alone, that the
Members of Parliament who are asked
to approve the Plan, who are asked
to find out the financial resources for
the execution of the Plan should also
have the privilege of going through
those documents which are circulated
in the chambers of A.ILC.C. meetings.

Be that as it may, there is a kind
of controversy going on between the
Finance Minister and the Minister of
Food. The Minister of Food says that
these increasing food prices are due to
deficit financing, due to increase in
money circulation, but the Finance
Minister says that it is due to less
production.

When we come to the volume of
production I believe the hon. Food
Minister is right, because in 1955.-56
the total food production is 68:6 mil-
lion tons, as compared to 649 mil-
lion tons in 1955-56. There has been
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increased production. There is no
doubt about it. In fact the produc-
tion of rice last year has been an
all time record. But in the North
Indian markets the rice price is still
rising high. Only yesterday I saw a
report that the rice price has only
appreciated 25 naya paise per maund,
in spite of all the efforts which have
been made by the Government of
India. So, here, I venture to think that
this indiscriminate indulgence in de-
ficit financing is the reason for this
increasing spiral of prices.

I would hike this House to remember
that during the First Five Year Plan,
what the Parliament approved was
that, there should be no deficit financ-
ing beyond Rs. 290 crores In the
beginning, the total financial estimate
of the first Five Year Plan was
Rs. 2006 crores. It was estimated that
the domestic resources would be of
the order of Rs. 1285 crores and the
balance of Rs. 811 crores had to be
made up by loans, by external assis-
tance, by small savings, and by defi-
cit financing. But, at that time, only
external assistance to the extent of
Rs. 158 crores was in sight. Taking
that fact into consideration, Parlia-
ment approved that there should be
no deficit financing beyond Rs. 280
crores. I would lhike to have a cate-
gorical reply from the hon. Minister
for Planning as to why during the
First Plan, the total defilait financing
was of the order of Rs. 531‘9 crores.
Did Parhament approve of it? Was
Parlament ever kept :nformed of
the situation that was brewing? No.
Parhament was kept in the dark.
Parliament approved of deficit financ-
ing during the First Plan of the order
of Rs. 200 crores. Yet, the Govern-
ment indulged mn  deflcit financing
which transcended all the stipulations
that this Parliament or the Planning
Commission had made earlier.

The next point that I would like
to bring to the notice of the House is
that this deficit financing of the order
of Rs, 531'Q crores was largely un-
necessary. I would substantiate it by
quoting some figures. We understand
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from the review of the First Plan
that during the first four years of the
First Plan, deficit financing amounted
to Rs. 241 crores, but in the iast year
of the First Plan, deficit Sfnancing
was of the order of Rs. 2926 crores.
Explanations are offered that the do-
mestic resources in the disposal of the
Government were Rs. 631 croves
whereas the outlay requirement was
Rs. 1115 crores therefore the Govern.
ment had the only course to resort
to deflcit financing. But, that same
report gives us to understand that
actual deficit in the last year af the
First Plan was only Rs. 180-4 crores.
I would like to have a categorical
reply from tHe hon. Finance Minister
and the Minister for Planning as to
why they resorted to deficit financing
of the order of Rs. 260'4 crores when
their actual necessity was only for
Rs. 180-4 crores.

External assistance, as I have said
earlier, during the First Plan was
estimated to be of the order of Rs. 156
crores. But in the end, we received
Rs. 296 crores. Out of this sum of
Rs. 296 crores, Rs. 188 crores ‘was
utilised over the flve years leaving a
carry forward of Rs. 108 crores. Here,
we have a carry forward of external
assistance to the extent of Rs. 108
crores. Our actual necessity was of
the order of Rs. 188 crores. Yet, we
resorted to deflcit financing of the
total order of Rs. 538 crores which was
not wholly warranted under the cir-
cumstances

During the Second Plan, we are
gomng to resort to deficit financing to
the tune ot Rs. 1000 crores. During
the First Plan, our total deficit inanc-~
ing amounted to Rs. 533 crores.
I would like this House to consider
whether the Indian economy can bear
this fantastic amount of deficit financ-
ing. During the First Plan, it was
stated that deficit financing will be
resorted to the extent of Rs. 200
crores, against the withdrawal of
Rs. 200 crores of sterling balances. In
the Second Plan, deficit financing of
Rs. 1200 crores was stipulated against
turther withdrawal of Ra. 200 oreres
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of sterling balances. 1 think the
indiscriminate manner in which Gov-
ernment has indulged in deficit financ-
ing without rhyme or reazon, as I
have just pointed out with facts and
figures, has resulted in the spiral of
prices, which the Government are
now unablc to control.

In the beginning, I said, there is
not only chaos in thinking, there has
been a certazin amount of dichotomy
also in its execution. When I say
this, I would like to bring to the
notice of the House the failure in
bringing down the food prices. The
House knows that, the Government
knows that, the Scheduled Banks
were asked by the Reserve Bank of
India not to advance loans to specula-
tors, to those who deal in rice, beyond
68 and 2/3 per cent. Only the other
day, we came to know from the state-
ment which was issued by the Gover-
nor of the Reserve Bank that advances
against rice have come down to 82 per
cent. I do not know what was the
extent of the advance to speculators
in rice. Here is a serious situation.
We go on talking all the time of plan-
ning and planning, talking through
our hats. Here the Governraent says
that advances to the speculators in
rice should not extend beyond 66 and
2(3 per cent. But our Scheduled banks
go on advancing them loans which
help therh to hold food stocks and
keep the entire country, the consu-
mers in starving, in a kind of ransom.
I would like to know from the hon.
Minister what steps have been taken
or are going to be taken against the
Scheduled banks who have advanced
\these sums to speculators against rice
and other foodgrains beyond the limit
which was fixed by the Reserve Bank
of India.

Then, you have the Food Ministry
and the Finance Ministry working at
cross purposes against each other with
the result, the poor taxpayers, the
consumers of this country have to
suffer and strave. I have no time. 1 am
concluding. Otherwise, I would have
also cited snother instance of how the
Ministries are working at croas pur-
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poses. There is another kind of con-
troversy going on—I do not know how
many controversies are going on about
the Plan—not in this Houss, but in
the Ministerial level. The second
controversy relates to the extent of
foreign exchange that would be
required for the execution of the
Second Plan. The Controversy is
again between the Planning Mnister
and the Finance Minister. No body.
can tell us....

Shri Nanda: No controversy.

Shri Mahanty: I am happy to lJearn
that there is no controversy. But can
you tell me what is the actusl ex-
tent of foreign exchange you require
which the Finance Minister concurs
I am sure, you cannot give any figure.
The Finance Minister can’t also give
the information. This is the real state
of affairs. They cannof control figures.
If they cannot plan financial resources,
how can they think of planning for
the whole country?

Before concluding, I will make a
brief reference to the questicn of
regional disparity which, I have the
honour and privilege of raising in this
House time and again. There is a
kind of superstitious belief prevailing
in the Planning Commission that the
setting up of heavy industries in the
different States will be able to remove
regional disparity. With all due res-
pect to the hon. Minister of Planning.
I venture to submit that the setting
up of a heavy industry in a particular
State does not necessarily remove
poverty and unemployment in that
State. For instance, in Orikss, there
is the Hindustan Steel Plant. But,
the setting up of this plant has opened
up employment opportunities and
income opportunities in Punjsd and
in Delhi, but not so in Orissa. I have
got figures with me. The other day,
the Minister for Steel said that out
of 800 and odd employees in Class III
services, only 28 percent belonged to
the State and the rest came from the
other States. Simifarly, Hirakud. The
hon. Minister is very fond of Hirakud.
He refers to Hirakud. He knows it
much better than 1 do that Hirakud
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opened up employment opportunities
in Punjab. It opened out inceme op-
portunities 1n Punjab and in Andhra.
I would Lhke to know from the Hon’ble
Minuster, it it opened up sizeable op-
poértunities for the local people. No.
These heavy industries and these
hydroelectric projects are not going to
remove regional disparities. In this
matter we should follow the example
of Japan. Heavy industries have not
solved the problem of Japan. The
problem has been solved by small
mdustries there. More than 80 per
cent of Japan's industries are in the
small sector which do not employ
more than 30 persons. I would have
expected the Government to consider
taking positive steps in that direc-
tion and on those lines. It 18 no good
telllng us that we have got the
Hindustan Steel Factory or the Hira-
kud Project there. It 15 not gomng to
solve the problem, particularly in an
age when we are taking to more and
more automatisation.

In conclusion I only appeal that
the facts which I mentioned in my
amendments should commend them-
selves to the Government and that
they should take steps to see that all
these shortcomings and pitfalls are
removed.

Mr. Speaker: As there are a num-
ber of hon. Members who wish to take
part in the debate, the discussion will
stand over to the next session.

S8hri Nanda to make a statement.

STATEMENT RE: IMPLEMENTA-

TION OF DECISIONS OF WAGE

BOARD FOR WORKING JOURNA.
LISTS

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
A number of short notice questions
regarding the implementation of the
decisions of the wage Dboard for
working journalists and the termina-
tion of the services of some working
journalists were received by the
Ministry of Labour and Employ-
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ment which show that there is a lot
of anxiety prevailing among the work-
ing journalists an the subject.

It has not been possible to accept
the short notice questions in view of
the fact that the implementation of
the Working Journalists Act is within
the jurisdiction of the State Govern-
ments, and there was no time for
ascertaining the position as prevailing
in the various States before the Sabha
adjourns. As this is a matter of pub-
lic importance, I consider it necessary
to make a statement regarding the
legal position.

The legal pasition about the imple-
mentation of the decision of the wage
board for workmg journalists is that
the decision of the board 1s binding
on all employers in relation to news-
paper establishments and every work-
ing journalists is entitled to be paid
wages at a rate which in no case shall
be less than the rate of wages filxed
by the board. The decision of the
wage board was announced on 11th
May 1957. All the employers were
required to fille with the appropriate
authorities the returns for the years
1952, 1953 and 1954 within a period of
one month from the date of the
publication of the decision of the
wage board.

A group of employers have filed a
writ petition before the Supreme
Court challenging the decision of the
wage board as well as the validity of
the Working Journalists Act itself.
The Supreme Court passed an interim
stay order on the 17th June, 1857 stay-
ing the implementation of the decision.

On the 26th August after hearing
the parties, the Supreme Court direct-
ed that there would be no stay of the
implementation of the decision in res-
pect of current dues from the date of
the publication of the decision, that
is from the 11th May 1937.

The Supreme Court further direct-
ed that each employee, before receiv-
ing payment, should give an under-



13891 Statement re

taking in writing that in case the
petitioners succeed in the petition, the
excess payment made to such an
employee be deducted from his
future pay. In so far as the de-
cision pertains to the question of
arrears of pay, the Supreme Court
stayed its implementation pending the
disposal of the writ petition.

In July the State Governments were
informed that the interim stay order
issued by the Supreme Court was
applicable only in the case of the
petitioner newspaper establishments
and not in the case of other newspaper
establishments in the country. The
State Governments have now been
informed that the decision of the
Supreme Court dated the 26th August
1957 is applicable only to the news-
paper establishments which had filed
petitions before the court.

The other newspaper establishments
are bound by the decision of the Board
in accordance with section 12 of the
Working Journalists (Conditions of
Service and Miscellaneous Provisions)
Act, 1855. Failure to implement the
decision would attract the provisions
of section 17 of the said Act which
provides that any money due to news-
paper employees from an employer
under any of the provisions of the
Act may be recovered in the same
manner as arrears of land revenue.
Rules made under that Act also pro-
vide for the appointment of inspectors
by State Governments. Action under
the Working Journalists Act has to be
taken by respective State Govern-
ments.

80 far as Delhi is concerned, the
Delhi Administration has been dele-
gated the necessary authority in this
matter. This applies to other Union
Territories also,

Complaints have also been received
that working journalists associated
with the Wage Board and those engag-
ed in legitimate trade union activities
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have been victimised by their emp-
loyers. The Industrial Disputes Act
which has been made applicable to
working journalists provides the
machinery for dealing with such com-
plaints. If a worker's services are
terminated as a measure of retrench-
ment, section 25(g) of the Industrial
Disputes Act provides that the mnp-
loyer shall ordinarily retrench a work-
man who was the last person to be
employed in the category concerned,
unless, for reasons to be recorded, the
employer retrenches any other worh-
man. This and other relevant pro-
visions of the Act will come into
consideration when the competent
authorities deal with complaints of
victimisation. As regards workirg
journalists, the appropriate Govern-
ments under the Industrial Disputes
Act are the State Governments.

Dr. Ram Subhag Singh (Sasaram):
On a point of information. Is it true
that a newspaper man, who is also a
member of the Wage Board, has been
served with a discharge notice? He is
under the employment of a Bombay
newspaper concern?

Shri Nanda: The question is cover-
od by my speech.

Shri Tangamanj (Madurai): I sent
a short notice question about certain
statements made by our Government
representative who attended the
Independence Day celebrations in
Malaya. 1 have not received any
advice.

Mr. Speaker: Short notice questions
may be accepted or may not be ac-
cepted.

Shri Tangamanl: I have not receiv-
ed even advice.

Mr. Speaker: Nothing can be given.
He will receive advice that it has
been rejected.

Mr. Speaker: It is time for us to
adjourn. We started on the 15th July.
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[Mr. SBpeaker}
We have done enormously good work.
We have sat on almost all Saturdays
and worked long hourz each day and
passed important pieces of legisiation.
The budgets have been sanctioned
and passed,

We have referred some of the Bills
to Select Committees. Both inside
Parliament and outside in the Select
Committees and other parliamentary
Committees, enough good work has
been done. It is now for us to have
a short respite.
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In consultation with the hon. the
Leader of the House, 11th November,
1857, has been provisionally fixed for
the next session of Parllament to
begin. But it has to be recommended
to the President who has to accept it
finally. In the meanwhile, the House
will stand adjourned sine die.

17-40 hes.

The Lok Sabha then adjourned sine
die.
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g certain amendments

to the Rubber Rules,
195S.
(6) A co] of the Notifica-

tion o. S. R. O. 2420,
dated the 17th July, 1957,
under sub-section (6) ot
Section 3 of the Essential
Commoditieo Act 1955,
certain er

makin,

amendments to the Cotton
Textiles (Production by
Handloom) Control Oxder,

1956.

33898
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CoLUMNS Subject COLUMNS

MESSAGES FROM RAJYA
SABHA . -

3
(¢)) i#ﬂﬂy of each of the follow- 13753
rs under sub-rule Secretary  reported three
(s) of Rules 3 of the Air messages from Rajya Sabha
rporations Rules, 1954:- that_ Rajya Sabha  had
no Recommendations to
(i) Summary of the budget make to Lok Sabbha in
estimates of revenue regard to the following
and  expenditure  for Bllla, passed, by Lok Sabha
1957-$8 and Summary on the dates mentioned
of actuals for the years against each :—
;9543“514 t%0r195t5he56y:rd (1) The Cotton Fabrics
1957-58  under capital {Additional Excise Duty)
of the Air India Interna- g\l;“;_’.ok Ot on“m
tional Corporation. 7th Scptember, 1957.
&Y Su:nmlt:y‘ of f b;xdget (2) The Dhoties (Additional
3clllmcxpcndi2uren e Excisc Duty) Amend-
1957-58 and Sul ry mert Bill, 1957 , pas-
of actuais for the years ’:ﬂ %y I‘:"k E::’h: on the
1953-54 t0 1955-56 and 7 eptember, 1957.
budget  for the ycar (3) The  Expenditure-tax
1957-58 _ under capital Bil, 1957, passed b
of the Indian Airlines Lok Sabha on the ‘d‘;
Corporation. September, 1957.
(8) A copy of the Annua'l
Repore of the Employees CALLING ATTENTION TO
State Insurance Corpora- MATTERS OF URGENT
tion slong with the Audit- PUBLIC IMPORTANCE .  13753—s8
ration for the year 19§s- Shri K.T.K. Tangamani
¢6, under Section 36 of called the attertion of the
the year 1955-56, under Prime  Minister to the
Secnon 36 ot the Employe- recent explosions in Kash-
es’ State Insurance Act, mir.
1948.
The Prime Minister and
Minister of External
DIRECTIONS ISSUED BY Affairs Shri Jawaharlal
THE SPEAKER UNDER Nehru) made a statement
RULES OF PROCEDURE in regard thereto.
LAID ON THE TABLE 13751 .
In respor se to the eight other
Directions Nos, 9A, 19A, calling attention notices
19B, T15A and 124 were mentioned  below against
laid on the table. the names of the members
concerned, the  Ministers
REGULATIONS FOR HOLD- concerned laid  statements
ING OF ELECTIONS BY on the Table :—
%L%‘&%%Giﬁx‘n’%“ﬁs'
r1) Shri Harish Noticks of retrench-
THE TABLE . ' 13752 Chandra Sharma ment served on the
Regulations made by the Central P.W.D.
Speaker for holding Elec- staff at_ Ajmer and
tions to committees by the situation ari-
means of the single Transfer- sing  therefrom.
sble Vote were laid on the
Table. (2) Shri U.L. Patil . Situation created ig
MINUTES OF RULES COM- angpura an
MITTEE LAID ON THE ,{;gfh L i
TABLE . . . . 13752 September, 1957
Minutes of sittings held on the and the ‘mposition
10th Scptember, 1957 were of curfew in those

laid on the Table, piaces.
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Subject
(3) Shri Sanganna

Snri Maniyanga-
@ Sl Mastyense

() Shri Tangamani.

(6) Shri S.M. Baner-
joo .

(7) Shrimati Ila Pal-
choudhuri

(8) Shri N. Keshav

STATEMENTS BY MINISTERS 1375964

DAILY DIGEST

CoLUMNS

Supply of railway
wagons in  Orissa
for the
Iror and Manganese
ores.

Pood situation in
Kerafa.

Position regarding
supply of imported
rice to  fair price
shops in  Madras
State.

Food situation in

certain  districts of

Rastern U.P.

Failure of electric
supply in Delli on
the sth September,
1957 and the situ-
ation arising the
reform.

Deaths of Mcnkeys
in Mysore State on
account of a rew
trv"pe of disease ard
the effect there of
on human life.

(1) The Minister of Com-
merce and Industry Shri
(Morarji Decsai) made a
statement  corrccting  the
reply given to a supplement-
ary on Starred Question No.
161 on the 19th July. 1957
regarding the Procurement
of steel.

Subject
(2) The Minister of State in
the Minisay of Transport
and Communications (Shri
Raj Bahadur)made a state-
ment regarding the sinking
of a Liberlan Oil Tarker
‘WORLD SPLENDOUR’.

REPORT OF COMMITTEE
'(I)'g PRIVILEGES ADOP-

N . .

First Report was adopted.

AMENDMENT MADR BY
}_}_gJYA SABHA AGREED

The amendment made by
Rajya Sabha to Insurance
(Amendment) Bill, as
passed by Lok Sabha, was
taken into consideration
and agreed to.

MOTION UNDER DISCUS-
SION . . .

The Minister of Labour and
Employment and Plinning
(Shri Nanda) moved the
Resolution re. Second Five
Year Plan in relition to
current economic situation.
The discussion was not con-
cluded,

STATEMENT BY MINISTER

The Minister of Labour and
Employment and Plinning
(Shri N:nd?) mide 3 stete-
ment regerding the legal
position with regard to the
implementation of the deci-
sions of the Wage Boird for
Working Journalists and
terminition of services of
some working journalists.

13902

CoLuMns

- 13760—63

. 1376366

13766—13889

1388994

Lok Sabha adjourned sine die.



RESUME
OF THE SBCOND SESSION OF SECOND LOK SABHA

1. PERIOD OF THE SE$S-  15th July
SION to I3
Septem-
ber, 1957
2. NUMBER OF SITTYNGS 47
. TOTAL MBER
3 SITTINg%OURS 322  hrs.
40 mzts.
4. NUMBER OF DIVISIONS
HELD . . . 40
s. GOVERNMENT BILLS :—
(i) Pendirg at the com-
mencement of the
session. . . . s
(i) Introduced . . 17

(iii) Laid on the Table as
passzd by Rajya
Sabha . . . s

(iv) Referred to  Select
Commuttees - . 2

(v) Referred to Joint
Commuttees . . 3

(v1) Reported by Select
Committees . .

(vu) Passed . . . 19
(viii) Returned by Rajya
Sabha without any
amendment . . 17

(ix) Returned by Rajya
Sabha with ammd‘

ment . I
(x) Pending at the end
of the Session . 8

6. PRIVATE MEMBERS BILLS :—
(i) Pending at the com-

mencement of the 4

session.
(11) Introduced . . 26
(i) Withdrawn . 4
(iv) Pending at the erd of

the session . 26

7. GOVERNMENT RESOLU-
TIONS :—

() Mowed . . .
(i) Adopted . . .
. PRIVATE MEMBERS'®
RESOLUTIONS :—
(i) Received .
(i) Admitted .

(i) Includcd in the list of
meu

(iv) Withdrawn
(v) Negatived

9. GOVERNMENT MOTIONS:—

I0.

1X.

12.

13,

4.

(i) Moved
(i) Adopted
PRIVATE MBMBERS’
MOTIONS :—
(i) Received .
(ii) Admtted
(iii) Moved
MOTIONS RE. MODI-

FICATIONS TO STA-
TUTORY RULES :—

(i) Received . .
(1i) Admitted .
(iii) Moved
DISCUSSION HELD ON
MATTERS OF UR-
GENT PUBLIC lM-
PORTANCE .

HALF-AN-HOUR DIS -
CUSSION HELD .

NUMBER OF MATTERS
UR

S W
OR LAID BY MINIS.
TERS . . . .

283
123

15

w2

R R

33



~ 89053

S. ADJOURNMENT MOTIONS
@) Received . B 32
(i) Admitted . . T
(iif) Congent withheld by
Speaker .

16. QUBSTIONS ASKP.D —
(?& Umumd (Inc!oding

mnvcned u Un-

1792

?lnn 1647
(iif) Short No 3z
¥7. REPORTS OFR PARLIA-
MENTARY ECNOMMI-
() Busiresy Advisory
ttee 7

(i) Coramittoe of Privileges
(iii) Committee on Absence
of Members

from
e Sltdmotthe
House, .

(iv) Committee on  Pete
tions . .

.

an.te
{3} Oommmee on R M

vi) Committes on  Sub~
A ordinate Legisiation

(vii) Rules Committee .





